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9781
LOK SABHA

Thursday, July 6, 1967/Asadha 15, 1889
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPzAKER 11 the Chair]

ORAL ANSWERS TO QUESTIONS
Mr, Speaker: Dr. Lohia, 1961,

Shri 8, 8. Eotharl: Sir, 9§81 may
ulso be taken up with this question

Mr, Speaker: That 13 a different
question,

WTOT W W

+

*961. ¥To TW WY Wifgay ¢

oft wy forad :
wt fw oz :
S Qo !ﬂ’om:
wt win ey wlifien -
¥ar faw 7=t 97 @ FT FO
w4 s .

(%) % qeere A Wraat freteg
wreec vt Fedy 1 o geareT axfaam
fear g fe wrr § w3 200 & 300
FOF TIC TF A w71 wfw w
agy fiemt amar §, WX

(=) afx gt, 2t wraw< oY, fommr
W o g fear o @ & W
wo ¥ forld war 9o sl 7 § Wi
Fa% w1 Tfeom fawer §?

fow siwem ¥ wew W (W)
T W Tw) - (%) ;A gh
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(&) wew i ¥ ox gw feaae-
9 T orar {1 [qeeeren ¥ oo
war 1 ¥ W qwo o 929/ 67)

oMo O wAgT wifgar @ wew
wgre, % xw wary & wir () ¥ AR
¥ qeaT IrgaT g i way SgaT swal
& oY we §t § 9 ¥ o o Ow T
& T AT e ¢ o Tw & oft wfew
wrawT B afir F1 wwe=w feam gt
& ? % ag ¥t s wrgan § e woerQy
drwoagl, wfadt w7 gEx Wl
wafe § gfrart & G@ awfed
e W ety §, v arore W
¥ WRTC A A 10,000 TA W {Y
Afier avera ¥ 3T Sy § A 600
at 700 T AT Wx 9 qEefr
#T § 39 &7 AT @, grwiE e
foe ®Y v §ag o femrozar
fea fraht afir srawc by v ?
WL g A 4y fegata woft aw A
et & A w4t A W 7

St T WK T : AFT aF B
¥ T 7w § 9% v 481 qfere
t & wawT a gwee e g
1o ST A W AR A WA
3954 1 AR TF GELAVT W o
9w & Wt W R oA e g
g & 5 feerft a=argieft)

STe T FAYT WifgaT: €7 8w
e
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ot PO W 9 W g,
wé fafimrr wqam o ¥ aw & Y
RIT g gw wifew w@ § e ot
w1 T W 3w &7 e arg A
fiprar #0% & gy a@ern @w {ioew
& | WX ag AR Y g AY gW IE W
AFY F¥ Mfirer w31

TTo T wanre wfgar @ wvTe
AT, [/ AT ww ¥ fowrm
®FCT 9¥4T & ff IHTCET waT WA
¢, T ar & AT wear {7 Aater
@ F g

#47 w4t wgew w941 2 fr oow

AR A I W gl TEe

& YgeiT T § At A ar A e
write & oF Farr oy § faedr 12 o
¥ WOAT WTE T Y 2 W AV AT e
t fw 37 ¥ frars wYE wrdady A&
@k’

QF WG ®TRT : IA w1 AN
AAATEY |

o T wige wfgar : ¥
& & aa fear s srefter e § wiftm
AT AT TEYT 1 4 |4 TEA
TET QU1 a1 T & gafay Afew W
AT WY 7T IS |

ot qo o wmit : Ty TAAT
o

Te T wiger ®ifgr @ e
MNfem s g e v i ast)

off gor T AW WA FLYF AT
¥ IR ¥ q& v qrw & Ao Afew
& s @ T

o T sty Wifgar : uw 03
W TE 9B W e AN aw o
iy I fear war a1 wAfeT v
# wenar wavew, ww ¥ Fader s
£ % fawr a7 g wdarft fed arlt

JULY &, 1067

warfz ®t glagt st fgara o
wtx fagr arg @ feaat sarer T
= g ? g DAY warAr & At
far @ §T wiw wem wPEw, AT
fererar DYl

Mr. Speaker: 1 do not know, can
it be given to the House

Fowa™ oo oy few sl (oft
wroont ded) owte AEE W AT
g ™ ¥ fa aar) g9 dardy Ay
e AY TEY ¥ wAT T AT AIT AT
@ AT agr ¥ whfy gl
A Al wrar # I A ¥ 79 &=l
AY T vwAr g enfw wfet ag
v & fag & stcagaaiadat
w1 o Agr 1 gafar 3@ ¥ § s
T AT A awt W e a=t g
Ty AT fierT wrawe a IR
qg $FAT Aga gy qieww &1 9Ty goedy
gt adt I Y qugT A g FwAr
qar & WA E 1 &, 10-15 ¥OF
€qar g wwer § v ¥ orar oY At
graear

ot ot v cagwmew g ?

=it sroveehy ek : 4 W o
o oY &5 af § | § IEer vy Ay
wren AT A W v Afrew

Tro T AvTET WfEaT : T .o
HTRET & 1

oft srereelt ek : srca v ST
o % W §r Aff e
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e T wiET Wfgw : weh W
gt w1 W

st Wraoh g : gs gfeg
R HeR T RAR?

e TR wgT wifgay . g1, ool

w sy B

ot el dwf % g Gur o
ar § few g 81 W ® Ie@
& 7 7% I I0% TG § 39 -
W ¥ ® WK fiedt it 08 & w7
ey § | ag ST g ) foeer WA
oA § S & wrE gt 1 &
A g fE - A X tmaAt H ¥S
o frwdem

AU ATAT S TART WIgY A
AAATAT WX ITHT ATE A T AV AW AN
qur 9 fs Wi & fer & eEmdy
S ?

o W wge Mg 37w
am ¥ | W TR ¥ ¥
g Yt or Y dard)

ot st ek sa w7

W A WNET wifgar - wh
Aot § Wi fed 128 oW

waar R E?

ot sroroolt du & OF A W%
oy | & W alw ¥ aw sor & fag
dare wft g 1 e YW Afem T
@

ot wy fomd : weqw wEE, TE
ot freeite wroee ¥ we § @y ¥
wo § 108w R B | THR AR
Gy, 13 ety Wit T
¥ srzrwTe ot feee § wy ape s
gy  wv tivw ww i
w &% & Y8 ¥ o s00 wOF
® A 700 Y U fw H g A
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w=i agrw ¥ s w g e e
e 2w & qEEw ¥ o werrw §
ot wfemt gra @ 3% W Ty e
§ @ Ted I wTER (vawem)

Qw WPl wver g AT e |

oft weg formlt - € FaETT } W
g 1 e e wit e s oy
e § 1 USIW WERY, g AW arA
T ot 55 § w3 @ T
e weA & oA § ool AT
froT Ter wTA § SN oy e § o
o 56 WTw ¥Y WYd %7 wreew
THEr & | AWTC ¥ T W A0y ¥ gowr
AT & | WErW WERY, WY 5T A W
s

Mr, Speakeér: This 1s the Question
Hour Let us know the question first

st ay foord : & of & @
fr w7 7=t =SgEw W TR oY
fawrr & e X ¥ . $9 faedr
fr 9 ag 500 ¥ A%T 700 FE TA
Fowv T NIaH o § W
T g AQ A &7 ot g
wHTer T & a6 T e dey
e ¢ foar arr @ G W) are-
wWE 19T 9T W q ¥y e
qEft, |1 GA WERT KER A ®
wmrew arw wox & oy e § ?

ot sl derf: gedr wTeTe oW
oY syrow ot Wl # A omee
# | s weer v § e s00 & 700
WO T QIET T EY o § | ok
ot @ w=ra W wwAT §, OF g
oft wg wwar §, @ g ot wg wwr §,
o &t ot wy T & Afer g B §
saxwe 7Y € 1 ag & wyw T
§ 1 g ¢ wek 99 g e g ¢
o & wran § e sei $o wweer
fireft | fer QP awwr wf P
wrelt 7 & fr wd W Ao faw aw
dregs ey
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ot ot oW : & arrar wgen § fis M. Speaker: He says he has no in-

fr wfear ge & famfed i farer e
w7 ¥ AR ¥ WK w2 fawm
£ 0T ¥ N v fig e 7P
ot ff, JawT wr e frear o &
arar gfe gfar & @ Cagd o =
ot X o Hgany W it FaEer S
margr 2 ¥ § | s 3o ¥ Rewfadr
W T farer saTeg FT ST @ E AR
o7 I fear e dgm i ¢ 7

ot siroroehy ¥k ¢ o oY @A §
Io% syfiRem oAt &7 o 2T AR
fair sfam &

ot ot ww : oqEd =R @

g’

Mr, Bpeaker:
individual cases.

it q®e Qe W : wemw e,
AT AT qEIET A I AT &
HHA TE A § @AW ¥ 397 08
ey my & e S aar fowdy & o
FY qETT § ) AT T AT AN & 1 TTE
arz ot o3 9T Fgr v g fEo1964-
68 ¥ wafa ¥ 28 TFEN FoT 7Y AR
7 YT AN €7 A EY @r Y | F I
wger g 6 9" WAty ¥ 1961-65
%7 T74< four @ | AT 1965-66
¥ L wrew gy ¢ e o oW &
FT EEy Ty A I A Fear S
) ward fefy ? & o e g e
w ferie & vl & S o ey
apemdy i ? W afe ey Ay & fe
= gy faly ?

Shri K. C. Pant: I do not have the
details with me now. But I would be
prepared to furnish them if the hon,
member waats,

sff gee waﬂ:ﬂnﬁl‘r
gor & fs 1964-65 ¥ @ T & W
1965-66 FaX Faremr i & 7

He is referrmg to

formation now He 18 prepared to
furnish it

wit fedmre wame: WTo wEEIC Y
I FORTTH HTF a1 31T ¥ Weqay

R ¥ i qamar a1 WX I ot
T weaaT far | IFA qvenT agr
9T 200 & 300 %71 ¥y wrawT AR
SO § | F9T W WL A g AT
®} o %1 5 Tro W T #3 g Fropd
T g% W 1 WY AET X IAE
WEIgT T gt qUF FdFT T 6T
wmar g ?

oft wirereelt dend : ora 77 7@
W ¥ q¥ A a1 g€ ot ¥fww ag Ak
Ty gH™ T 2 o o g 93X
STGE FRHH TT FT gH W 4T |

Shri 8. S. Kothari: What 1s the
Government's experience of the pilot
scheme of functional distribution of
work and what steps have been taken
to apply it on an India-wide scale?
Is 1t likely to improve efficiency and
check evasion, 1n the Minster's
opinion?

Shri Morarii Desai: Our experience
of the pilot schome 1s quite good and
it 1s being applied on an All-India
scale 50 per cent of of the work will
be completed bv next April and the
next 50 per cent will be finished 1n 6
or 7 months after that

Shri R. Barua; Is the Govermment
aware that under the cover of partner-
ship law, income-tax 15 evaded by
forming firms between sons, daughters
and brothers® If so, does the Gov-
ernment propose to go mto the entire
maiter and bring forward proper
legislation?

partnerships altogether, which in my
vlew is not possible or desirable. It
ot e.

1
£
-}
§é
g
£
:
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or otherwise, evasion 15 being done by
many people, specially by the smaller
people also angd all professional people
also are )nvolved in it—many of them
are involved un it We are trying to
find out how best we can see that
-evasion 15 not there -

Shri 5. M w:myl know
whether it 15 a fact that one of the
industnalists of Kanpur, Shri Ram
Rattan Gupta evaded payment of
arrears of income-tax to the tune of
Rs 31 lakhs, ultimately it was found
out by some income-tax authorities
and later on the entire gum of Rs 31
lakhs was writien off with the con-
nvance of the income-tax authorities
and, probably, a Mimister who 13 now
a Governor; if s0, what action has
been taken against those officers and
whether re-investigation in this case
has started under orders from the pre-
sent Finance Minuster?

sft ool derk : g7 swferra
g g

Shri S. M. Banerjee: Sir, I rise to a
pomt of order This particular ques-
tion started with evasion and not
“written of™

Mr. Bpeaker: Whatever 1t 1s, you
are asking about a particular case
relating to Rs 31 lakhs It 1s an ind
widual case and they will have to find
out the detals

it Tt o : ARt AERT F T FEAT
e Y

Bhri 8, M. Banerjee: Su, I wmnt
your guidance n this caes If you
kindly go through the statement you
will find ¢hat there are various legms-
lative measures and other measures
which have been suggested. I wanted
to know

Mr, Speaker: The main question 1s

Oral Answers g790

Shri 8. M, Banerjee Sir out of
200 or 300 cases, this case of Rs 31
lakhs also 1s one

Mr. Speaker: There may be thou-
sands of cases, they cannot remember
all the thousand cases

Shri 8, M. Banerjee: This 1s & very
glaring case about which everybody
was nformed.

Mr. Speaker: It is an an 1ndrvdual
case,

Bhri Hem Barua: Sir, 1t has been
reported that Shm Byu Patnaik has
evaded income-tax .

Mr, Speaker: Again it 15 an indin-
dual case

Shri Hem Barua: I will connect 1t
up with the general question. It has
been reported that Shri Biju Patnalk
has evaded income-tax to the tune of
Rs 3 crores embracang all hig enter-
prises and 1t was stated by the
Minister of State for Finance, Shri
Bhagat, on the floor of this House
that he would make a statement about
all these thungs before the elections
took place No statement has been
made up till now Now, to take
shelter under the plea that this 15 an
individua]l case does not satisfy us
because 1t 1s a fact that income-tix
15 bemg evaded 1 this country.
What 15 Shri Morarn Desa: going to

JEATYE WY |
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sty foma : frge = wvarET
feat ar fs g & qga g @1 FEFMT )

Shri Hem Barlua:
statement?

Where is the

Shri Morarji Desai: 1 will see whe-
ther it was promised or not. I do
not myself know. I was not here
then., Now that I am told it was
promised I will look into it and if it
has been promised I shall certainly
put it before the House

Shri Surendranath Dwivedy: It
was an assurance given by the Gov-
ernment and not a personal assurance.

Shri Morarji Desai: If an assurance
has been given I shall certainly put
a statement before the House.

= 7y fema : fager arg € 44
FE1 971 19 I 34+ fz27 590 1 | wely
aF 48 J4TT A8% ¥ 1 A @gang faw
9@ TIMAT Flqqr TATAT F AT I
qr | #% 3T a1 faT 93w ag gare
IIMT AT |

Shri Morarji Desai: If it is so, what
prevents the hon., Member from
asking a straight question about it, I
do not know. I will not avoid it.

oft 7 fom? @ qeqar wgtew, §F
Tq it § e Aifeq Fvag faar 2
I R S FIT AL FRaraar

Mr. Speaker: 1 too agree that this
is an important question. There are
no two opinions about it, If by
some other method you call the
attention of the Minister he will give
all the details. Why depend on the
promise of Shri Bhagat? If such a
promise was made, well and good.
But, even if it was not made, if the
information is wanted, ] am sure the
Minister will furnish it.

JULY 6, 1967
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ot g fed : 3g STARTN TR 2
TR & | {7 e Aifew 7av= faan, afew
ggiv gaat fime fom &1 77 33
T wE -

Mr. Speaker: When this point was
brought to his notice he said that he
is prepared to do it. He is not try-
ing to evade it.

=t wg foed ;3w 9w F7 I
1aT J1 T fF we Afes agvaa aqt
TG =FrRrT fEwar aar

Shri Morarji Pesai: Sir, I want
to raise an objection to what the hon.
Member has said in his temper. He
has said:

”aﬁ ELE alh T% % |n

it 7y fom? : “gaeg”’ wg AvfeT )
TFEATT R | AFF AT T T\

At Ho Wo @ : WLa% AZied, 3§
awd w1 qrEifew & vaaus &7 faar
S |

Mr. Speaker: It is wrong. I have
repeatedly held that the usage of
the word ‘jhoot’ is wrong as it is
unparliamentary. It should not be
used. T have said it repeatedly on
the floor of the House.

Shri Hem Barua: If a Member calls
a Minister a ‘liar’ that can be object-
ed to. But if he says that the Minis-
ter is telling a lie, it is a very inno-
cent statement.

Mr, Speaker: I find that this matter
is taking up the whole question
hour. Now Patnaik has come into the
picture and therefore they want to
ask more questions, I am not con-
cerned with that at the moment. Here
the question is of a general nature,
If individual cases are brought in,
not one or two but ten or more or
even hundreds of smaller cases, it
will be difficult for the Minister to
give a ready answer.

Shri Umanath: Patnaik has
come a general question.

be-
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Shri Hems Barua: He ha; become notice question Why does he not put

an nstitution.

Mr, Speaker: I am not objecting to
qubstions as such I only want that
the questions should be asked and
answers given 1n an orderly way, not
put some question, bring in gome-
thing else and then ask about Shri
Patnark on a general question. The
question about Shn Patnaitk may be
important But does it mean that
everybody should bear in mind that
alone and nothing else counts in this
world? That s very dafficult Sup-
posing 1n the answer the Minster
gives some wrong nformation To-
morrow Members will catch hold of
him, saying that some wrong infor-
mation has been given Therefore n
mndividual cases the Mpusters have
to be very careful :n answenng
questions 1 am not saying that the
House should mot take up 1ndivadual
cases It can But there 15 a method
for i1t, not on a general question

st wy fomd - ag sHET T TH
agT w1 qwT & | W Arfew wvew fon
a1, ¥fEa Ir T ad) fear
Mr. Speaker. If they do not accept
a short notice question some other
methods are there The rules pro-
vide many other ways We have a
right to expect the Mimster to give
all the information But this 13 oot
the way to eheit winformation

ot wy forwd - werw Ay Afew
fear e wro xw 97 e @ Y
RRE I N TEEEIR G AATE )
md Atfew Wewa fear § oot ga

ety v fear war § 1 W g €
i Afee wfy fear & 1

Mr. Bpeaker: Now does the House
want to take another 20 minutes on

an ordinary question®

ot wy fomd : mary oy & fs o
wré Aifew Weww F1 o wiy fiear )
AGT TF AL ¥ AW § W AW w0
W7 ATRET qgeAqer g & 7 qg 4O
& WIETHET §T qET § | JEE! gRiaw
wfrere 7t fpgr man ¢ fe ows o7
ey 98 W |

Shri Morarji Desai: I would say
that if the hon Member had even
written to me a letter asking for in-
formation [ would have given fullsr
mnformation 1 am preparcd to give
it any time he writes to me They
can even publish it, if they like But
if the hon Members get into the hat
of losing tempers, I cannot help it

ot wy o . 7y B WYT Rl
wgrRa & N w1 gwmr A ¢ afew
Tg WA RI AT AT 4

ot wogw ol Y : TRE BTE NTET
ac 1 71 fedt fafaet r o @@
fegét srew fafreet ) @1 A ok Y
1% ufdwz & fs ag w97 F¥eT ¥
fed gu foelt a2 & art & w2 fr o¥
v &% & Prifes 3o T oy @ ?
# wréT & fag Ty ¥ ag wfaT sEar
g & ow OF g fafaezt A gee W
g o fowmar o fis Qi fagr
st &Y qar fedt fafrec St ag g
gfrw ¢ fir a su¥ qarfees wr-
=it arfee w1 v e fafaee T
A qar W ¥ A W WY ITEY EAET
wowte w0 & fog w& 1 7

S WS - ym B o by ]

P GBS n Ay - e
gancl &t = 9» gl 51 gh Resde
dp B & yupmidey 4l 8 S
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wl G i M L a0ny S
Dt R S Flake S casy (ol
Qal B L g -2
dit S ey & gr Lale KUy,
W gehe @ S (nfla 2 Yo
P -hwe W edpdiie &
e Go g o phade S S
P o Glae S el yy S 2
W bl 2 Rk pwlls o8] = oS
ot S S T WS 5 -

[« Buf N & 2

Mr, Speaker: Suppose some Minic
ter had stated something six months
ago, if any Member thinks that the
Ministers remember the whole pro-
ceedings of the House, I think 1t is
too much of a presumption You can
ask the Minister to verily and then
give an answer But no Mmister can
be expected to remember what hap
pened last year, which Minister gave
which assurance in this House

o) uq fom? : ¥3 39 faT 9™ w71
qT 1

oft o Wo Wt :  wsOw W Y
AW T WG WIET § | WTH ETIE W
797 "3 v&@wr fear mar § )
g TR gy 1 g31 felt w1 IR
afFa Mgs M wgrarar § 1 &
w1y K sgAeqy 97347 § fis T (T Ay
¥ WAV O avd graw ¥ yedwr
e ar a8 Y § | W0 xomrer § e e
oY wey ‘g3’ wdww fear m
Fa®v Ndfer § geagw w7 fean
E ol

Mr. Speaker: I have repeatedly said
that this word should not be used.

JULY 6, 1967
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1 have been trying to see that not only
what they say but the serious objec-
tion whuch the Chair has taken muwt
also go in print so that if anybody
reads 1t in future he will read both
the things, that the Member used thus
word and the Speaker said that i1t was
not proper 1 want both the things to
remain in .the proceedings It 13 mno
use expunging 1t Every day some-
body says that something should be
expunged That i{s not the way 1

want n to stay m the proceedings so
that the future generations and the

next Parliament may read what kind
of language we used

o X wAET wifgar :  gerw
wEYEq, AL WATYT W WA § | qY
ATHAT WY AT Y WET § W A
wrach € g serET #§ ag v
% i forgd wrodr qur o B o §
ITH AT N 48 UF syTow I et A
Zit | WITT AT AT g AT A @Y wrwAr
LU AR Ll
Mr, Speaker: There 1s no point of
order

& QRo qQWo Wt : & frdxa AT
argar g 5 ora o @ T A A g
e[ |ATH IZWT F1AT § AY I a1
¥ wierwra & T arfgy | ww fat
sgfer & aX ¥ v goT AT & AYIw
&1 ST T g HL TTHT Y1aT ¢ )
a qg X ard wwrs E v gwew
2ew YO T Y W g @@
Tt war 37 1% R S fod
g, aY wqT WAt wgkew & fa Ty ofer
& v ag wg fiv Gl S eges wr v
g, Mg g Wy war wwa § 7

8hri Tenmeti Viswanatham: Some
years ago there was investigation into
tax evasion Now there i1s evamon on
a large scale Is the Government pre-
pared to appoint another investigation
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port disclosed various kinds of eva-
wion practised Can the Mimster tell
us whether some of the important
figures that figured :in that report
subsequently came into the list of
Padma Bhushans®

Shri Morarji Desal I have no idea

Shri Hem Barua: On § pomt of
order, Sir When a certain gentleman
1s awarded Padma Bhushan his name
15 recommended by the Government
and when tax evaders become Padma
Bhushans in this country, God save
this country, 1 tell you Secondly,
when the Mimste: pleads 1gnorance
about that, that 1s also a very diffi-
cult thing for us to swallow Could
you pleage imstruct hum not to  say
like that?

Shri M, ¥, Saleem: Income-tax
evasion 15 a common thing m all the
countries of the world Therg are
professional income-tax experts who
openly advise the assessees how to
evade income-tax Several books on
this subject have becn compiled by
eminent authors In view of these
facts 1s 1t practically possible to stop
evasion of income-tax t¢otally?

Shri R. K. Amin In view of the
fact that Professor Kaldor must have
calculated a sum of Rs 200 crores or
Rs 300 crores on the basis of certain
loopholeg in our tax structure, can
you say on the seme bams as to what
15 the estimate of evasion of income-
tax today”? Secondly, in view of the
fact that 1t was the sale of import
licences at a premium which wag the
main source of tax evasion, do you
think that it 1s etill the source of tax
evasion and, 1f 1t 15 so, will you be
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of them, import licences have got to
be given when rmports are to be ob-
tammed How are umports to be made
then? Should we allow everybody to
import whatever he likes* Who 1
then to pay and how 18 1t to be paud
for All this the hon Professor does
not seem to consmider (Interruption)

Y wo Ao fowarl : ¥ e
W YTET § | TF O 9T WY o 3 9
CATYE WIS WTET TEWT 4T | QF qATH
¥ ST wrET weT £ v | Wi & st
WY ar I Ow v (ok S oW wE
#red & ww w< & o gawr
fed | .

Mr. Speaker: | entirely agree with
you If my friends also cooperate, [
would very much lke to go to the
next Question

ot wo Ao farmrdt : g d HrergierT

w1 wurer T § | ag @ wrw ¥ e

T AATAG

ot frre ot Wl T wat
ARG F g1 @ 7g wwrAr< 31 fewwr
1968 FT—hradt Fefare firgar
Iq IR A A9 ST 10 Ww
QY 9 | (=rewr)
HATHATY ¥F WET §

‘wrer gt & fir oft wercor &
wreeer s e ) firan § e
g gt nfiear O sfe frowrd
* qr wwd fog wrw qwEw
s ¥ fowe foar mar & 1 sgX § e
NI $T & &6 /@ A A A
wrow o Freare fear mar & 17

ft firarmecror svest - sse AET,
# wreve fufiret & oy avET SEAr
g fs forr ey & Forely wr g g i
!T;‘Ttm@:“t'!mﬁi
o & are il § el WA W



9799 Orgl Answers

it i qfeee qwTazE wRE o W,
for & forsly waprat § o wew 2w
WY I & $W g% wGW w9 7

Some hon. Members rose—

Mr Bpeaker T want guidance from
the House now Do you want me to
give another half-an-hour to this
Question or go to the next Question?
I do not want to call only one
Member If I call one Member, I
have to call others also It 1s not a
question of calling only one Member
If you want, you can have ganother
half an hour on this Question

8hri Rajaram: Nobody has been
called from my Party
Mr. Speaker. There 1s no party

bams during the Question Hour

8hri Kanwar Lal Gupta: You may
allow another five minutes on this

Mr, Speaker: You come to the
Chair and let me see how you can
fimsh in five minutes You want te
put & question I know that Shn
Umanath, this 1s the last supplement-
ary (Interruption)

ot v w wf ;AT e W
e § ) AT Wiy wE § o o9 @
Wt fagdw A g

Mir. Speaker: 1 agree yith you

Shri Bal Raj Madhok: Sir, you are
m the Chair and 1t 1s for you to direct
and

House

ther 1t 15 not 1n your power to fix
some trme for each Question® We
come prepared with guest
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Abri Bal Raj Madhok: We coope-
rate with you, you may fix some time
for each Questwon

Shri Ranga: When some Member
said that nobody had been called from
his Party, you were kind enough to
say that there 1s no party basis during
the Question Hour Now, when 1t
suits the Speaker, he turns round and
asks the leaders of the partiey to
control their Members

Mr, Speaker. Shr; Kanwar Lal
Gupta has been getting up and his
leader s sitting by his smde He
colld have advised him not to get
up when so much time has been spent
on this one Question I agree with
Shry Madhok that it 13 absolutely ne-
cesgary to fix some time for each Ques-
tion At least afer ten wminutes, we
should go to the next Question

$hri Surendranath Dwivedy' It 1=
for you to fix the ime It 1s at your
Jiseretion (Interruption)

Mr. Speaker I will do 1t now

Shri Umanath, I would hke to
know whether the Finance Musiry
have gent instructions or propove to
send instructions—I have put both the
things, whether they have sent ins-
tructions or propose to send instruc-
tiong—1o their departments that m-
come-tax reflrns upto Rs 10,000 may
be straightway accepted without scru-
ting, angd if s0, I would like to know
from the hon Finance Miruster
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be punished very severely That 1s
the law I am trymng to consider

Irrigation faclhtiey during Fourth
Five Year Plan
+
*962 Shri Ram Kishan Gupta*
Bhri Sidheshwar Prasad.

Will the Miuster of Irrigation and
Power be pleased to state

(a) whether an outline of the irr-
gation facilities for the Fourth Five
Year Plan has been finahsed, and

(b) if so she bioad details thereof?

The Mimster of Irrigation and
Power (Dr. K. L. Rao): (a) Not yet
Sir

{b) Does not arise

Shr;1 Ram Kishan Gupta May 1
know what will be the total allocation
and the time by which # will be com
pleted?

Dr. K L Eao I submit that the
Fourth Plan has not yet bren finalis-
ed 1n respect of irrigetion  Tenta-
tively 1t 15 put up as Rs 825 crores
and 1t will enable I3 mullion acres
to be brought under irrigation

Shri Ram Kishan Gupta May 1
know whether the Beas Project will
be completed durmng the Fourth Five-
Year Plan”

Dr. K. L. Rao. The Beas Project I
am afraid, will take upto 1972—one or
two years later than the Fourth
Plan

ot fedwre ware @ 4 gy o
g e dw  go o G §
gt W guT q¥ W § o ot
wift ot 8, war Wit g affg S
# Q¥ st ® ¢ firdty ghear Ay o7
waen ey sraur fared Ty wrer ot
feafr & ordy ard ?
pr. K. L. Rao: It 15 true that some

drought-affected areas, specially those
which have been affected by the last
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two bad seasons, ie¢, South Eihar
and Eastern U P , must receive more
attention that what they have re-
ceived 1o the past I hope, this will
be taken up and finalised In the
Fourth Plan

Shri Mohamed Imam. So far as i1
gation facilities are concerned, th
State of Mysore has only about 7 per
cent ag compared to 24 per cent to
30 per cent 1 the neighbouring
States This 13 not because there are
no 1rrgation facilities, but there are a
number of rivers which have not
been harnessed May I know whether
they will take into consideration the
needs of the State of Mysore and re-
solve the disputes existing between
Mysore and Madras, and Mysore and
Andhia Pradesh, and til these dis-
putes are resolved, will not take fur-
ther steps or final conclusions®

D- K. L. Rao A very large num-
ber of projects have been sanctioned
for Mysore It 18 true that the per
centage of iwrrigation 1s rather low 1n
the case of Mysore and Maharashtra
It 1, expected that, with the comple-
tion of the projects that have been
sanctioned, the percentage of urga-
tion will mcrease I must also say
that the disputes between Mysore and
the neighbouring States have not
affected the progress of works

Shri Mohamed Imam: I want to ask
one more question

Mr. Speaker: No, no Mr Supakar

Shr: Sradhakar Supakar: The Draft

Fourth Plan provided for an outlay of
Rs 965 crores Now the hon Minus-
ter has said that it will be Rs 825
crores 1 find from the Demandg for
Grants wn respect of the Minustry of
Irngation and Power that for this
yﬂrlndthelllt)fetr.whlehmtha
first two years of the Plan, a total
Plan outlay of only Rs 58,65,00,000
has been provided and that comes to
less than one-tenth of the entire out-
lay May I know whether in the next
three years the balance of about Rs.
750 crores will be spent?
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Dr. K, L Rao: The smount of Rs
825 crores specified 13 for 1irnigation
projects The amount gpent 18 not Rs
58 crores, during 1988-87, we spent
Rs 114 crores, and durng this year
we hope to spend about Rs 135
crores

Shri N. Shivappa: With regard to
these projects, the project papers are
sometrmes referred by the Central
Government to some other State Gov-
ernments The result 15 that during
these two decades, certain irrigation
projects, particularly major projects
pertaining to certain States have been
delayed With regard to the Hema-
vati project, however, no such refer-
ences have been made, but 1t has been
given technical sanction and clear-
ance May I know why this partiahity
1s being shown in respect of certain
projects® Is i1t not a fact that this 1s
causing a great delay in the taking up
of project work on several projects®

Dr. K. L, Rao. T do not know of
any particula: case, if the hon Mem-
ber has any specific case in mund and
he writes to me, I shall look mnto that

Shri P Venkatasubbiah: In the
Fourth Plan so far as irnigation pro-
jects are concerned may 1 know whe-
ther Government are going to give
due consideration to such of the ma-
jor irmgation projects as could not be
complete 1n t'tme and whether they
will be miven cufficient financial
asmatance to expedite the execution
of the wotks so that the amount that
has been locked up may not remain
unutilised?

Dr. K. L. Rao That 15 the main ob-
ject of the Fourth Plan irrigation
schemes, namely to complete as many
ag possible of the major and medium
irrigation schemes undertaken already
and which can be completed m the
Fourth Plan

Shri Swell: May T know whether
the hon Minister 18 aware that there
are areas in the couniry like Assam
which have mighty rivers runmng
across them and which can double or
treble the food production if irriga-
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tion facilities are given to them par-
ticularly during the dry months, by
using the waters of their rivers? May
1 know whether any proposal has been
Mmade by the State Government of
Assam and whether Govermment of
India are actively comsidering the
fiving of irmgation facilities to Assam
during the dry months so as to -
crease the food production 1n that
State?

Dr. K. L, Rao: Assam 13
those parts of the country where
there 1s plenty of ran-fall, it has
more than 75 inches raimn-fall As the
hon Member has observed, after the
monsoon months for ¢he second crop
there will be no water, that 15 quite
true One i1rmgation project has heen
sanctioned and that 15 nearly com-
plete namely the Jamuna project
Scheme in Assam We have not re-
ceived any other projects from Assam,
and if the Assam Government sends
any project it will receive atltention

ot www oy : s wgve
aaTi o Tr-arar #w gy 15 agl |
T @ ¢ Wi 9w § A e
€t ¥ i a1 g fave & s o g
seiwz & s s g forsy i fearé
¥ syaeqr @it 8, & st wmga g fe
Tg ®9 % I FT FATC {Y ITG0 qqr
TgT o< faard ¥ e & falr oY
w7 S frr T & 7

Dr K. L. Rao It ;5 true that the
Ramganga project will do 1mmense
benefit to Agra from which the hon.
Member comes Due to some diffi-
culties, 1t has not been possible to
Take much progress, but it 15 expected
that in the Fourth Plan this wll be
substantially completed and the bene-
fits will begin to flow from the begin-
ning of the next Plan

Shri P. Gopalan: According to the
official flgures, out of a total irriga-
tion potential of 18 million acres in
1965-66 only 138 mullion acres have
been utilitsed I would like to know
from the hon Mimster whether Gov-
ernment have gone into the reasons

one of
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for the non-utilisation of the full
capacity. Furthermore, I would ke
to know whether Government are
aware of the substantial tume-lag bet-
ween the construction of the project
and the construction of the feeder
canal, and if so, whether Government
have any proposal to put a stop to
this and to uwtlise the full capacity

Dr. K. L. Rao: It is true there is a
certain amount of lag between poten-
tial gnd utibsation. There are vari-
ous reasons for 1t. But I must also
submit that the utilisation 1n the
country is very good, about 86 per
cent, though I concede, as the hon.
Member has quoted, that aganst a
potential 17 mullion acres, we have
utilsed so far only 13 million acres.
It is our endeavour to see that all the
potential 1s utiised as early as
poasible.

As for the second part, it is perfect-
ly true that the construction of the
canals must be undertaken at the
;ame time as the construction of the
dams and other diversion works. That
is the ideal way of dong things; it 15
also the most cconomical way. Un-
fortunately, due to our financial diffi-
culties, sometimes wWe are npot able to
achieve this.

Shri G S. Reddi: The Gandak, Kos:
and Nagarjunasagar projects are near-
ing completion Is therc any special
provision made to see that these pro-
Jects nearing completion gre finan-

cially assisted this year?

Dr. K, L. Rao: I submitted that the
object of the Fourth Plan Is to com-
plete the projects :n an advanced
stage of construction I cannot say
as to how much funds more than what
has been provided will be given this
Year.,

Bhrl Ranga: Is any effort being
made to develop either wholly or
partly during \the Fourth Plan the
multi-purpose project of Vamsadbara
for which the foundation stone was
mtwlee but has not been dgeveloped
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Dr. E, L. Bao: It 15 true that Vam-
sadhara 18 one of the projects which
have been investigated for 30—40
years. It 1s g very good project and
should have been taken up. But on
account of financial stringency, the
Andhra Pradesh Government have not
been able to do it. I hope during the
Fourth Plan period at least a begin-
ning will be made and some part of
it done.

ot wfrer SR : W T,
QT Sy f Qgd e ¥
wrrrg Wi At & ge feat &
ferark it &, @fiewr fex ot wrwaTe
a1 wra figean st afar w1 go figer
e o § 1 v 2 7Y el Wl
¥ Fortt s WY Qg & o
Forn - 7§ 7

Dr. K. L. Rao: I take 1t that the
hon. Member is asking whether the
Ganga-Ghaghra project 13 being used
for irrigating areas of Azamgarh ..

Shri Sheo Naraln: May 1 explain?

Dr K. L, Rao: I submut that for this
year between these two rivers, Ganga
and Ghaghra, we are now engaged in
taking up a very interesting and very
useful project called Sarju project;
when constructed, it will give ample
water there

Some hon, Members rose—

Mr. Speaker: May I request all to
sit down? This afternoon we are
taking up the Demands of the Irriga-
tion and Power Mimstry., If every
State were to ask ‘Wwhat happened to
my Pproject”, can that be answered
during question hour?  Therefore,
these things may be brought out dur-
ing the discussion later in the day
Former Chairman, Central Board of

Direot Taxes

+
#9563, Shri Madhu Limaye:
Shri 8. M. Banerjee:
Dr. Ram Manohar Lohia:
Shri George Fernandes:
Will the Minister of Finance be
pleased to refer to the reply given to-
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Unstarred Question No 1573 on the
1Ith November, 1066 and state

(a) whether further nvesuigation
bhad been made m the matter of fixing
the responsibility of the Assistant
Inspecting Commussioner of Income
Tax (Shni J P Singh) who was
transferred to Madras and Shr1i Wagh,
the then incumbent of this post,
when the order allowing the huge
speculated loss was actually passed in
the Kilachand Deo Chand case,

(b) whether the said officer, Shri
J P Singh whose term wat= to expire
on the 21st January 1967, has mnce
been given a further extension, and

(c) if so, for how long®

The Minister of State in the Minis-
try of Finance (Shri K C Pant). (a)
As there was no evidence that the
assessment order had been passed on
the advice of the Inspecting Assistant
Commssioner the ques‘ion of making
further investigation did not arise

(b) The term of Shn J P Singh
which expired on 21st January, 1967,
was extended upto 28th February,
1087 Thereafter Shr1 J P Singh re-
{ired from Government Service

(e) One month and ten days

s wy fowd : wouw AgiEq,
wandvy gx & frargwr & fe—

“Income tax officers shall be
subordinate to the Inspecting
Asstt Commssioner”

wid 7% vy & fo—

*Every income tax officer em-
ployed m the execution of this
Act shall observe and follow such
instructions as are given by the
Inspecting Asstt
within whose jurisdiction he per-
forms hig functions™
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mmm& &i*-‘ﬁom
ATRN IN wH i STTee aTe
i ¥ Wi fora vewdee mifeec iy
1} OOUT T T9X 7 WieT FqW fwar
faay fs vowdww soe B @
foor, e qg wi wfier O ¥ 1 Y &
wft wgrem & wraar wrgav g fe
&% 56 T FEr W TET WG FQ
#1 WiHSTT ETHREwE WHEET T gar §
Wit TER A & A% N ghf
wifrae Y &, wiaede veldfoen wfwwc
WS weneew, Iwr wr§ faederd
T4 Ot & 7 ©@ wwwdew wfea 9
W arw fear mar O s gafeg wmw
favar mar e S w0 TaTa & W@y
¥ I |y a8 weEd & A fay ¥
Wo 'ﬂnﬁm%aﬂmﬂiﬂ(
w gafag @ Ay W @ fear
W?

W T WA O  qARHE SO
gfast vFrdm wrfsar st gar |
W TEREwE WiTeET eI a1 wdw-
ez farar amw ag IWT wedfven ufeede
s & Tl ¥ @ @ R geR
weifer wfaede sfreac & foderd
geft & aon smaToEa wlwiz R
¥ arx WYy g § Sw & 9
CelfieT wfeede sfamtaedom san
3w § rendw wiieat &
wy wv yedfen wfeede wfme &
o o) SaT g 99 F gwgr Wi T
wTT JETAT

oft o foll : WY wME W
o & qg 1o AW AT e
o fg Amgw o A wmET ovdy figmr
mr g A T AT A T ¥, v
aTEw I AT A P ¢ A A W
Ko agm g fe fra @ W e
qeer ?  oft Ro €Yo fag grge ¥ oeyr
qr AT qTEX 7 AT ?
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dypmerow: wd qwd
ATHIAT TwTe OBT X w7 H7  wvATA
gere & fear s dhar wfews ewrw
ferg N % wm g fs on we
Ro Yo fog wTgw w1 FaTwwT W
o7 RATH &7 E) afew TR &7 W
ag Ay wmgx weafee afedz saea
¥ 3T 39 ® qFw)

ot sy forerd ¢ ag A ww gE )
O waw & Tl wrar s ag Ro Yo
fog a1ga w1 wiWM ST R T |
elfen ofiedz s w1 Wi
wdaliz w1 v som § ) e
t fs e asm @ @ g 2w
N afrgld ) se v oy
wrzr w4 frar v Oy v wede
SRY AT ww & go af s
¥ T W g § i ot Ko dYe firg
ww AYE & YT 3 o o Exw WY A
Y a1 w7 § wewd 7 Rsgee arfe
¥ oy, Hz wfawfar & g
TN wEE A TR e, fredr
e fad o Ay awg &% I
ooy fieqr a1 | & wat agag & s
wrgan g fe w1 @ ava A IR o
1 %1 § o ot aw e o o Y ey
W R o frg arew ax § 3w
Uk wrE TR IR § I & wuk
! a¥ ad @ famdy fr oy ywifee
§ o e wfawrd @ It
® AT 7 W7 CEW a9 Wy
e ARy 7

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): May I say that this case I
have studicq now, but before that,
when I was 1n charge in 1963 I had
decided that he should retire when
he had completed 33, but after that I
left, and he got the advantage of the
new rule made of extension from 55

1202 (A)L8—2
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to 58, and he remained here till he
fimished 39 m January 1967 and then
for one month and ten days 1t was
extended for some arrangement

Shrl Hem Barua. By whom”

Shri Morarjl Desal, By the Govern-
ment

=t 7y fwad : s dre Ho yorm-
it #T wielt of & farar o

8hri Morarji Desai. This was done
in January And 1n this particular
case Shn J P Singh was not the
officer or the Inspecting Aamstant
Officer when actually the order was
passed Then he had left Therefore,
there was no question of his deteet-
ing 1t then but when an enquiry was
held against the officer who had done
this Mr Mehta in that inqury it
was found he said that he had gener-
ally discussed the question of allow-
ing such matters or not gllowing such
matters with Shm J P Singh earlier
Three four or five months later he
had passed this order That is what
came out 1 the inquiry which was
held by Government against the
officer who was suspended But I
found that the officer was super-
annuated ‘Therefore, when the pro-
ceedings were completed no punish-
ment was given to hm. That was
Shr1 Mehta In that enquiry it could
not be proved there was nothing m
wniting anywhere He himself deni-
ed that he was ever consulted

Shri Surendranath Dwivedy: How
manv suverannuated officers are
there?

Shri Morarji Desal: None now,we
are trying to see that none will re-
main  Shri Mchia himself said  in
the enquiry n the cross-examination
that he had not consulted Shri J P
Singh on this at all, he had asked
generally what should be done in such
matters and what was to be allowed
and what was not to be allowed,
Therefore there was no queshon .
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fiagfed: Rt W
o agy wrar | § & 3% awer §
wrq qurer )Xo o fag w Ak F
ww a7 Ffer mifar w@ gur ar 1 §
atar g dfeT gud aed w N W
sfamfeat & ey a&Tem w0 W
IR wwE W wmOk Iwedy,
a1 wre Wiy EWW, AT W
arz 1 nerEeT foar @Y ¥ & w7 gEE
AT T FTAATE { A o g

8hri Morar}i Desai: I shall certain-
ly find out, I myself did not know
about 1t, I shall certainly try to find
oul

ot wy fowd @ Aifr wfriem
Tger A% T Srw wfagar ?

Shri Morarji Desai: When I  say,
I shall find out I shall find out 1 do
not say that I want potice Why
does the hun Member: not hear me
patien'ly® When I ask for notice [
ask for notice, and when I do not ask
for notice, 1 do not ask for notice 1
«m entitled to ask for notice, 1f 1
want to In this case I am not ask-
ing for notice As I said, we shall
tertainly enquire into this

Shri . M Banerjee: 1 would lhike
to know whether 1t 1= a fact that at
that time when Mi J P Singh was
chairman of the cential board of
revenue, Re 31 lakhs of tax due from
Mr Ram Ratan Gupta was remitted
and he got it signed by one of the
Mimsters who 15 fortunately or
unfortunately the Governor teday
m UP? 1t 18 a fact that
duiing his time M: Chirannt Lal
Goenka's casc also dealt with by
him and he showed enough latitude to
these persons

Shri D. C, Bharma: On a point of
order The hon Member said that
the gentleman in whnse name some
order was given is now the Govern-
or somewhere It should be seen
that that man does not remain Gover.
Ror it it ig proved to be true,
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Shri 8, M. Banerjee: I can name
the Minister. My question is Whe-
ther it 15 a fact that all these things,
showing leniency and favouritism
and all the other things to Mr. Ram
Rattan Gupta, Mr. Goenka and others
were done 1n his time, when his son
represented all these people before a
tribunal 1n Calcutta Would the hon.
Minister 1n all fairness mstitute an
enquity into these matters and insti-
fute investigation against this officer
to find out how he has swindled Gov-
ernment money

Shri ¥. C Panmt: The hon Finance
Momsster bas alrendy said that he would
cquire into 1t

Shri 8, M Banerjee: I want an en-
quiry, we have not got hizs answer
about that

Mr. Speaker: He ha- replied, he 1s
ROING to enquire

Shri D, C. Sharma: Why has the
name been mentioned”

Shri 8§ M Banerjee: I can mention
the name—Sh; Gopala Redd:i He
was the Mmiste:r then

Shri D. C Sharma: He has mention-
ed the name,

ot wy fondt ; 77 aw I¥ac }
O W@ TH WHAT ¥ SIGTH K QO F

g

We W e Wfgw ¢ wew
v, wfy fiver ey oy ¥ o Fwre fear
Forei forg o & 97 e dar g i o
ag ag¥ firer ol F aw I e
fiear ot fis 9w gweTe H anit o @@
Lo .

ot wo o Wit : agw dmmw g |

Mo T wige Wfg ¢ W
wreor ot 9@ T g Firer sefy of & ¥fiey
ay farerger wrw wr & fis feer shoft o
BRI a1k & s oy g gt
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QY & wrow afr § | xufed v qEw
o Ty TER | AT e w Ay
theamcfrrafrhifiw T ag2 g,
warare feer walY @ TR, Y W g
urET W F wrw d oy A T o
WY gz war grar ?

Shrl Morarji Desal: I have said thdt
already he would not have continued
I want to say another thing bccause
we must be correct about the facts
When the Mmister’s approval to
write off in the case of Mr Gupta was
given Mr J P Bingh was not con-
cerned, he was not in the Board at
that time

Shrl §. M Banerjee: Who was the
Minister at that time?

Mr. Speaker: Whoever 1t 18 1t 15 a
sepaiale questinn

Shri D. C. Sharma* He should not
bimng in the name of *he Governot,
1 do not like that

ot wrk wovdE : 2 A §
a1y o wET gw faw & fad Fo dte
fog wt owdw fogr mor 1 & e
g g fe s wrowr wmemar mm
qureT 37 & /7 fred awm & fadr g
aswew fegr mar av ? ox wfer @
femr & arz g w0 Tvwr T ?

=t sirerealy terf : ow Wi qw
et w1 awmd v fdt w i deoeltz
& forly fear vt &7 | o ot e W
qwedve TE 4T | TEd 55 WT XY
v ¥ Fufar &7 1| AW 58 AW Aw
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12,00 hrs,
Snowr Notick QuESTION

ddiklei Hydro Elociric Project

+

24. Shrli Umanath:
Shri A, K Gopalan:
Bhr: P. Gopstan:
Shirl Vasudevan Nair:
Shri E K Nayanar:
Shri K M. Abrzham:
Shrima‘i Suseela Gopalan:
Shri Viswanatha Menon:
Shri P, C. Adwchan:

Will the Minister of Irrigation and
Power he pleased to state

(a) whether 1t 13 a fact that the
agicement  with Canada on Idikki
Hvdro Electric Project hss not yet
becn signed,

(b) 1f so the reasons for the delay,
and

(c) whethe; 1t Is a fact that Gov-
ernment had promised the Kerala
MPs in April that agreement would
h» signed within tws months?

The Mnister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir

(b) and (¢) The finalisation of the
agreement has taken more time than
anticipated The agrecment 13 under
negotiation with the Canadian autho-
titick and 't 15 hoped that the matter
will be finalised soon

Shri Umanath: This project 12 the
second largest single project in this
countrv  Concerning the delay m
th~ finalisation of the agreement, the
Mathrubhumt says that in Octooer,
1888 the Prime Mimister, Mrs Gandh
s2¢ms ‘o have written a letter to the
Mimster of Irrigation and Power then
in which she deals with the delay
about reaching an agreement Inter
alia in that letter she says that “mtec-
mumsterjal differences  seem to be
holding up the decrsion, I understand
that between your Mimstry on the
one hand and the Planning Commis-
sinn and the Finance Minmisiry on the
other there are differences regarding
the phasing of the project; thewe are
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also differences between your Ministry
and the Industry Ministry regarding
the import of some generators as
against placing orders in the couniry
with the Heavy Electricals”, Bhopal.
She goes on te add that it was import-
ant that these differences are resolved
quickly. From this letter it is clear
that the delay is due to inter-minis-
terial differences, Is it a fact that
these differences were there and they
were responsible for the delay? If so,
have these differences been resolved?
What is the final position?

Dr. K. L. Rao: It is true that we
have got 1o consider indigenous manu-
facture and how far they could be
used in this big project. Therefore,
differing views were held and so there
were discussions In connection with
this, certain negotiations were neces-
sary with the Canadian authorities.
That is where the mater now rests,

Shri Umanath: May 1 know
whether after the recent visit of the
Canadian representatives or engineers,
it was decided by the Government
that two generators might be import-
ed from Canada and one, manufactur-
ed here itself* Is it a fact that the
Canadian representatives had turned
that down and said: “either you im-
port all the three from Canada or you
manufacture all the three here itself?
If 50, what dose the Government pro-
pose to do® ‘This is a cruclal deci-
sion pending for the last so many
years,

Pr. X L. Rao: Actually there are
six generators Tt was our intention
to manufacture s many as possible
locally. ‘There has been a certain
amount of discussion as to what extent
we should go in the matter of supply
from indigenous sources 1 am afraid
1 cannot say anything further than
that at the present stage, because the
necotiations are with the Canadian
authorities. whether they can supply
what we want.

Shri Umanath: Sir, a specific ques-
tion was put to him: whether the
fifferences were resclved, J{ they
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have not been resolved, let the Minis-
ter say it is not resolved, because I
have quoted from the Prime Minist-
er's letter. He admits that such &
thing was there, I wanted a definite
answer: whether the inter-ministeria)
differnces were resolved or not. Lat

Dr. K L, Raos: Tt {s obvious that it
they had been resolved, then, they
would have got a etraight answer to
the question. All that I can say s
that the matter is of such fmportance
that the hon Deputy Prime Minister
and Finance Minister hag  himself
taken up the question of negotiations
in this regard.

Shrl Umanath: Sir, on & point of
order I am not asking about the
negotiations with Canada. I was
asking whether the inter-minlsterial
differences we have been resolved, He
has not answered that point

Mr. Speaker: He has answered it
very clearly He said he would have
glven a straight answer if they had
been resolved. (Interruption). Please
«it down I have understood it very
clearly He has said very clearly that
if these differences of opinion had
been resolved he would have given a
straight answer Therefore, it is mot
resolved Mr P Gopalan

Shri P, Gopalan: May 1 know whe-
ther the Ministry of Irrigation and
Power has proposed the constitution
of a Control Board for the Idikki
project and, it so, what are the func-
tions and scope of this Control Board?
Furthermore, 1 would like to know
whether the Kerala State Government
have viewed with disfavour the con-
stitution of such a Board and whether
the Irrigation and Power Ministry has
threatened the Kerala State Govern-

would withdraw the flnancial assist-
ance which has been promised to the
setting up of this project.
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than Rs. 20 crores to Ras. 25 crores.
There are quite a large number of
Control Boards n this country, and
therefore, it 13 m accordance with
that policy that 1t was proposed to
bave a Conirol Board for the Idiki
project, because its coet is something
of the order of Rs 68 crores, So,
naturally, we are anxious to have the
Coantrol Board for thuyg project

The Previous Kerala Government,
during President’s rule, objected to
this and they said that & waz not
necessary, but the present government
1 having the matter examined, they
have not said anything on the sub-

With regard to the question
threat to stop financial assistance,
well, it 15 a matter of one's attitude,
1 may say that there 13 no such thing
which has arisen in thug matter,

Shrl P. Gopalan: Sir I want your

|

Mr, Speaker: Shr; Vasudevan Nur,
Shri Vasudevan Nair: You were

you or the Mmister to tell us what 1s

E
b
:

know what 15 the meamng of the
word woon”, and when the agreement
will be signed, and whether because
of thus delay the schedule will be
upset or not.

Dr. K. L. Rao: It 1s true that we
have got to place orders for the ma-
chines early We are those
machunes Lo come in thu fourth Plan
wself It s also true that we cannot
afford to delay any longer the placing
of the orders etther ndigenously or
on the Canadian authorities The mat-
ter 13 so mmportant that the Deputy
Faime Minuster and Finance Minuster
hrmself 1 handiing thig subject and
he will be carrying on the negotia-
tiong 1n this respect

Shri Umanath: What about the
first part of hwe question? You have
sald defimitely that it 13 resolved.
It 1s resolved, what 1s the decumon?

Dr. K, L, Ra: 1 was only trying to
make the hon members understand
the difficult gtuation The question is
being tackled in all geriousness. It w
true at one stage we thought it will
be finished in 2 months, but 1t has
taken more time. I only hope that the
action will be taken early.

Mr. Speaker: It 1z clear that he s

not able to say anything categorically
about it

8hri Umanath: Sir, I quoted the
Prme Minuster’s letter saying that
thege inter-munisterial differences are
the major cause of delay You mald
that he has answered that it is res
solved My understanding was differ-
ent, but I abided by what you said.
So, if it 18 resolved, what is the deci-
sion of the Governmentt We are not
asking about negotiations with
Canada, but about inter-ministerial
conflict Let him say whether it Is
resolved or not

Mr. Speaker. I¢ he can answer it, I
shall be happy

Shri Umanath: Just ss you dl:il_
pline us, you must discipline the
nusters also, Either he says that it ia
not in public interest to disclose it o
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ibat he wants notice. He cannot take
up the position of not answering the
question

Br, K. L, Rno: | have already sub-
mitted that if the difference 18 re-
solved, then | would have given a
straight answer More than that what
am I to say”

Mr, Speaker: You understood him
wrongly 1 i1epeated that if the dif-
ferences weie resolved, he woulg have
Elven a categorncal answer

o) Wwg AR Aet Agem q
FoEqEEEr F1 3 | 9T TEA wgr
femir @ T Afe7 wa g
wgx ¢ fr Wiz g
Mr. Speaker: The Kerala members

are careful and they can take care of
themselves I do not think you need
to come to thewr assistance from a far
off place

Shei B, K. Nayanar: Our Irrigation
and Power Ministe: w» 1n a very duffi-
twd posiion He knows Kerala 15
facing shortage of power If the
1dikk: project 1s not commissioned by
1970 industi.o« will be clo.ed there

Mr. Speaker llc nced not explamn
all this

Shri E. K, “ayanar: That shows the
importante of the Idikki project A
1ecent survey of the powe: demand in
Kerala shows that at the end of the
thurd plan period, the demand was
estimaied at 3,65,000 KW Agauwnst this
the tota] installed capacity was only
246,000 KW  About the Control
Board, the Law Minstry s objecting
to the suggestion of the Irzigation and
Power Ministry At the same time,
the opinion of Kerala and Canadian
engineers 15 that the purchase of the
three units from Canada seems ¢o be
inescapable May I know whether it
1s a fact that even if Canadian loan
agreement 1 finalised, the project will
require free foreign exchange for

from other countries, if so,
what 13 the extent of foreign ex-
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what 1t is required, from which coun-
try it will be purchassd and what 1s
the airangement for this made by the
Government” Secondly, I would also
like to have a reply from the hon.
Minuter mn regard to the difference
of opimion over the Conmtrol Board
between the Law Mimstry and the
Irrigation and Power Ministry

Br. K. L Rao: I am very glad to
state that Idikki Project 1s one of our
best projects m the country The
power production there should be
conuiderably cheap and when com-
pleted Kerala will be very much more
prosperous than at present With re-
gard to the question of foreign ex-
change required for this project, 1f
the Canadian agreement 15 finalised
there will be no necessity for any fur-
ther foreign exchange from any other
source because 1 ‘reign exchange
provided by Canada will be sufficient
About the Contiol Board, as I have
abendy submitted, i1t 12 only in order
to cxpedite matters and there 15 noth-
g wrong 1n the Conirol Board As I
have already submitied the present
Government have said that they wall
take some time to discuss i, find out
the position and then let us know
The Control Board 1s a small affair
It has nothing to do with the man
question of the Idikk: Project

Shri K. M. Abrabam: Is o a fact
that by this unnecessary delay the
time schedule for Idikki Project will
be upset by one year or even more?

Dr. K, L. Rao [ have submitted al-
ready that the first umit is expected
to be commissioned in 1870-71 and
we are st1ll aiming at that Whatever
action that may be taken, it shall be
our endeavour to see that the first
unit 1s commussioned in time during
the Fourth Plan period.

Shri Viswanatha Menon: Iy 1t a
fact that according to the Kerala
S ate Electricity Board's forecast of
load development, Kerala will be
famng a power shortage in 1870 un-
less thig project 1s commssioned by
then, if so, may I know what this
Government proposs to do to avert

change required, for the purchase of |, this calamity?
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Dr. K. L, Rao: If the first umt of
the Idikki Project comes up in trme
as we are expecting now, then there
will be no power shortage That is
why we are saymng that the Idikki
Project must be expedmed and we
will have the first unt in the Fourth
Plan -

Shri N. Sreekantan Nalr: In view of
the fact that the Canadian Govern-
ment has turned down the specific
demand of the Government of India
that one of the three umts should be
allowed to be fabricated in the Heavy
Electricals, Bhopal, on the basis of the
blue-print and spare parts wupplied
by Canada, may I know what 13 the
purpose of the Deputy Prime Mims-
ier negotiating with Canada on an
1ssue which has already been turned

down by them? Is 1t only to delay
matters or get the entire project
dropped %0 that the entire money

spent on the project would be lost to
the Government of Kerala®

Dr, K. L. Rao The 1dea of the
Depuly Prime MNimster's nlerven-
tion w to expedite the project and to
ensure that the negotiations ate fina-
lised There are ,ome cansiderations
which gtill require clanfication, which
stil] require some finalisation, and
that 1= where the Deputy Prime Min-
i1ster 1s trying to ake up the maiter

Shri A. Sreedharan* A couple of
months bagk, when the discussion on
this project took place in this House
the <tarting of work on ldikk: Pro-
ject and the prospects for it  were
brighter After two months the trem-
blmg mountain of the Irmngation
Ministry has delivered a mouse They
have said that the matter 15 being
taken up by the Deputy Prime Minis-
ter 1 would hke to know whether
during the lest two months the Gov-
ernment of Indwe have agaim app-
roached the Government of Kerala
for finahisation of the ggreement: 1f
s0, what 1s the reaction of the repre-
sentatives of the Government of
Keranla?

Dr, K. L. Rao: There is continuous
correspondence between the Govern-
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ment of Incha and the various Mins
tries who are connected wikh this unut

Shri ¥, Viswambbaran: As far as I
know, there 1 no control board in any
of the projects in the Staie gectol,
tnere are control boards only in intei-
State projects May I know whether
there 18 any control board in any of
the projects in the State sector and,
1if s0, in which S.ate projeci” If there
1 no control board in any State pro-
ject, why 13 the Government of India
insisting upon a contiol board for this
Idikh1 Project, which 1s purely in the
State sector?

Dr, K. L. Bao 1 submitted already
\hat the idea of the conmtrul beard 1s
to expedite the sancions und cons-
truction of the project In thai con-
nection, we have got a large numbet
of conirol boatds m this country for
various projects For the power pro-
Jects alone we have got a conliol
beard in Delhi The Delhi Theimal
Station hae 8 contro] board With re-
gard to the Idikki project, we are ad
vising the Government of Kerala and
they are also considering the matter
There 15 nothing particular about 1t
I can glso submit that the Canadian
agreement specifically statex that sufi-
cieni steps have to be taken to ensure
that th- money 1s properly spent So
the Government of India has to en-
sure that the money 15  properly
spent Thig will be one of the methods
by which w can be achieved

WRITTEN ANSWERS TO
QUESTIONS

Simplification of Tax Structure
*0gd4. Smi. Tarakeshwarl Sinha:

Shri PF. K. Deo:
Skrl G. C Naik:

Shri K. P, Siagh Deo*
Shrl A. Dipa:

Shwi Madbu Limaye:
Dr. Ram Manehar Lohia:
Shri 8. M. Banerjes:
Shei 5. M. Joshi:

Shai Getage Fernandes:
Shei S. B, Damani:
Shri Yashpal Singh:
Shri Ram Gopal Skalwale:
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Shri 8. 8. Ketharl:
8Shri D, C. Sharma:

Will the Minister of Finamee be
pleased to state:

(a) the progress made so far in the
simphification of the tax structure in
this country;

(b) whether any such scheme is
under the active consideration of
Government; and

(c) the expected time that will be
taken to finahise this scheme?

The Minister of State in the Minis-
try of Finance (Shri E. C. Pant): (a)
A statement showing the progress
made during the last few years to-
wards simplification of the tax struc-
ture is laid on the Table of the House

{Placed i Itbrary See No LT-930/
o)

(b) The Government had consti-
tuted a Tanff Revision Committee in
1964 to conduct a comprehensive en-
quiry into the structure of the Indian
Cugtoms Tariff, The Commuttee has
since submitted its report which 1§
now being examuned by the Govern-
ment. Last year, this Committee was
also entrusted with the work of re-
wvising the Central Excise tanff and
its report 1n the matter 15 awaited
Recently, Government have als¢
appomnted Shr1 8 Bhoothalingam, for-
merly Secretary, Ministry of Finance,
as & One-Man Commitlee, for recom-
mending measures for simplification
and rationahsation of the exwsting

structure of drrect and indirect taxa~
tion

(¢) Bome of the measures of rat-
ionalisation and simplification which
have been recommended by Shri
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taken for implementing the recom-

mendations cannot be Indicateq at
this stage

Shri ¥. 8. Kushwah:

Will the Minister of Irrigation aad
Power be pleased to state’

(a) whether any definite policy for
the allotment of the land command-
ed by the Rajasthan Canal to landless
tillers has been laid down;

(b) 1if so, the salient features there-
of; and

(c) 1t the reply to part (a) above
be in the negative, the reasons for
delay in the matter?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Rules for
allotment of land to the landless ten-
ants have been framed and are und-
er duscussion,

(b) and (c) Do not arse,

wiv wafrsw fraron wfefirem

*966. WY WwT Wy T ¢
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w1 wmesn g ofcere  facem
Wt ag aard ¥ g w6 fiw
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(s) wagfwn anfersl, wpgfeen
uifen afaqt aer qdrg
wuY & wegry & fag fady
sl §are wor |

(9) 9.7 7 vzar

Backward Regions

*968. Shri R. 8. Vidyarthi. Will the
Minister of Plamming be pleased to
state,

(a) whether any provision 15 pro
posed to be made in the Fourth Plan
for the sccelerated growth of regions
determined as backward according to
the indications of the Planming Com-
mussion, and

(b) if so, the details thereot’

The Minister of Planning, Petroleum
and Chemieal and Secial Welfare
(Shri Asoka Mehta) (a) At the time
of discuesion on States Draft Fourth
Five Year Plan in October-December
1966, ident:fication of backward areas
within State boundaries was discuss
ed Such areas have been identified
In ten States A sta‘ement 1s laid on
the Table of the House indicating the
districts taluka, 1dentified as most
backward mn 10 States [Plrced o
Library  See No LT-931/67) Of
the remaining States the entire Sta‘'e
of Jammu and Kashmir and Nagaland
could be regarded as Hill States In
the State of Assam, all hil] distriets
are markedly backward areas For
Punjab and Haryana States (except
chronically drought affected aress on
border with Rajasthan), the State
Governments have not specially 1denti-
fled any areas as markedly backward
areas The views of the Governments
of the two BStates of Bihar and
Madhya Pradesh have not yet been
recerved

(b) The details of outlays of the
accelerated development of these areas
are being worked cut by the State
Governments concerned and will be
finalised while Analining the States'
Fourth Plan outlays
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D.V.C.
*969. Shri €. K. Bhattacharyyss

Will the Mimister of Irrigation and
Powet be pleased to state

(a) whether Government of West
Ben_ai have asked for a reconstitu-
tion of the Damodar Valley Corpora-
tion,

(b) il s0 the details
posals and

of the pro

(¢) the reaction of Government
thereto? h

The Minster of Lerigation and
Power (Dr. K L Rao)‘ (a) No, Sir

(b) and (¢} Dp not arise Gov-
einment of Indias proposals for the
re organisation of the Damodar Valley
Corporation on a functional basis are
howeve: under consideration of the
paiticipating Govel nments

“econd Year of Fourth Plan

970 Shrn Viswa Nath Pandey
Shri Vasudevan Nar
Shri P C Adichan
Sbm €. Janardhanan

Will the Mimster of Planning be
pleased 1o state

(a) the broad features of the Plans
dppioved by the Planming Cumms-
sion for the second year of the Fourth
Five Year Plan 1e for 1987-68 of the
States and the Umon Territornies,

(b) the extent of assistance asked
for by them and

(e) Government’s reaction thereto”

The Minister of Planning, Petroleam
and Chemicals and Becind Welfare
(Shri Asoks Mehin): (a) Attentien 15
mvited to the answer given to Un-
starred Question No 2486 on June 15,
1967 Sunee then, recommendstions
of the Programme Advisers for the
remaining States except Nagaland
have been received These recom-
mendations will be further considersad
ang a decisiom will be tzken shortly
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The document on the Annual Plan
1967-68 incorporating the decisiors of
the Commussion will be placed on the
Table of the House 1n the current
session

As regards Uniop Territories, the
Planning Commussion has approved an
outlay of Rs 70 crores for the current
year’s Annuai Plan

(b) and (¢) Do not grise

Pertilizer Plants in Private Sector

*#7T1 Shnmati Suseela Gopalan-
Shri C K. Chakrapani:
Shri P, Gopalan

Will the Minuster of Petroleum and
Chemicals be pleased to state

(a) whether 1t 15 a fact that the
Fertihzer Corporation of India in 1ts
recent memorandum to the Govein-
ment has protested against the setting
up of the Feruliver Plants in the pn-
vale gector,

tby if so the grounds on which the
protest has been based and

(e) the reacion of Government
thereto?

Fhe Minwter of Planning, Petreleum
and Chemieals ang Sooial Welfare
(Biir: Awoka Mehta): (a) No, Sur,
there was no protest But in the con-
text of two projecis then und=r con-
sideration, the FCI did put forward
reasons for their being implemented
by the Corporation

(b) Various considetatigns based on
the patt performance of the private
sector and the advantages of public
sector mmtiative 1n promoting indigen-
ous design engineering and fabrica-
tion were advanced

(c) In the two cuses referred to, the
Government decided to entrust the
prejects to the FCI for imple-
nentatiom,

LILC,

Shri C. K. Chakrapaaf.

Wil the Minister of Finanee be
pleased to sta‘e

(a) whether the Life Insurance Cor-
poration hes abolished reversionary
annuity, ag was 1sued by the Hindu
Family Annuity Fund, and

(b) if so, the reasons therefor?

The Minister of S.ate in the Mimis
try of Pimance (8hri K, C. Pant:) (a)
No Sir

(b) D1es not arise

Purchase of Computors

*974. Shr1 Virendrakumar Shah:
Shri M. Amersey;
Shri 8§, K. Tapuriak:

Will the Minister of Finamce be
pleased to state

(1) whether it 15 a fact that Gov-
¢inment purchased last year 10 Com-
putors at a cost of about Rs 2 crores,

(b) whether 1t 15 also a fact that
he whole lot has been lying 1dle mn a
siore in Delhi, and

(¢) whether ona of the ten com-
putors was being offered to the Hundu-
stan Aeronautics Limited, Bangslore,
even though the computor of the
Hindustan Machine Tools Ltd.
Bangalore can be eamly made avau-
able to the former when required?

The Deputy Frime Minister and
Ministey of Fimance (Shri Morarji
Desal): (a) The Government of India
have entered intc an agreement on
28th June, 1966 with M/s Honeywell
Inc of the USA for the purchase of
10 Honeywell Computer Systems
Model 400 with spare parts for §

?Bs 8875 lakhs) 1 all
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(b) No, Bir So far only two Com-
puters have been recelved and
arrangements are ;n hand to have
them installed shortly by the Depart-
ment of Statistics at the Computer
Centre, New Delh1

(¢) The Computer with the Hindu-
stan Machine Tools, Bangalore 18
basically meant for data processing
only and cannot be used by the
Hindustan  Aeronautics Lamated,
Bangalore for their scientific work
relating to awrcraft design wincluding
three dumensional flutter analysis
Since the Honeywell computer 1s suit-
able for the latter it is intended to
allocate to Hindustan Aeronautics
Larmited one of the machines yet to
be imported

Grant to Indlan Red Cross Soclety

*p715. Shri J. H Patel:
Bhri Madhu Limaye:
Shri George Fernandes:

Will the Minister of Health and
Family Planning be pleased to state

(a) whether 1t 15 a fact that the
Central Government giwve annual
grants to the Indian Red Cross
Society,

(b) whether certan irregularities
in the matter of appointment to cer-
tamn posts in the Indian Red Cros
Society, expenditure on travelling
allowances, elc have been brought
to Government's notice, and

(c) it so, the action Government
propose to take in the matter?

The Minister of Hoalth and Family
Planning (Dr. 8. Chandrasekhar):
(a) Yes, Sir

(b) and (c) A representation was
received and referred to the Indian
Red Cross Society for swtable sction.
The Managing Body of the BSociety
found the representation
groundless

to be
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Upgrading of Amritear

*#7¢ Shri Yajna Dait Sharma;
Shrl Onkar Lal Berwa:

Will the Minister of Finamoe be
Pleased to refer to the reply given to
Unstarred Question No 1880 on the

8th June, 1067 regarding upgrading of
Amritsar and state

(a) whether it 1s g fact that ac-
cording to the records of the Amritsar
Municipal Commuttee, the population
of the city increased to ¢16271 in
1966 whereas according to the 1961
Census 1t was only 3,98,047, .

(b) whether Government propose
to upgrade this city in view of the
fact that the population has crossed
the target figure of four lakhs to
qualify 1t for B-2 status, and

(e) 1if not, the reasons therefor?

The Minister of Stats in the Minis-
(Shri K C. Pant):

pal Committee, forwarded by the
National Federation of P and T. Em-
ployees, it appears that population
of the city has shown an increase by
40728, as compiled from the
::;ubmun snd deaths from 1963

A

(b) and (¢) No, Sir At
only cities with a population

il
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*8T7. 8hri Nitira) Stngh Chaudhary:
Wil the Minister of Finance be

pleased to refer to the reply given to
Starred Question No. 384 on the 8th
June, 1987 and state:

(a) the State-wise loans outstand-
ing;

(b) the States that arc repaying
interest and prinicipal regularly;

(c) whether Government contem-
plate to take steps against defaulting

(d) it so, what*

The Minister of State in the Minis-
try of Finance, (Shrl K. C Pant):
(a) A statement showing the amounts
of loans outstanding on 31st March,
1067 is laid on the Table of the House
[Placed wn Library  See No. LT-832/
67).

(b) With the exception of a few
of defaults mentioned in the
Civil Audit Reports, the State Gov-
ernments have been, by and large,
regular in arranging repayment of
prinicipal and payment of interest on
Central loans.

(c) and (d). The repayment of loans
by States are watched by the Ac-
county Officers and on being reported
by them, cases of default are imme-
distely taken up with the State Gov-
ernments concerned for remedial
mction, As a result, the defaults which,
according to the Audit Report, 1967,
amounted to Rs. 28.22 crores on 3lst
March, 1088, were reduced ¢o Rs.
222 crores on 31st March, 1967. The
question of the recovery of the re-
widuary gmounts is being pursued
with the State Governments.

Development of Design Cells in Public
Undertakingy

718, 8bei R. Barva:
Skl 8. K. Taputiah:
Will the Minister of Finance be
pleased to state;
(a) whether Government have any
Plan to girengthen the' development

(b) whether any assessment of the
existing system of development and
Design wing of such industries has
been taken wis-a-tig the preasing
demands of modern development and
changing needs; and

(¢) if 30, the details thereof?

The Minister of State in the Minh-
try of Finance (Shri K, C. Pant): (a)
Some progresy has already been
achieved by developing a number of
design and consultancy organisations
in the public sector, which have built
up technological experience and engi-
neering skilly in different fleldg of
industrial enterprise. During the
Fourth Plan period and subsequent
years, these organisations will be
strengthened and their scope enlarged
to achieve a much larger measure of
self-relance in indigenous designing
and know-how capacity.

(b) Such an assessment has been
made while formulating the Fourth
Plan programmes, It is intended that
there should be closer contacts bet-
ween the industry and the Council of
Scientific and Industrial Regearch for
greater commercial exploitation of the
laiter's applied research in the deve-
lopmenk t of processes and design
work,

(c) The measures required to give
a practical shape to this policy ware
being formulated,

Medical Reimbursements under
C.GHS,

*979, Shri Umanath;
Shri K. Ramani:
Shri P. Gopalan:
Shri C. K. Chakrapani:

Will the Mimnister of Henlth and
Family Platning be pleased to state:

(a) whether certain medicines
though prescribed by the District
Medical Officers under whom treatment
is undergone in other parts of the
country outside Delhl are disallowed
for reimbursements i MPs and
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Government employees,
CG.H Scheme,

under the

(b) if so, the grounds of disallowing
such medicines and category of such
medicines,

(c) whether a permanent list of
such disallowed medicines 18 mamn-
tamned or if the list changes from
time to time, and

{d) the proceduic adoptcd to biing
to the notice of the Medical authoii-
ties 1n States and aieas other than
Delhi, the changing st of disa lowed
medicines”

The Mimster of Health and Family
Planning (Dr. S. Chandrasekhar) (a)
to (d) A statement contaming the
requisite information 1s laid on  the
Table of the Sabha

Statement

The Membery of Parhament are
governed by the Medical Facilities
({Members of Parliament) Rules, 1959
in the matter of mecical attendance
and treatment According to these
rules they are covered hy the Central
Government Health Scheme while 1n
Deihi The Central Government ser-
vants n Delhi are also govein-
ment servants in Delh: are also govern-
ed by the Central Government Heallh
Scheme 1f a person governed by this
scheme falls 11l at a place where this
scheme 18 not in operation he 1s
governed by the Central Services
(Medical Attendance) Rules accord-
ing to which he should consult his
Authorised Medical Attendant appoint-
ed by the State Government concern-
ed The expemditure incurred on
medical attendancejtreatment from the
Authorized Medical Attendant 1s re-
ymbursable These Authorised Medical
Attendants are required to prexcribe
on'y those medioines which are consi-
dered essential for the speedy reco-
very «of, or for the prevention of seri-
ous deterioration 1n the health of the
patients The cost of expensive medi-
cines of a proprietary nature of which
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cheaper gubstitutes of equal therapeu-
tic value are available, as also toliet
goods, tonies and medicines having
food value 15 not re:mbursable In
order to guide the Authorised Medical
Attendants the Directorate General of
Health Services issues a list of inad-

missible medicines from time to time

This list 1s reviewed perioically The
latest list co~rected upto 31st January,
1967 was lssued on 16th February, 1867
to al the Authorised Medical Attun-
dints thiough the Stale Administra-
tive Medical Officers

Fighting of the Recession by Public
Sector Industrial Undertakings

980 Shri Bhogendra Jha,
Shri Vasudevan Nair:

Will the Mimster of Finance be
plunsed to state

(1) whethey any scheme hds been
prepared for the public sector indus-
tnial undertaking, to fight the reces-
sion  and

(by 1f ~0 the broad details thereof’

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
and (b) The question of unutilized
capatity in certain Public Enterprises
arsing from the tall ;n demand in the
present economic situation has been
studied 1n individual cases Action has
been ymtiated to utilse the avalable
surplus capaciy These medsures inc-
lude securing coordination amang the
producing and  purchasing umts,
strenglhening sales organisations with
a view to siepping up exports as
well as improving domestic sales,
diversifying production for fabrica-
tion of equipment and spares which
have a market etc

Oslleciion of Income-tax

+981 Shri S. 8, Kotharl:
Shri Yajma Dett Sharma:
Shrl B. K. Tapurink:

Will the Minister of Tinance be
pleased to state*

(a) whether 1t is a fact that despite
the impomtion of a surcharge of 10
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per cent on Income-tax, the coliection
of Income-tax and Corporation Tax
during the year 1966-87 declined ab-
solutely and{or as compared to budget-
ed figures;

(b) if so, whether 1t 15 a case of
dimimishung returns on Income-tax;
and

(c) the steps Governmerit propose
to take to reverse the trend?

The Minkster of State in the Minis-
iry of Finance (Shri K, C. Pant): (a)
The collectinns of Income-tax and Cor-
poration Tax during 1966-87 amounted
tn Rs 62873 croreg againsi the Budget
Estimate of Rs 666 22 crores Though
these collectiong have fallen short of
budget cstimates, they swere up by
Is 5209 crores ag compared to the
collections of Rs 576 64 crores dunng
1965-66

(b) No, Sir The collections 1n a
year depend on the trade conditions
in the year

fey Does not arise
Assistance for Drought-Affected Areas

*982 Shri Eswara Reddy:
Shiy Narenfiya Singh Mahida:

Will the Mrmster of Finamoe be
pleased to state.

(a) the total amount provided by
the Centie for assistance to the drou-
ght and scarcity affected areas in 1967-

]

(b) the State-wise allocation of this
assislance, and

(c; whether this assistance will be
given to the State 1n lumpsum to be
used at State's discretion or it wil) be
released on the basis of specific
schemes prepared by the States®

The Minister of State in the Minis-
try of Fimance (Shyi K. C. Past): (a)
and (b), The Central Budget for 1967-
68 includes a provision of Rs 8300
crores as loans and Rs 12.00 as grants,
for asmistence to scarcity sffected Sta-
tes The distribution of thi, provision
wil] depend upon ‘he requrements
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from tume to time and State-wise allo-
cation of it cannot be made in gdvance.

(c) The Central assistance 1s avail-
able for certain broad categories of
expenditure. ceilings for which are
fixed in consultation with the State
Government concerned and on the
basis of the report of a team of offi-
cers deputed by the Centre to visit
the State and assess the requirements.
Wichin the broad categores, the
details of specific schemes are worked
out by the State Governments them-
selves The assistance 13 generally
by way of rembursement of actual
expenditure However if the expen-
diture 15 expected to be substantial ang
the ways and means position of the
State Government concerned justifies
it, suitable advance releases of Cent-
ral assistance are made on a provi-
siona] bawus, subject to later adjust-
ments on the basis of actual expend:-
ture

Practising of Unteuchability

*983. Shri Baburao Patel: Will the
Minister of Social Welfare he pleased
{o state

(a) whethe; his attention has been
drawn to the mine recommendations
regarding the practising of untoucha-
bility made mn the Report of the Com-
mussioner for Scheduled Castes and
Scheduled Tribes for the year 1985-86
on pages 53 to 53; and

(b) if so, the steps Government pro-
pose to take to umprove upon the in-
human conditions under which the
so-calleq untouchables gre lLiving?

The Minister of State i the Depart-
ment of Soclal Wellare (Shrimsti
Phulrenu Guba): (a) Yes, Sir

(b) Government are already imple-
menting various schemes in the Back-
ward Classes Sector of the Five Year
Plans to improve the social, economuc
and educational conditions of the Sche-
duled Castes A jspecial Committee
appointed in 1065 is 2lso engaged in 2
detailed investiqation of the problem
ol untouchability, and review of tha
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Schemes hitherto undertaken to deal Drop tn Raral Busivess of LLC.

with this problem.
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*g5. Shri B N. Makerjee: Will the
:ﬁ’m of [Fioance be pleased to

(a) whether 1t 13 a fact that the
Tury] business of the Life Insurance
Corporation of India has shown a sig-
nificant drop between 1963 and 1008;

(b) if so, what are the relevant
figures, and

(2) whether steps have been taken
towards decentralising servicing work
to the branch level and using regional
MMiuages n arder (0 reach (he cowr-
tryside effectively?

The Minister of State in the Minie-
try of Finance (Shri K. C. Pant): (2)
and (bY No, Sir The rural business
of the LIC during the financial year
11-1962 to 31-3-1963 was Rs 2336
crores equivalent to an annual figure
of Rs 1868 crores Since the new
business gumng the financial year
1965.88 was Rs 2206 crores, there
period

was ap increage during the
between 1963 and 1868

(¢) Yes, Sir

Tarerfw-wrew wad & Wt ¥ wrow &
foriw & wror wnw ey et
YT T A

*986 st wo Mo wawyr -
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Release of Mill Cloth in Cut Pleces

+987 Shry M. 5. Muril: Will the
Minister of Fmmance be pleased to
state

(a) whether Government are gwars
of the fact that large quantities of mill
cloth are bei~g relea ed n the form
of fents or cut pieces to escape exciss
duties and they are thus competing
with handloom c(loth,

(b) 1f so, whether there ;s any pro-
pesal to leyy excise duties on fents of
mill-made cloth to avord such compe-
tition with handloom cloth, and

(c) if not whether Government pro-
pose to 1ssue any direction to the
State Governmentg to levy sales tax
on the fents of mll made cloth to
help handloom industry®

The Ministor of Siate in the Minke-
try of Finance (Shri K C. Pant)* (a)
No Sir

(b) Does not arise Fents of cotton
fabrics are slready subject to Central
Excise duty as well ag additional ex-
ase duty (in lleu of sales tax), though
at conceasional rates

(¢) The question does not arie.

Farakks Barrage

*938, Shri Indrajit Gupta: Will the
Minister of Irrigution and Power be
pleased to state:

(a) whether Government’s attention
has been drawn to a recent statement

1202 (Al) L83
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by the Chairman, Calcutta Port Com~
mssioners to the effect that dredging
can no longer check the deterioration
in the river Hooghly's draft and that
unless normal supply to head-water
was made available throughout the
year, the river would soon cease to be
navigable by sea-going vessels, and

(b) if so, whether there 1s any plan

for expediting completion of the
Farakka Barrage”
The Minster of and

Power (Dr. K. L. Rao): (a) Yes, Sir

(b) The progress on the Farakka
Bariage Project 18 constantly under
review and all steps are being taken
for the completion of the Farakka
Barrage Project as early as possible

Sulphur of Fertilizer Plants

*889, Shr1 D. N. Patodia: Wil the
Minister of Petrolenm and Chemicals
be pleased to siate

(a) whether the supply postion of
sulphur for fertilizer plants 18 en-
couraging,

(b) whether non-availability or re-
duced availlability of mutrogen will
affect the factories at Namrup, Visa-
khapatnam and Alwaye, and

(¢) whether the guestion of utiliza-
tion of pynites as an alternative to
sulphur 1s being considered by Gov-
ernment”®

The Mimster of Planning, Petroleam
and Chemicals and Social Weliare
(Shri Asoka Mehia) (a) The supply
position of sulphur for fertihzer fac-
tories appears to be improving

(b) It 1s presumed that the refer-
ence 1s to sulphur  The non-avall-
ability or reduced availabihity of
sulphur will affect the production at
Namrup, Visakhapatnam and Alwaye.

(c) Yes, 8ir.
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Help from United Natiots
Pevthopmant Prograsunis

*90 Shrl Shiva Chandra Jha: Will
the Minwster of Finance be pleased to
wtate

(a) the total amount of help receiv-
ed from the United Natlons Develop-
ment Programme to the Indian pro-
Jects upto the end of the Third Plan,

(b) whether any such help 1s com-
ing during the Fourth Plan period
also,

(c) if so the amount thereof and on
what conditions and

(d) the projects m India which
would be bencfited thereby?

The Depuly Prime Mimsier and
Mims.er of Finance (S8hri Morarjl
Desal)* (a) The total technical assist-
ance received by India from the
Uniteg Nations Development Pro
gramme (Technical Assistance and
Special Fund Components) tl] the end
of 1965 was approximately $64 mul-
lion

(b) Yes Sir

(e) A total amount of approximate.
ly $155 million has so far been allot-
ted upto the end of Deccmber, 1968
There are no condsiions atisched 1o
the assistance except that the proposal
or project should be for promoting the
economic development of the country

(d) A statement indicating the pro-
jects which will be benefited 15 lad
on the Table of the House [(Placed
mn Library See No LT-933|67]

American Peace Corps

4676 Shri Baburze Patel: Wil the
Minister of Finanee be pleased to
state

(a) the nature and amount of bene-

Written Angwery JULY &, 1967

Writtey Apscers oh4e

(¢) whether the Goveroment eof
India contributes any part of expendl-
ture for these Volunteers, and

(d) 1f 80, how much per year?

The Deputy Prime Minister and
Minister of Finance (S8hri Merarjl
Desal) (a) The Peace Corps Pro-
gramme 13 intended to augment mud-
dle leve]l man-power resources for
developmental activities Peace
Corps volunteers have been employed
in fields such as Agricultural Extem
sion Rural Public Health, Nutrition,
Small Indus‘ries, Teaching and Minor
Irrigation These voluntcers have
sought to Promot> the application of
science and technology in the various
activities undertaken, in these flelds
By living and working with the com-
mon people 1n the rural arcas these
volunteers seek to demonstrate the
practical application of these 1deas and
motivate the people to apply them in
their day to day ac'nities It 1s not
possible to quantify the benefits of
such programmes The annual re-
port for 18685 66 prepared by the
Planning Commussion on the activities
of foreign volunteer programmes 18
available m the library of Parliament

(b) to (d) (1) The expenses on
Peace Corps Volunteers in India are
met partly by the US Government
dand partly by the concerned State
Governments and the Government of
India The US Government pays the
Volunteers a living allowance of
Rs 400 per month and also the cost
of travel from and to the Unted
States The State Governments pro-
vide simply furnished lLiving accom-
modation, the use of g bi-cycle and
free medwical atten.on. The Central
Government provides exemption from
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(iii) The expenditurs nmured by
American Peace Corps inclusive of

Information for 1966-8T 13 not yet
availgble

Ayurvedic Drugs Manufactaresrs in the
Country

4677, Shri Baburao Patel: Wil the
Minuster of Health and Family Plan-
ning be pleased to state

(a) the number and names of com-
pa ies manufacturing Ayurvedic drugs
and patent medicines in the country
and the places where their factories
are situated,

(b) whether Government are aware
of the primitive and unhygienic con-
ditions under which most of the Ayur-
vedic drugs and patent medicines are
manufactured by these companies

(c) whether Government are aware
of the fact that herbs are collected by
uneducated forest men, stored n filthy
conditions and used without even
removing dust or washing them be-
fore manufacturing patent medicines,

(d) the steps Government propose
to take to see that the coirect herbs
are acquired and used for manufec-
ture 1n strictly hygenie conditions,

(e) if so when, and

() 1f not, reasons therefor®

The Minister of Health and Pamily
PManning (Dr. S. Chandrasekhar): (=)
40 (e) A statement i3 lmd on the
Table of the House [Placed m Lab-
rary See No LT-934/67)

{f) The guestion does not arise
Foreign Debt

4818, Bhri Babureo Patei:
Shrimati Turkeshwari Sinha-
Shrl Prakash Vir Shestrl:

Will the Minister of Finanoe be
Pleased to siate:

(2) the toty) foreign debt, country-
wise, as on the 31st March, 1967;

(b) the smount of annual interest
due thereon;

(c) the perwed upto which wnieregt
has been pald and the amount of s
terest overdue,

(d) in how many years and 1n which
manner Government propose to pay
oﬂ“ﬂld‘wrm

(e) how much amount of debt Gov-
ernment propose to pay during the
year 1967-68”

The Deputy Prime Minister and
Minister of Finanece (Shri Morarji
Desal): (2) (b) and (¢) A statement
18 laid on the Table of the House.
[Placed m Library Ser No LT-935|
#1)

(c) Interest hag been paid upto-date.
Hence the amount of interest overdue
m ml

(d) The number of years in which
1epayment will be made will vary
from loan to loan In respect of the
loans gutstanding on the 3lst March,
1967, the last of the repayments will
be completed by the year 2017

The payments will be made from
foreign exchange receipts or through
export= or fro our rupee resources,
as the case may be

Primary Meaith Cemtres in Gujarat

4679 Shri Narendra Singh Makida:
Will the Minuster of Health and

Family Planning be pleased to sfate:

(a) the amount actually allocated

to the Gujarat Government for open-
g primary health centres 1n the
State during 1968-67 and proposed to
be allotied during 1967-68, and

(b) the number of such Centres set
up so far and proposed to be openad
during 1967-68*

The Miaister of Henlih ang Family
Plapning (Dr, 8 Chandrasekhar): (8}
Rs 8761 lakh were allocated for opens
ing of primary health cenires in
Gujautﬂunnglm and Bs. 7287
lakh have bean allotied for this pur-
pose during 1967-63.
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(b) 281 primary health centres (in-
cluding 37 of State pattern) have so
far been established 1n Gujarat It 1y
proposed to open 6 primary health
cen‘res during 1967 68

Irrigation and Power Schemes in

Gujarat

4680 Shet Naiendra Singh Mahuda:
Will the Mimster of Irrigation and
Power be pleased to state

(a) the wmount o1 tine assistance
being provided by the Centre to the
Gujarat State for implementing their
power and 1rrigation schimes during
the Fourth Pl aad

(b) the details of the schemes for
which the aid 1s being given?

The Mmister of Irrigation and
Power (Dr. K, L. Rao) (a) and (b)
No carmarked Central assistance 18
being given for any irrigation or power
project 1n Gujarat The expenditure
on these schemes 158 met from the
overall resources for the Plan—State
resources supplemented by Central
assistance for plan schemes as a whole
The Fourth Plan has yet to be
finalised

Engury Commutee for Backward
Dustricts in Gujarat

4681 Shn Narendra Singh Mahida:
Will the Minister of Planning be
Pleased to state

(a) whether there 1s any proposal
under the consideration of the Plan-
ning Commission to appomnt an En-
quiry Committee to look into the back-
wardness of Distncls of Panchmahals,
Banaskantha Sabarkantha efc
Gujarat on the pattern of the Patel
Commussion for Eastern distnets of
up,

(b) if so the details thereof and
when the Committee 1s expected to be
set up, and

{c) if not, the reason therefor®
The Minister of Planning, Peivoleum

and Chemicals snd Social Welfare
(Bbet Asoka Mehta): (a) No, Sir.
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(b) Does not arise

{c¢) On the basis of prescribed indi-
cators of regional development the
State Government have identified a
few blocks m 13 districts including 3
distriets of Panchmahals, Banaskantha
and Sabarkantha 85 most backward
requuing accelcrateq development im
the Fourth Five Year Plan  Atten-
tion 1s also invited to reply given to
Unstarreq Question No 230 on March
30 1967 Further it 15 primarily for
the Sta‘'. Government to imtiate en-
quiries as to the special development
of any particular region within the
State

Assistanoe for Major and Medium
Irrigation Projects in Goa

4882 Shri Shinkre Will the Mums-
ter of Irrigation and Power be pleas-
ed to state

(a) whethe:r the Government of the
Union Territory of Goa Daman and
Dz have approached the Central
Government for the sanction of finan-
cial assistance to some of thewr major
and medium Irrigation projects m
Goa and

(b) it so the names and details of
those projects?

The Mumister of Irrigation and
Power (Dr K L Rao) (a) No

(b) Does not anse

Rent of Government Offices in Gos

4683 Shri Shinkre. Will the Mims-
ter of Worky, Housing and Supply be
pleased to state

(a) the Depariment-wise expendi-
ture mncurred ;n 1968-87 on rentals of
all the Central Government Offices in
Goa, functioning 1n private-ownsd
buildings,

(b) whether rent-fixing about cer-
tain office-premises in Panaji has been
craticised Iin Goa,
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(e) whether Government propose to
entrust some semor officer to go
through &ll the cases of rent-fixmg
in Goa, and

(d) whether Government propose
to finalise some project for 5 spacious
Government-owned buillding were
all officer; can function?

The Deputy Minister in the Minis-
try of Works, Honsing ang Supply
(Shri Igbal Singh)- (a) to (d) The
details are bemng collected gnd the 1n-
formation will be laid on the Table
of the Lok Sabha

Quality of Fertilizers

4684 Shri K M Madhukar:
Shri Ramavatar Shastri:

Wl the Ministur of Petroleum and
Chemicals be plea.cd to state:

(a) whether it 15 g fact that ferti-
lizers like Triple Superphosphate or
Calcium Nitrate being manufactured
in our country are of inferior quality
as compared to similar varieties being
mmported from foreign countries, and

(b) if so, the action Government
propose to take to improve the
quality?

The Minister of State in the Minis-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghuramalah): (a) At present,
Triple Superphosphate 18 not produc-
ed in the country ‘The Calcium
Ammontum Nitrate that is produced
in the country contains 205 per cent
of nitrogen as against 26 per cent in
similar fertilizer imported from foreign
couptries in recent years

(b) Attempts are being made at the
Nangs] Factory to increase the nitro-
gen content as much as possible con-

nstently with other factors such as
hygroscopicity and convemence for
storage and transport In ouwr con-
ditions
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Cholera in Delhi

4687. Sh 1 R. R Singh Deo:
Sh:y D. N, Deb:
Shr D. C. Sharma:
Shri Onkar Lal Bérwa:

Will the Mimuster of Health and
Family Planning be pleased to state:

(a) whether it 1s a fact that Dellu
15 presently threatened by Cholera,
and

(b) i so, the steps the Government
proposes to take to prevent the spread-
ing of the same®

The Minister of Health and Family
;lmnﬂu (Dr. 8. Chandrasekhar): (a)
L- ]
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(b) The following steps have besa
taken to prevent the of
cholera 1n Delhi: a—

{1) An anti-cholera inoculation cam-
Paign has been started in vulnerable
localities and upto the middle of June,
1967, over 1 lakh inoculations have
been carmed out by 41 teams engaged
by the Delhi Mumcipal Corporation,

(1) Strict hygenic control over
food establishments 1s being exercised,
Eight special squads of food 1inspectors
aré egmploved by the Munuwipal Cor.
poration to check the sale of exposed
amg unwholesome foodstuffs, and
about 1200 quintals of such foodstuffs
havas been destroyed during April,
May and June, 1967 (Upto 15th June,
1967)

(1) The health education campaign
has been intensified The efforts in-
clude

(a) distmbution of a large num-
ber of leaflets,

(b) fixing of wall poste1s,

(c) exhubition of films by publi-
city vans

(d) Radiv «nd Television broad-
casts

In the areas wherc wells and hand-
pump« ary u<ed the public have b.en
2dvis d through leaflets, wall-postc.s
and announcement by publicity vans
w bl water before drinking

(1v) Regular chlorination of open
wells 15 he'ng done by the Mumecipal
slaff

(v) Special squads have been c¢n-
gaged to intensify anti-fly measures,

(v1) The mumcipal staff carry out
surveillance of all diarrhoea cases in
vulnerable areas and all the persons
sugspected 1o be suffermg from
cholers are 1solated and treated at the
Infectious Diseases Hospital.

(vi) Dminfection and other reme-
dial measures are taken in localities
wherever cholers cases ocour,
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National Maiaria Eradication
Pregramas

488 Si D. N. Ded:
Shri R. R. Siagh Des:

Wil the Minuter of Hesldh and
Family Planning be pleased to state:

(a) whether the National Malaria

Eradication Programme will be ex-
tended for next five years, and

(b) it so, the States which will be
included n the programme?

The Minis.er of Realth ang Family
Planning (Dr S, Chandrasekhar): (a)
and (b? This ® g continuing pro-
gramme under which two-thirds of
the country has already attained
malaiia free status In the rest of
the areas the operations are hikely to
continue for about five years except-
ing certain border areas where the
operations will Jast till such time as
the Programme 1n the neighbouring
countries attamns the same level of
achievement as in India

Grant-in-Aid to All India Barijan
Sevak Sangh and All Indis
Depressed Classes League

46%3 Shri D. R. Parmar:
shri R, K. Amin:

Will the Minster of Social Welfare
be pleased to state

(a) the wmounts received by the
All-India Hhuyan Sevak Sangh and
th, All-India Depressed Classes
League as grant-in-aid from the Cen-
1ral Government for conducting the
soci.] welfare activities during the
yeals 1965-66 and 1666-67, and

(b} the total amount granted to
these organisations during the Third
Five Year Plan period®

The Minister of State in the Depart-
ment of Social Welfare (Shrimatl
Phulrenn Guba): (a) Harjan Sevak
Sangh —Hs. 443,840 in 106588 and
Rs 445,870 in 1066-67.

Al India Depressed  Classes
League —Rs. 1,20,109 1n 1965-88 and
Rs, 1,18,600 in 1968-67.

(b) Rupees 30.06 lskhs to the All-
India Harhan Sevak Sangh and
Rs. 5 99 lakhs to the All-India Deprese-
ed Classes League.
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Rural Honsing Scheme in Makarsshira

4601, Shri Deoras Patil: Wil the
Minuster of Works, Housing and Sup-
ply be pleased to state

(a) the total amount sanctioned for
rural housing schemes in Maharashira
during 1966-67,

(b) the total amount actually utilis-
ed by the State Government for this
purpose during the pcriod mentioned
above, and

{c) the amount propaosed to be sane-
tioned to this State for the above-
mentioned purpose during 1967-68”

The Deputy Mimwster in the Minis.
try of Works, Housing and Supply
(Shri Iqbal Singh) (a) and (b) On
the basis of an antiipated expendi-
ture of Rs 25 lakhs as reported by
the State Government, Central assis-
tance amounting to Rs 12456 lakhs
was released to them during 1986-87

(¢) The allocation for 1967-68 has
not yet been fialised

Conversion of Lodi Road Chummeries

4692, Shri Hardayal Devgun Will
the Minister of Works, Housing and
Supply be pleased to state

{a) whether D-1 converted Chum-
meries 1n Lodi Colony, New Delhi,
with attached servant quarters, have
been allotted ag Type III accoramo-
dation with effect from the 15th May,
1963,

{b) it so, the statutory prowvision
under which separate additional rent
for servant quarters was recovered
for the period from the 15th May,
1063 to 30th-November, 1966 in spite
of numerous representations from the
concerned allottees,

(c) whether thig additional recov-
ery hag been stopped with effect from
the 1st December, 1006; and

Written Anstoers . JULY 6, 1967
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¢ (d) if wo, the justification for net
g@wing retrospective effect from the
15th May, 1963 to thus estoppel?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(8tri Igbal Smgh): (a) Yes, in 56 far
ag allotmen*s made after the 15th
May, 1963 are concerned Prior to
that date the servants quarters were
allotted to the occipante of these
chummeries as additional accommod-
ation on payment of extra rent

(b) Servants quarters for the
period were treated as gdditional ac-
commodation to type 11 guarters and
recovery of extra rent was made
accordingly

() Yes

(d) The matter 1s under consder-
ation

Automation in LJLC,

4693 Shrnmati Sushila Rohaigt
Wil the Minister of Finance be
pleaseq to state

(a) whether Government have re-
cetved any representation recently
against automation in the Life Insu-
rance Corporation from Kanpur—
UP, and

(b) if so, what steps Government
propose to take in the matter?

The Deputy Prime Minister and
Minister of Finanoe (Bhri Morarjt
Desai). (a) Yes, Sir A resolution
against automation mn LIC passed
by the Kanpur Division Insurance
Employees Association, which is affi-
liated to the All India Insurance Fm-
ployees' Association, was received by
the Government in June 1067

(b) Government do not propose to
take any action on this representation
as the mtroduction of automation is
considered essential for the efficient
handling of the growing business of
the Corporation
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Dredging Operstion of Hirakud Dam
Project

4895 Shri R. R. Singh Deo:
Shri D, N. Deb:

Will the Minister of Irrigation and
Power be pleased to state:

(2) whether dredging operation of
Hirakud Dam Proejct has been taken

up by the Indian Navy for the pur.
pose of demilting of the reservoir,

(b) 1if so, the cost thereof;

(c) by whom the expenses will
be borne®

The Minister of Irrigation and
Power (Dr K. L. Rao): (a) No

(b) and (c). Do not arise

Gandak Project

4696, Shsi Bhiva Chandra Jha:
Wil the Minister of Irrigation and
Pawer be plcased to state:

(a) when the work on the Gandak
Project was started and when 1t 1s
likely to be completed,

(b) the amount necded for 1ts com-
pletion,

(c) the amount spent on 1t so far;

(d) how far its works have pro-

ceeded and 1ts present difficulties;
and

(e) how Government proposc to
solve those difficulties?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a): Work
on the project was started in 1962,
The State Government have repor-
ted that the work can be completed
by the end of Iourth Plan if adequate
funds are made available.

(b) uand (c). Agamnst the tlotal
estimated cost of Rs 13721 crores,
the expenditure up 'o the end of
March 1087 was of the order of Rs
35 crores

(d) and (e) Work on the project
13 1n good progress and no perious
difficulties are anticipated in the ax-
ecution of the Project except in find-
ing adequate resources for * the
speedy completion of the project.
Every effort will be made to get over
this difficulty.
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General Provident Fund Accouats

4699. Shri S. D, Somasundaram:
Will the Minister of Finamee be
pleased to state.

(a) whether there 1s any proposal
under consideration to introduce a
Pass Book system or any other pro-
posal under conmideration for impro-
ving the present system of maintamn-
ing accounts of General Provident
Fund of Central Government em-
ployees, which 1s dilatory, and

(b) 1f so, the detals thereof?

The Depaty Prime Minister and
Mmister of Finance (Shri Morarii
Desa1): (a) No, Sir Government do
not at present have under consider-
ation any proposal to change the ex-
1sting system

(b) Does not arise

G. P. F. Accounts

4700 Bhri § D, Somasundaram;
Will the Minister of Finance be plea-
sud 1o state

(a) whether 1t 1s a fact that yearly
General Provident Fund acecounts gre
sent to the subscribers for their ae-
ceptance of the correctness of the
accounts, and

(b) it so, the percentage of sub-
scribers who have accepted the cor-
rectness of their accounts during
1960 and 1966?

The Deputy Prime Minister and
Minisier of Finange (Shri Morarji
Desal): (a) Yes, Sir

(b) The information is not readily
available, It is being collected and
will be laid on the Table of the House
23 soon as available,
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M|s Lufthansa Alrlines

4705. Shri Madhu Limaye:
Shri 8. M. Banerjee:
Dr. Bam Manohar Lobia:
8hri George Fernandes:

Will the Minister of Finance be

pleased to refer ¢o the reply given to
Unstarred Question No 3851 on the
1st September 1068 and state.

(a) whether the Income-tax Autho-
their

rities have usince completed
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ameernent of the tax due from the
Landlord for the rent received from
Mjs Lufthansa Airlimes, and

(b) the amount of monthly annual
rent received for the premises and the
tax assessment ?

The Deputy Prime Mimuster and
Minister of Finance (Shri Morarn
Desal) (a) No, Sir

{b) The monthly rent from 1-10-1584
to 30-9-1865 was Rs 500 From
1-10-1985 onwards, additional accom-
modation has been ler out to Mis
Lufthansa Airlines and the total
monthly rent received 13 Rs 207650
The landlord has not yet been assess-
ed to income-tax

M's Graham Trading Company

4708, Shra Madhu Lumaye.
Shri 8. M. Banerjoe
Shri George Fernandes
Dr. RBam Manohar Lohia:

Will the Munister of Finance be
pleased to refer to the reply gwven to
Unstarred Question No 1581 on the
17th November, 1966 and state

(a) whether the income tax assess-
ment of M s G aham Trading Company
of Indi. Ltd for the years 1950-51 to
1961-62 ahich was reopened, has
since been completed, and

(b) 1f .0 the resultx thereof?

The Depauty
Minister of Finance
Desal)* (a) No, Sir

(b) Doe« not arise

Fereign investment im fertilizer plamt

4707. 8Bhri Madhu Limaye*
Shri 8 M. Joshi:

Will the Minuster of Petrolenm and
“Chemicals be pleased to state

(a) the number of foregn appli-

Written An~wer: 0866

(b) the number of applications
which represent renewal of the old
pre-announcement apphcationg and
the number of applications which are
new, and

(c) the number of applications
which contain firm proposals and the
number of those which are mere in-
tent?

The Mmister of Staie in the Minis-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghuramajah) (a) Five proposals
from foreign partieg and five others
with foreign p ticipation have been
received after December, 1865 when
ecertam decisions designed to atiract
private investment in the fertilizer
wndustry were announced

(b) All the ten proposals mention-
ed in (a) are new None of them 13 a
renewal of applications made before
December, 1983

(c) Of the ten proposals in (a), six
are firm agnd four are still only an
expression of intent.

Natlongl Planning Coumcil

4708. Shri Bibhuti Mishra
Shri K. N. Tiwary:
Shri Sidheshwar Prasad.
Shri Shashi Ranjan*

Will the Minister of Planning be
pleased to state

(a) whether it 15 a fact that the
term of National Planmng Council
has been extended for another year,
and

(b) 1f so, the tolal expenditure in-

fare (Shri Asoka Mehta): (a)
The term of the National Plan
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471l Dr. Karai Rlngh:
Shrimati Nirlep Kaur:

Will the Munmister of Irrigation and
Power be plessed to state:

(a) the total investments '‘made so
far in the projects under the Damodar
Valley Corporation;

(b) the benefits accrued to Bihar on
account of this scheme; and

(c) whether Government are satis-
fled that the scheme 1s yielding all
the results expected of 1t and whe-
ther they are commmensurate with the
investments made?

The Minister of Drrigation and
Power (Dr. K. L. Rac): (a) Rs
215 60 crores up to the 31st March,
1987.

(b) The Damodar Valley Corpora-
tion Projects aim at unified develop-
ment of the entire valley in the States
of West Bengal and Bihar and as such
the benefits achieved are to be assess-
ed for the entire region. Bihar utilizes
a little more than 50 per cent of the
available capacity from the DVC
Power grid Out op the total demand
of @bout 660 MW on the DVC grid
during 1965-86, Bihay accounted for
about 365 M W The State Govern-
ment is also entitled one third of the
profits on power Indirect benefits are
also derived by Bihar from the sub-
sidiary activities of the D V.C such

PR NYA ST gt oy

4712, oft JER WT wEE :
ot weew g e
it Trw Ty e :
wr few st @y qa A gL
i fie:
(%) v g = @ fon vy av Farwmy
¥ wiwwfa @ wiw, 1967 ¥ Awg

FATE X FAETY 7,500 TR ¥ G
W A € qure oF o 6,

(w) sfeq, @ ¥ R vmd ok
af &1, Wk

(7) 57 wrw ¥ wFET A
w7 Faardy w7

Feau ANt awn feer st (Wt
wreveety dwk) (%) of, 7

(w) s (7). ¥ mamr @Y
Tt I3
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i JOW WA TN
v few 7ot gz T B
7 fr
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(v) g oo fiew qW & ST
fod wrra ot <gr ar ?

Iq-xarr woy oy fuer st (o
st dwt) ¢ (%) 25 witw,
1967 ¥ ¥ INTET WFF wWiA-
wifcdt ¥ faeelt W v § IO
¥ it oraforg $ e or wfm
qrw & fdw & a3 s7wr 15,0003
Fee T ¥ se e &
o el
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o g #1 w1 g g § e
sfe % qT9 ¥ 7F AT TwST 4T
® Toden o fed sfeg
firdg &1 sz

(%) #me & ST qEATE w)Y
o o g

Opening of branches by Banks

4714, Shri 8. R. Damanl: Will the
Minuster of Finance be pleased to
state:

(a) the number of Branches which
have been opened by the Banks (in-
cluding State Bank of India) during
the calendar year 1966—(1) in wurban
areas and (i) in rurel aress;

(b) which Bank has opened the
greatest number of Branches and 1n
which State, and

(c) whether there 15 any proposal
to reward the bank which (1) opens
greatest number of Branches and (i1)
meets the maximum credit need of the
rural areas?

Written Answers JULY @, 1007

wm-;m o8Ta

viz. 114 during the year 1966 of which
22 are in Uttar Pradesh.

(¢) There s no such proposal.

L. L C, Premis

4715. Shri §. R. Damani:
Shr{ Y. A. Prasad:
Shri N. K., Sanghi:
Shri Bhogendra Jha:
Shri Vasudevan Nair:

Will the Mimister of Finante bYe
pleased to state!

(a) whether the L I C. has for-
wulated the proposal to revise the
rates of premia, and

(b) if 50, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shry Morarii
Pesal): (a) and (b) No, Sir. The
question of revision of premium rates
will pbe considered by the Corpora=
tion after the recommendations of the
Committee of Aoctuaries which has
peen set up by the Corporation to
study the results of investigation into
mortahity of insured lives during the
period 1881 to 1864 and to advise the
Corporation on the question of the
revision of premium rates, are receiv-
ed by 1t

Mortality Rate

4716. Shri 8. R. Damani: Will the
phmster of Health and Family Plan-
ping be pleased to state:

(a) whether there has been any rise
sn the mortality rate in the recnt past;
and

{b) if so, to what exient?

The Minister of Health and Famlly
Planning (Dr. S, Obandrasskhar): (a)
and (b) According to the deta col-
Jected from towns having a popula-
tion of 30,000 and above in eight
States (Andhra Pradesh, Gujerat
Kersla, Madras, Maharashtra, Mywore
Orissa and Panjab) the annual death
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rate per thousand of population was

as follows —

Year Annual Death
Rate per 1000
of population

1963 1186
1064 117
1965 118
1986 120

These figures do not show any signifi-
cant rising or dechimng trend n mo-
rality

Excise duty om paper

47117, Shri M. Sudarsanam:
Shrimati Jyotsna Chanda*

‘Will the Minister of
pleased to state

{a) whether any representations
have been made by the small paper
mills to refix the Central excise duty
on paper after taking into considera-
tion the higher cost of production of
small umts, and

Finance be

(b) if so the reaclion of Govern-
ment thereto?

The Deputy Prime Ministey and
‘Minster of Finance (Shri Morarjl
Desai): (a) Yes, Sir

(b) The matter is under the con-
sideration of Government

W ot wtx

4718. sit wermire et
ot Tofre Teg orresht -

aqr  gEifenm Wit Taww we
g Ty ¥ o e
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3, Wt
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WY N o et s e
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Fertiliser Factory for Orimsa
4129, Shri Ramachandra Ulaka

8hri Dhuleshwary Mosan

Shri Heerji Bhal:
Shri K, Pradhani:

Will the Minister of Petreleum and
Ohemicals be pleased to state

(a) whethar any Fertiliser Factory
13 proposed to be set up 1n Omssa
during 1967-88, and

(b) if o where and when?

The Minister of State in the Minis-
try of Petroleum ang Chemicals and
of Planning and Social Welfare (Shri
Raghnramaiah): (a) No

(b) Does not arise

it e g

4731. wft v oy v -
ot gew W o

wrr foeer wolt 6 wi¥, 1967 ®
WO iET YT W7 746 ® TOC B
oy oy wary o g ok v :

(%) wr wnlfy dw gredY & W
% dafig wiw W@ g W oY
Wy W 0w g @ e
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(w) s gf, o ewwr =V
wr §; Wk

() afcaff, o ag oy s q@t

M s ?
IR 3R v e R {elr-
et dwnk) ¢ (¥) W (w)

@ ATy A dafw arw AT T #
W ot oW qwaTe sy oY ww oy
t

() wg3re dhw wify wgT T W=
fir o qwarer T8 @ & Fewar e
W g & wwrfy, e
e Wi g o # ol wfew
wraratg

Financial Assistance for Irrigation
Schemes in UP.

4722. Shri Vishwa Nath Pandey
Shri Onkar Singh.
Shri Onkar Lal Berwa

Will the Minuster of Irrigution and
Power be pleased to state

(a) whether it 15 a fact that the
Governmenté of Uttar Pradesh have
urged the Central Government for
additiona] financial assstance for
power and irrigation schemes in  the
State for the current year,

(b) if so the total amount thereof
and

(c) Government's reaction thereto®

The Minister of Irrigation and
Power {Dr K. L. Rao). (a) No such
request hag been received

(b) and (¢) Do not arwe

Moratorium ea interest due from
Sdates

4733, Shri C. K. Chakrapani:
Shri P. Gepalan:
Shrimati Suseels Gepalan:

Wi} the Minister of Fimanee

eased to state:

(a) whether the Chier Minigter

Madiraa has urged moriorium sn

terest due to the Centre,

g
2 ¥
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(b) if s0,

1]

Government's rea®i?on

(¢) whether any other State Gov-
ernments have asked for morat
on loans due to the Centre,

(d) 1if 30, the names of the States,
and

(e) the action taken thereon®

The Deputy Prime Minister and
Minister of Fimance (Shri MOTATh
Demi) (a) to (e) The Governfiemts
of Madras, West Bengal and Biha® had
asked for the postponement of their
dues to the Centie They have
advised to adhere to the termg °nd
conditions of the loans advanced by
the Centre

Aseistance to States as a reswit of
Devaluation

4724. Shri P. Gopalan
Shri C. K Chakrapani
Shrimati Suseely GopalsR

Will the Mnister of Finance be
pleased to state

(8) whether any additional] Frant
has been given to the States to Meet
the extra expenditure on Flan
Schemes as a result of devaluftiom,
and

(b) 1f so, the total amount gr#hted,
SBtate-wise, since devaluation?

The Deputy Prime Minister and
Minister of Finance (Shri Moraril
Desal)* (a) and (b)
e 0} Yntug Wave ngreed Yo POV
pssistance ¢ the

The following amounts have been
sanctioned 80 far in the form of loans

(Rs 1n crores)
1 Andhra Pradesh 1.56
2 Bihar 050
3 Kerala 140
4 Madhyn Pradesh 100
R Murnra, o4
6 Madrag 058
7 Orisea 150

8 Uttar Pradesh 131

LXC.

4725 Shri Jyotirmoy Basm
Shri Bhagaban Das’
Shri Umanath:
Shri B K. Modak.

Will the Minwter of Pinance be
pleased to state

(a) whether 1t 13 a fact that the
premium charged under a Mortgage
Redemption Policy (Long Term
Assurance) referred to in pary 8(4) of
‘Own Your Home Scheme of LIC' 1s
high

(b) the basis of calculation of this
premium regarding the mortality
table, interest and expenses assumed
jor the purpose,

(c) whether people takang loan
from Government, semi-Government
ro-operative or private gsources are
allowed to take the smid type of in-
surance, and

(d) whether the feasiiltty of mak-
ing the same open to all is under con-
uideration?

The
“Sulsiker dr “Froonroe ‘(hofs  Woonaed].
Desal)* (a) No, Sir

(b) The bases are as follows —

Mortality Oriental (1925-35) Ulu-
mate Table
Interest 2} per cent

Expenses 13 per cent of sum asor-
ed at ritk plus 5 per cent of anmial
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premuums Commutation of annual
prémuums and spreading o over &
limited periog (two-thirds or less of
the repaying term of the loan) are
done on a more liberal basis viz Mo-
dified Oriental (1925-35) Select, at
3 per cent with a further provision
for expenses of 5 per cent of First
Year's premium

{¢) and (d) All percons talking
loans are ehigible for taking out these
policies provided they are insursble
and the age at the inception of the
policy 11 not more than 50 years

Export of Fetroleum Coke

4726, Shri Onkar Lal Berwa
Shri Onkar Singh

Will the Munister of Petrolenm and
Chemicals be pleased to state

(a) whether it 15 a fact that petro-
luem coke fiom Baraum: refinery 1s
being exported to Japan in bulk, and

(b) if so the earnings from the
export 1n terms of foreign exchange
during the last year?

The Muuster of Siste m the Mims-
try of Petroleum and Chemieals
and of Planmng and Social Welfare
(Shri Raghuramaiah): (a) Yes Siv,
uuring the current year

(b) No export of Petroleum Coke
from Baraun: Refinery was made to
Japan 1n 1966 B7

Plastic Surgery n India

47127. Shn Onkar Lal Berwa:
Shri Onkar Singh-

Wul the Mimister of Health and
Family Plannmg be pleased to state

ta) the number of hospitals ;n India
where the facilty of plastic surgery
is available, and

{b) the steps taken to expand {his
facility?

The Minlsier of Health and Family
Planning (Dr 8. Chandrasekhar): (a)
Minor plactic surgery is done by al-
most every General Surgeon in every
hospital while advanced plastic sur-
gery u performed in nine Hosptals in

Wnitten Answers JULY 6, 1867
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India which have highly qualified,

plastic surgeons with adequat, ex-

perience m advanced plastic surgery
These are —

BOMBAY

(1) KEM Hospital, Parel
(u) J J Hospital, Byculla
(m) G T Hospital

NAGPUR

Medical Colleg, Hospital
DELHI

Safdarjang Hospital
LUCKNOW

Gandh; Medical Coliege
PATNA

Patna Medical College
CALCUTTA

Post-Graduate Insiiute
CHANDIGARH

Post-Graduate Institute

(b) Post-graduate courses have been
instituted in some institutions for
wpecialisation 1n plastic surgery

Offer to set up Fertiizer Planis
in India

4728 Shn Onkar Lal Berwa:
Shri Onkar Smgh:

Will the Minister of Petroleum and
Chemucals be pleased to state

(a) whether 1t 18 a fact that a con-
sortium of the British, Dutch and
West German firms have offered 1o
set up fertilizer plants in India, and

(b) 1t so the details thereof?

The Minister of State in the Minis-
Chemieals and

trom U K hag shown mnterest in the
establishment of a fertilizer plant in
India with the assistance of a Com-
sortium of firms from Holland and
Germany The detalled proposals aré
awnted
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Export of Diesel Ol to Saigen

4129, Shri Jyotirmoy Basu:
Dr. Ranen Sem:

Will the Minwter of Petroleum and
Chemicals be pleased to state

(a) whether India has undertaken
to export 1000 tonnes of diesel ol to
the U S authorities 1n Saigon,

(b) whether it 15 also a fact that
the U 8 authorities were allowed to
charter a Greek steamer for trans-
porting of military supplies from Cal-
cutta to Saigon,

(c) whether the crew of the smd
wteamer staged a protest strike, and

(d) 1t so, the details thereof”

The Minister of State in thy Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaish)* (a) No, Sir

(b) The Govt of India have no -
formation about any such charter by
the US authorties Under the
Indian Merchant Shipping Act 1958,
® 1s not necessary for a foreign Govt
to obtain the approval of the Govt
of India to the charter of a foreign-
ship

(c) and (d) These questions do not
arise But Govt are aware of a re-
port that some Greek crew members
of a cargo ship flying the Liberian
flag struck work when the ship was
about to sail from Calcufta to South
Vietnam m October 1966 The Cap-

tain of the ship then made alternative
crew arrangements through agents at
Calcutta

Manufactore of protein from Petre-
leum products
4736. Shri Kameshwar Singh:
Shri A. Sreedbaran:
&hri Nihal Singh:
Shrl Bheopujan Shastri:
Shri J. B, Singh:

Will the Minister of Petroloum and
m‘llbepleu«ltolhh

(2) whether Government are wet-
ting up a plant to manufacture pro-
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tein concentrates from the petrolevm
products in the public sector,

(b) if s0, the capital requirement,
and

(c) the annual production capacrt;
envisaged? v

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) No

(b) and (¢) Do not ange

Cochin-Coimbatore Pipe Line

4731, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerjl Bhai:

Shri K. Pradhanl-

Will the Minister of Petroleum and
Chemicals be pleased to state

(a) the latest progress made so far
m regard to the construction of the
pipe-line from Cochin to Commbatore
to transport petroleum products, and

(b) the estimated cost of the cons-
tructions

The Minister of State in the Minis-
try of Pelrolenm and Chemiecals and
of Flanning and Social Welfare (Shri
Raghuramaiah): (a) The fleld survey
for the pipeline has been completed
and a techno economiec report on the
feasibilitv of the project 1s at present
under the exammation of the Indian

O1l Corporation

(b) A prelimunary estimate of cost
15 Rs 520 crores

Soclal Welfare Proramme

4732, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena-
Shri Heerji Bhal:

Shri K. Pradhani:

Will the Minister of Social Welfare
be pleased to state:

(a) whether the Social Welfare
Programme for the Fourth Five Year
Plan has been finalised,
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(b) 1f s0, the main fentures there-
of , and

(c) the totsl outlay proposed for
the same duning the Fourth Plan?

The Minister of State in the De-
pariment of Social Welfare (Shrimati

Phalvens Guha): (a) No.
(b) Does not arse

(¢} According o the Draft Out-
hine of the fourth five year plan
outlay for Socia] Welfare 1s proposed
to be Rz 500 crores

Weltare of Schoditled Castes and
Scheduled Tribes in Osissa

4738. Shri Ramachandra Ulnka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:

Shri K, Pradhani;

Will the Minister of Boclal Wellare
be pleased 1o state,

(a) the amount proposed io be
spent on the welfare of the Scheduled
Castes and Schaduled Tribes in Orissa
State during 1967-68, and

(b) the items on which the amount
wjll be spent”

The Minister of State in the De-
pariment of Soclal Welfare (Shrimati
FPhulrenu Guha): (&) Scheduled Tri-
bes RS 124.75 lakhs

Scheduled Castes of Rs 1505
lakhs

(b) The amount will be spent on
the followmg schemes:—
State SecCtor

Bducation
Beobomic Uplift
Health, Housing and. other Schemex

Centrally spomsored progromme

Post-matrie scholarships
Girls Hostels
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Will the Minuster of Irrigation and
Power be pleased 1o state.

(a) whether Government have re-
ceived any requesi from the West
Bengal Government for Central asss-
tance in the unplementation of the
Master Plan to tame the rivers of

Northern region: and

(b) 1 s0, the outlay estimated by
the Weet Benga! Government and
how much it will be avauable from

the Centre?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) No,

(b) Does not armse

Poliation of Tapti River Water

4735, Shri G. C. Dixit: Wil the
Minister of Health and Family Plan-
ming be pleased to state:

(a) whether it s a fact that the
water of Tapt: river has been polluted
due to the discharge of afuent from
the Nepa Mills into the river, remult-
ing in the supply of polluted water
for dnnking purposes; snd

(b) if so, the action taigen .to stop
this pollution?

The Minister of Health ang Pumily
Pipaaiag, (. 6. Copndesssiiar): (2
e,
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(b) The following action 1n this
regard 1s being taken by the Govern-
ment of Madhya Pradesh-—

(1) The Central Public Health En-
Emneering Research Institute, Nagpur,
have been requested to carry out a
detalled study of the problem and
suggest suitable treatment for the
affluent Necessary action will be
taken when the 1eport of the Institute
1 available

(u) The question of providing an
alternative source for the supply of
drinking water for Burhanpur town
is also being conmidered hy the State
Government

Allotment of 1.0 C, Petrol Pumps in
Bombay

4738. Shri R, Barua: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state

(a) whether the Sindhi Chamber of
Commerce or any cooperative society
of the Sindhig in Bombay are gaven
preference in setting up petrol pumps
1in Bombay and other places by the
Indian O11 Corporation,

(b) 1if so, whether their constant
maligning propaganda against the
Public Sector 01l ndustry 15 motivat-
ed and

(c)whether the Government propose
to make a thorough enquiry and take
adequate steps against the erring per-
son Or persons?

The Minister of State in the Minis-
try of Petrolenm and Chemieals and
of Planaing apd Soclal Welfare (Shri
Ragharamaiah): (a) No, Sir

(b) It does not seem useful in this
case io try to ascertain the motions
underlying the propaganada referred
0.

(¢) No, Sir, Such an enquiry does
mot appear 0 be worthwhile,

Shoringe of Swiphuy

Will the Mimster of Petroleum and
Chemiesls be pleased to state:

(a) whether Government have re-
cuved complaints from fertiliser fae-
tories to the effect that they are not
getting adequate quantities of sul-
phur; .

(b) whether there 1s short-supply
of sulphur and f so, the reasons
therefor;

(c) whether Government propose
to issue actual users’ licence for im-
porting sulphur, and

(d) the quantity of sulphur the Fer-
tihisers and Chemicals (Travancore),
Ltd procured in 1968-87 and
annual requrement?

The Minister of State in the Minis-

(b) There has been a world-wide
of sulphur for some tume on

account of the production not catch-
ng up with the fast increasing world
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4739, Shri Vishwa Nath Pandey:
Shri Raj Deo Bingh:
Shri Shambhu Nath*:®

Will the Mister of Finance be
Pleased to state

(a) whether 1t 15 a fact that the
Central aid has been discontinued
since 1965—67 and the Government
if UK. has been asked by the Central
Government to implement the Patel
Commussion's reommendations to the
Districts of Deora, Azamgarh, Ghazi-
pur and Jaunpur,

(b) if so, the extent to which the
UP Government has implemented
the smd scheme,

(c) whether the Central Govern-
ment are aware that this scheme has
been abandoned by the Uttar Pradesh
Government, and

(d) if so, Government’s reachion
thereto?

The Deputy Prime  Minister
and Minister of Finance (Shri

Morarji Desal). (a) In 1965-68,
additional assistance of Rs 45, crore
was provided to the Government of
UP for the implementation of the
special programme of development of
Eastern Districts, from 1866-67 on-
wards, the programmes are beng
implemented as a part of the State
Plan and asuisted by the overall total
assistance for the State Plan

(b) the mmplementation of the re-
commendations commenced in 1964-
85 A total additional outlay of
Rs 810 crores was incurred during
1064-85 and 1068-88 The estimated
outlay on the development of these
districty in 1968-67 i3 Rs 1152 crores.

(¢) and (d) The scheme has not
been abandoned by the State Govern-
ment,
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NV EWT 1107 ¥ 9OC ¥ gwew ¥
g vy Y g7 w4 5 1965-66 ¥
HOETT WY e & s 7, forw@ wdw
awer fawan w7 €, 6 W WA W
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Calcutta Electric Supply Corporation

4743 Shri Jyotirmoy Basa
Shri Bhagaban Das,
Shri K, Haldar:

Shri K. Ramani:
Shri Viswanatha Menon

Will the Minister of Irrigatien and
Fower be pleased to state the amount
repatriated by the Calcutta Electricity
Corporation as profit during the last

three years?

Writien Angwers JULY 8 1967
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disflose the same. Remitiances of
profits and dividends on foreign 1in-
vesiments i India are freely al'owed
after payment of Indian taxes

Public Sector Undertakings

4744, Shri N, K. Somani: Will the
Mysuster of Fimance be pleased to
stat®

¢a) whether the public sector under-
takings operate under identical laws,
rules and regulations, including the
various Labour, Company Law and
Factory Act provisions, and

O, L o, wanthan . Yalamand
giving the names of such statutes
which do not apply to publie sector

with reasons therefor will be
1a:d on the Table”

Morsarji Desal) (a) and (b} The
Companies Act 1958 1s applicable to
all Government Companies, as 1t ap-

li¢3 to other private sector com-
papies, the only difference being that
certain provisions of the Act have been
modified by notifications 1ssued under
Section 620 ibwd, which requue that
such notifications should be laxd 1n
draft before both the Houses of Par-

Lagent

both sectors
yoidia-Baranaj Pipeline Project
4745, Shrl Madhu Limaye: Will

Minister of [Petroleum and
be pleased to refer to
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muttee to look into the Hald:ia- L
Pipeline Project and siste

(a) whether Government's atten-
tion has been drawn to the fact that

partial 1n view of the fact that this
gentleman was connected with some
Cos]-muning Company

{b) whether the said gentleman s
near relation was employed by his
Ministry at a very high salary, and

(c) if so whether Government pro-
pose to reconsider their decislon about
the appointment of the former Com-
ptroller and Auditor-General as  the
one-man Committee to look into this
case?

The Miniser of State in the Mimis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Baghu Ramaish) (a) Government
of India's attention has been drawn
to an allegation on these lines

(b) No neur relation of Shri Roy
has been employed by the Mimstry of
Petroleum & Chemucals

(¢) In view of allegations made on
the foregowng lines and because Shn
Roy 15 now unwilling to undertake
the enquiry Goverment have decided
1o entrust it to the Central Vimlance

Commissioner

Production of Fertilisers

4747, Shri Nitire; Singh Chsudhary:
Will the Mumister of of Petroleam and
Chemicals be pleased to state

(a) the names of existing fertilizer
plants and production capﬂ.'lty of
each plant,

(b) the quantty of each type of

fertiiwer being produdsd as pressnt
and

(o) the sieps faken to improve the
ecdastions:

Wrritten Answers 9804

The Mimister of State in the Minds-
try of Petrolenm and Chemicals and
of Plapning and Social Welfare (Shet *
Raghu Rammish): (a)

(s} Nurogemous Fertlizer Factorues

Capacity In

terms of

Name nitrogea
(tonnes)

1 Sindn fenlzer factory 117,000%
2 Nangal ) 30,000
3 Trombay . 90,000
4 Rourkela » 120,000**
s FACT Alwave) ,, 70,000t
6 Neyvel » 70,000
7 Ennore , 3,000
8 Varanas 10,00
9 Gujarat " 96,000

*The present atiamnable capacity 15
95,000 tonnes ‘N’

1The present iawmsble capscity 15
62,000 tonnes ‘N’

**The present sttmnable capacity s
40,000 tonnes ‘N

Note About 20,000 tonnes of mtro
mﬂlﬂpmﬂmdﬁmhm&mm&e

(%) Superphosphats Faciores

Tum;
u!lnl of
Pa Os
3 Hydembad  Chemicals
and Fertilzers Ltd 6,980
2 Fertlzers and Chemicals
Travancore Ltd 7 450
1 M Chemicals and
Ltd 5,590
4 Bihar Government
Superphosphate  fac-
tory 3,910

5 Alembic Chemical Works
Baroda

[ Ml.lds;mth mdum

5,590
Adassh Chemucal and

7 Pestibzers, Supst 5,590
§ Dhecams: Che-

cals Co, 738
A% Indus~

? M o, pre
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Tonnes in
terms of
Pz Os
10 Western Chemical {Indus-
tries, Bombay . : ' 560
11 'ml'nﬁu(:hmult:o_,
Bﬂﬂbl " 390
12 D.CM. Chﬂmul 'nth.
N'ﬁ 5,590
13 Fm.llm l.n:l
Aanhn 5 . i
14 I.td s
Tavuku S . a 5,590
15 Krishna Industrial Cor-
poranon, West Go-
Bld“m . . 8,470
16 D-Parry Lid. (Ram-
pet Madras) . 6,670
17 Shaw Wallsce & Co. . 5,590
18 Kothunn & Soms, Modras 7,450
19 Premier Fertulizers Lid,
Madras . ,’ 6,7-’@
20 Cou:bcm Pioneer Ferti-
zers Led. . 6,770
ar
and Femuu 6,770
a2 ﬂlﬂiﬁ:l-e Compen L:a
d 5,870
23 Jay Shree Chemluh
Calcurta 5,590
24 Dharams anl C.‘hu-
micaalCo. . . ., 13,500

25 Associared Industries
Assam . 5,590

26 Rallis India Lxd Kanpur 10,160

(b) The production in 1966-87 of
each type of fertilizer 13 given below:

Ammonium sulphate 437,490
Calcium Ammonium mittate 538,716
Double Salt . . + 60,018
Urea . . . « 131874
Nitzro-phosphate : . 70,608
Ammonium phosphate 17,694
Superphosphate . 732,641
Ammonium chlonde . 22,574

(c) Steps bave been taken to im-
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Imiport of Crude Ol and Liguid
Anzmonis

4749, 5hri Sidbeshwar Prasad: Wil
the Minuster of Peiroloum and Che-
micals be pleased to state:

(a) the cost per ton of imported
crude o1l and liquid ammonia;

(b) the price per ton of imported
kerosene oil;

(¢) the amount spent on importing
crude oil, Liquid ammonia, naptha
during 1065-68 and 1986-67 separately,

(d) the amount spent on importing
different varieties of fertilizers in
these years, and

(e) the amount to be spent to um-
port the above during 1967-68?

The Minister of State in the Minis-
try of Peirolenm and Chemicals and
of Planning and Social Welfare (Shrl
Raghu Ramalah): (a) The cuf. price
of crude o1l now being imported varies
from Rs. 8388 to Rs, 92.28 per tonne
according to quality and destination.
Ligquid ammonia 18 not being impart-
ed at present.

(b) The bulk of the kerosene im-
ported comes at an average c.if price
of Rs 20750 per tonne,

(c) Naphtha and ligud ammonia
were not imported during the years
1965-66 and 1966-67. The wvalue of

crude oil imported during 1965-66 and
1966-867 was Rs. 3062 crres and

Rs. 83°1T crores, respectively.

(d)Year Expenditure
1965-66 Ra, 5023 crores
1088-87 Rs, 13584 crores

(e} Commodity Estimated ex-

pentiture during

1067-68
Crude Oil Rs. 7922 crores
Fertilizery Ras, 31275 crores
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House Rent Allowance to the siaff
of Jipmer Poadicherry

4750. Bhri Umanath:
Shri K. Ramani:
Shri C. K. Chakrapani:
Shri P. Gopalan:

Will the Mimister of Health and
Family Planning be pleased to state

(a) whether the directive of the
Finance Miunistry for the grant of
house rent allowance to the members
of the staff who are working in Jipmer
(Government Hospital in Pondi-
cherry) but who have not been pro-
vided with Government accommoda-
tion, bas been implemented,

{b) when the Finance Mmstry's
clarifications were received by the
Hospital authorties,

(c) 1f the House Rent Allowance 1
not paid so far, the reasons for the
delay, and

(d) when 1t 1s proposed to be pad?

The Minister of Health and Family
Planning (Dr, S, Chandrasekhar): (a)
House rent allowance has not yet been
granted to the staff of Jawaharlal
Institute of Post-graduate Medical
‘Education and Research, Pondicherry
in pursuance of the directive of the
Ministry of Finance to grant such
allowances to the Central Govern-
ment servants stationed in certain
specified “A”, “B-1", *BI* and
“C"” class cities of the country

(b) In March, 1968, *

(c) and (d) According to the direc-
tive of Government, mentioned above,
house rent allowance 15 payable to
Government servants stationed withun
the limits of named Mumcipalities or
Corporations, including such subur-
ban munjcipabities, notified areas or
Cantonments as are contiguous to the
named municipelites or Corporations
or other areas as the Central Gavern-
ment may from time to time notify.
The Jawaharlal Institute of Post-
graduate Medical Education and Re-

Written Answers 9898

search is mtuated in Oulgaret .
mune which is a separate munm.
lity, contiguous to the municipality
of Pondicherry. The qQuestion of
notifying the Oulagaret Commune as
a Suburban Municipality to qualify
for the grant of house rent allowance
s presently under consideration

Banking Facilities in Rural Areas

4751, Shri Bhogendra Jha:
Shri Vasudevan Nair:

Will the Minister of Finance be
pleased to state:

(a) whether there 1s a lack of
banlking facilitieg tn the rural areas;

(b) if so, the steps taken to extend
the banking facilities in the rural
areas;

(c) the number of new bank bran-
ches opened in the country during the
five years; and

(d) the number out of these which
are 1n the rural areas”

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Yes,

(b) The State Bank and its subs-
diaries have been opening branches
under their periodical branch expan-
sion programmes, primarily in rural
and semi-urban areas, Other com-
mercial banks are also implementing
their branch expansion programmes,
under the gudance of the Reserve
Bank, in a planned and co-ordinated
manner, with emphasis on opening of
branches 1n unbanked centres

() and (d). During the years 1062
to 1088 the commercial banks, 1n-

Bank and its sub-
sidiaries, have opened 1780 offices of
which 857 are at places which were
devoid of sty commercial banking
facilities,



9899 Written Answers JULY 6, 1567 Writton Answers gpoe
¥Mo WTCe Ro gurd ¥ 4w s 3 worrT o sfrder
47532 o Revwewrer : sy ey o o, W
weft g v o por w1 () afe qr, o o wt # e
wrfamft ¥ wf § ?

(%) 1o wrte ¥e gard =,
et ot mer wrede @ o
ffer ¥ art ¥ FA% wiww sfrder =y
fisi it & g, Wropry sy 3 sk
wrasETaT & g & g fsar ard, Wi

(w) afygr, ot whemerowg’?

o, dgtfery vt veom oWt
worw wrarwr Wt (Y e sgeT) -
(%) o (@) =medw 2 ¥ soreft #
s w0 % fod eaT qree #e
T 11997E, 1966 ¥ 9 WERA
wfia & fordd gory wrir #v wdafre
quavern frgm e o @ )
R 5 feawae, 1966  wafor
wfrdew weqe foar Wie @ won
w T veA aar wfww sfaE
o < w1 Fraree et T § 1 ST
Y 5w v W F O ® fag wh @
& ) gt fawre & fe oy arws
7y e v wTw ¥ frd I ohefre
qarvrErar & 9% &t shewrfor v &
writ e qfg & o 1 wfrder § go
F w7 FTH AT R0

vifomw R warh s
wiawrm

4763. St TW WOW : W7 SN
oot g Ty o g w0 e

(¥) w7y wv ¢ fr dfoes
o A woddw wfwea ¥

w0 9¢ I wowe ¥ ow afes
Gfwerdt ol o wwlwr oy @,

(w) wfe g, o v 3w wfrery

warn, diferrn o e wey
AT wEaTe Wt (W s ) -
(%) eifoms ¥ wrml e
afwarag ¥ wrew woe & P
frm «r fs w€ w4, 1966, ¥ HWW
75T Y waeww gy # wqd dow ¥
W ¥ & fow arfwere sfafafa sower
¥ | IW AR e ww & a
agr afes wifses o @
iy wfmm ST EH W w o,
g W w7 sfafifae o & far
T T T

SR, W i <.

(@) wrdm sfafafaneas 2
ddfves a1 avard vl afer-
wa ¥ afeeg ¥ s ¥ wiwa sréars
¥ WX W@ ORI FT SO AT
fiear a1 Wi wrrar & qrafera wgeger
WE 97 TEYATT Wi FrEars Wy € o

() swr ady 351 |

Burning of files of Finance Ministey

4154, Shri Rabl Ray:
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Sbri Nidiraj Simgh Chandbary:
Sael G. C. Bixit;

Will the Minister of Finance be
pleased to atate:

(a) whether Government's atten-
tion haz been drawn to the reports
about the recent fire in the Finsnce
Ministry which resulted in the des-
truction of hundreds of important
files relsting to the Appropriation
Accounts and Awdit Reports;

(b) whether these filles include
papers relating to the fine imposed on
Messrs, Bird & Co, and papers re-
lating to an appeal aganst the Ad-
judicator's Award;

{c) whether any sabotage 15 sus-
pected; and

(d) if so, what action do Govern-
ment propose to take against those
responsible for this fire?

The Depaty Prime Minister and Mi-
nister of Finamce (Shri Morarji
Besal): (a) Yes, The files destroyed
were not in current use and were re-
latively un-important.

(b) No

(e) No

(d) Does not arise

Narmada Project

4755, Shrj Rabi Ray:
Shri Madhu Limaye:

Will the Mimister of Irrigation and
Pewer be pleased to state:

(a) whether 1t 15 a fact that an
understanding has been reached bet-
Maherashtra and

(b) whether this mccord includes

The Minister of prigation and Pe-
wer (Dr, K. L. Rae); (a) Not yet,

(b) and (¢). Do not anse.

Oboperative Institutions Seeking
Exemption from Cooperative
Banks Reguiations

4756, Shri P. Viswambharan:
Shri ‘Mangalathumadam:

Wil the Minuster of Finance be
pleased to state

(a) whether representations have
been recaaved by the Government
from cooperative Institutions geeking
exemptions for Cooperative Banks
from Sections 8 and 20 of the Banking
Regulations Act 1940 (Act X of 1849)
to enable Cooperative Banks to con-
duct purchase and sale of goods and
also to enmable payment of loans to
the Members of the Board of Direc-
tors of Cooperative Banks;

(b) if so, the number of wnstitutions
from which representations have been
recerved; and

(¢) whether Government propose
to amend the Act accordingly to help
the cooperative institutions?

The Deputy Prime Minister and Mi-
mister of Finance (SBhri Morarjl
Dessi): (a) and (b) Applcations
trom 15 Co-operative Banks for the
vmtdmpﬂon(romlhaproﬂ—
sions of Section 8 of the Bank-
ng Regulation Act, 189 (As ap-
pliceble to Co-operative Socleties)
and from 2 Cooperative Banks from
the provisions of Section 20 1bid were
received by the Reserve Bank

(c) Exemption frem any specific
wovﬁmdﬁeﬂdwbtumd
by the Central Government on the
recommendation of the Reserve Bank
and no amendment of the Ast for this
pulpost is nesessary, [In respect of
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the applications received, the Reserve
Bank have not conmdered it desirab e
in the interest of the Cooperative
Banks to recommend their exemption
from the two sections

Allowance to Staff of Parliament Units
of Centra] Ministries

4757 Shri Molahu Prasad:

Will the Mimister of Finance be
pleased to refer to the reply given to
Unstarred Question No 4055 on the 1st
September 1966 and state

(a) whether Government propose to
give any special allowance to the gtaff
of Parhament Units other than Parlia-
ment Asmistants of the various Minis
tries who are generally required to sit
late dquring Parliament Sessions,

(b) if not the reacons therefor, and

(c) whether 1t 1s also a fact that a
Jot of discotentment 1s found amongst
that gtaff*

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desmr) (a) and (b) No Sir The spe-
cial allowance given to the Parhamen-
tary Ascistants and UDCs 35 1n lieu of
overtime allowance and 1s pa)d at a fiat
rate mainly because of practica] diffi-
culties 1n fulfilling certain essential
formahities for the payment of over-
time allowance Other non-gazetted
staff engaged on Parliamentary work
are not similarly placed and are elg-
ble for overtime allowance related to
the actual period for which they work
overtime

(¢) No, Sirr There 1s no occasion
Jor discontentment n this regard

Parliament Assisiants

4758. Bhry Molahn Prasad:
Sbri Rabi Ray:
Shri Maharaj Singh Bharati
Will the Minister of Finance be
Pleased to state

(2) whether 1t 15 a fact that till
4he 30th May, 1961 the Parliament

JULY 8, 1987
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Asustanty were allowed a night duty
allowance of Re 3 per day but they are
now allowed a special allowance of
Rs 4 per day,

(b) if so, whether it 1z also a faet
that they are being allowed to draw
this allowance, even if they are not
required tp mt late, and

(c) 1f 50, the reasons therefor?

The Deputy Prime Minisier and
Minister of Finance (Shri Morarf
Desal), (a) Yes, S The existing rate
of special gllowance admismble to
Assistants (in receipt of pay less than
Rs 500 pm) and Upper Division
Clerks working as Parliament Assis-
tants 1s Rs 4 and Rs 3 per day res-
pectively The rates prevalent pnor
to 1-6 1861 (irrespective of their pay)
was Rs 3 per day

(b) and (¢) Under the overtime
allowance Scheme introduced from
1-8-81, the quantum of allowance paid
1s directly related to the hours of over-
time actually put 1n  In the case of
Parliament Assistants this scheme was
not found practicable because of duffi-
culties 1n certifying the gactual hours
worked from day to day The spe-
cial allowance sanctioned tg themy
paid at a flat rate per day as was the
position prior to 1-6-61

Parliament Assistants

4759 Shri Molahu Prasad
Shri Rabl Ray.
Shri Mahara! Singh Bharati

Will the Minister of Finance be
pleased to refer to ithe reply given to
Unstarreg Question No 4055 on the
1st September, 19668 and state the
nature of special work being done by
the Parhament Assistants, for which
they are given specia] allowance?

The Depuly Prime Minister aad
Minister of Finance (Shri Morarji
Desszl). Parllament Assistants are em-
gaged on Parhiament work such as that
relating to Questions, preparation of
pads for the Minister, atiendance im
Official gallery, etc They have also
to receive papers at thewr residences
and attend to them ymmediately where
necessary The special allowance is
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granted in conmuderation of the grduoug
nature of their duties and-the long
hours of work have to gt in
during Parliament

Parlisment Assisiants

4780. Shri Molahu Prasad:
Shri Rabj Ray:
Shri Mabharaj Singh Bharati:

Wil] the Munister of Finance be
pleased to 1efer to the reply given to
Unstarred Question No. 4055 on the
1st September, 1968 and state:

(a) the practical difficulties as @
result of which the Paruament Asms-
tants were allowed a special allow-
ance in lieu of overtime allowance;

(b) the reasons for enhancing tha
daily allowance from Rs. 3 a day to
Ra. 4 per day, specially when the rate
of overtime allowance admissible to
other Government employees has been
substantially reduced;

(e) whether the above increasge 18
in conformity with the policy of Gov-
ernment to minimize the expenditure;
and

(d) it not. the steps Government
propose to take to reduce the expen-
diture on this account?

The Deputy Prime Ministey and
Ministey of Filnance (Shri Morarjl
Desai): (a) During the session their
hours of work in the office are inde-
finite; they have in addition to attend
to official work at their residences.
Thus, the quantum Jf overtime work
put in by them cannot be precisely
determined, or certified by the com-
petent authority in accordance with
the prescribed instructions.

(b) to (d). As the overtime rates
for all other office staff had been ine-
reased, the rate of special allowance
admissible to Assistants was enhanced
to Rs. 4 per day in 1564 The rates
of overtime allowance for office ptaff
were reduced as & meéasure of economy
wel 1.1-1906. A corresponding re-
duction in the special allowance admis-
sible to Parliament Assistants was not
considered justified since the existing

1203(A1)1S-3.

rates were not found excessive cqm-
pared even to the reduced rates of
overtime allowance admissible for

office staff.
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Study Team on Public Undertakings

4762, Shri Atam Das: Will the Mi-
nister of Finance be pleased to state:
(a) whether it is a fact that a study
teamy on Public Undertakings was
appointed to examine the workings
of the public undertakings;

(b) it so, whetrer 1t has submitted
ity reports to Government; and

(c) if so, the findings of the study

team to improve the working of the
public sector undertakinga?

-
el

13473

A
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™ Depuly Prini Minisler and
Miier of Pinanee (Shry  Merari
Desad): (a) No, Sir,

(b) and (c) Do not arise,

Manufacture of Sandal Soap

4763, Bhri Atam Dass: Will the Mi-
nuster of Petroleum and Chemicals be
ploased to state

(a) whether 1t 15 a fact that efforts
are being made by the Mysore Gov-
ernment to manufacture the famous
‘Sandal Soap’ in Great Britain,

(b) whether the Central Govern-
ment have been approached in thuwr
regard, and

(c¢) o so, the reacton of Govern-
ment thereto?

The Minister of State in the Minis-
try of Petmleum and Chemicals and
of Planning and Socia] Welfare (Shri
Raghuramaish): (a) Information 1s
being obtained from the Government
of Mysore and 1t will be laid on the
table of the house when received

(b) No

(¢) Does not arse

wer sw ¥ ferwrk e feger da
™

(w) 7 qx fawre w0 ¥ ¥y
weer oY Ve o ;e

(w) ey oRw % g way T
fenfr %t mor ¥ oo g7 W wowTT
tor fritmelt & 't o vt Pk w0t ?

.
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T R et (ut e e
ox) : (*)ﬁﬁm*uﬁt&t
feramk o fiareft oy ey 2% & 452 wrar
w2 iy W e e
(Fog st =) ot v Ot =i
& o ¢w s el ORI € afgfir
¥ fag oft g€ & 1 S ok wEel
¥ WTETH WS R EORTT & WY
L 4

R o ¥ o WO ¥ G
TR § ¥ 7§ & 1
T § vy T @ %) g 3 fear
AT FwAr ¥ & W ¥ af) feafiy o
AN 9@ FT AW A e afew
wg ¥ darc g sy

(@) wx (w) <t dam &
wfnfaa W € e aweY o &
fad i s aogR wifewr wf o
qOT a9 OFIEUET fa) B @w
I ATl AT w1 W & §Y
wien srqfimar & smdy )

FPer Capita Amount Granied Under
Family Planning Schemse
47165, Bhri Nathu Ram Ahlrwar: Wild
the Minuster of Health and Family
Planning be pleased to state

(a) the per capita amount granted
under the Famuly Planning Scheme
during 1965-66 and 1966-67;

(b) whether any discrimination 1#
made in granting per capita amount
for rural and urban areas, and

(c) it so, the reasong therefor?
The Minister of Health and Family
Flanning (Dr. 8. ChandradekBar): (a)
The estimated per capita expenditeke
on Fantily Planning Scheme doring
1085-88 and 1068-87 was ay folléwbe—
1085-68 : Rs 034
1968-67 : Rs. 037
(b) No. Actually granty are mide sm
the basis of Schémas,

(¢) Does not arise,
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w07 W w1 wag Ifwa ¢ ) WEA W,
g WX §g agEar W S WY,
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I W & wravas danfas S averd
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wreeft | fier gw et & iy e
# wod shwer & qF wrw @ W
wf & v & ¢ faew wmro AN
foat wr & :

"% wATer & 460 W WOV wTery
¥ ge¢ o wre agmur Y § ) wew

ST, SO X, wrey gy IR T
i O wave 7 e ol

R Framet el 31, 106eT
wafirw o o whwre s i § )
wmr & 1958 ¥ g W ¥ eww §
WY ITC 1967-68 ¥ ¥ 12 Wiw
werlnfy el Y Tt o g ET A
e F1 4

gy o Pt ¥ AT fto g
480 & Wk 999 wrw ¥ & gy
w1 15w ¥ 7 e Ry ok &
fadt g s sy mar § | ag W@
wgraar w1 ow fower § P g
FEET €Y T o W, 130 ¥4
T # agTIa & wew A witAw § |

fidw & wmq 70 wrer T & OF
Fre-qrivran wor & fag OF wa fear
war § | @ wamn, fdw & wre
gro ¢8 waq fada WY ¥ 115 AW
vy & o N aedT ¥ I g M
sz we frar & 0

the

(¢) whether any distri coine

pany n the public sector has started

operations and, if nof,
therefor;

the
(d) the name of the place whare &
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Planning ang Social Welfare (Shel
Raghuramaiah): (a) The pumber of
Motor Spirit (petrol) and high speed
diesel 01l retail outlets ax on 1-1-87 is
as follows —

(1) Burmah-Shell O;] Storage

ang Distmbuting Company
of India Lumited

(2) Esso Standard Eastern
Inc

17868
(3) Caltex (India) Lamited 1382

(4) Indian O11 Corporation
Limited 1048

(5) Indo-Burmah Petroleum
Company Ltd

(6) Assam Oul Company Limi-
ted

118

TOTAL

7088

(b) The distribution of bulk refind
petroleum products m India 15 handled
by the compames Jisted above Cer-
tain other companies deal 1n lubricants
greases and speclalities only The
percentage share of each company 1n
the sale/consumption of all of the

petroleumy products including petrol
in 1966 15 shown below —
Burmah Shell 329%
Esso 21%
Caltex 94%
10C 310%
AODC 30%
IBPC 12%
Others 04%
100 0%
() Yes, Sir The Indian On Com-

pany (now Indian ©O1 Corporation
Limited) started the distmbution of
piétroleum products n BSeptember,
1580

(d) A refinery each at Baraum in
Bihar and at Koyali near Baroda in
Gujarat, have been set up Wwith
Russian collaboration Both of these are
in production.

(e) Only crude oil {5 1mported from
.Arsd countries The recent Arab-

Written Angwers JULY 6, 1087
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Jerael war hag not affected these sup-
plies

Requirement of Painig and Varnishes

4768 Bhrj Yajna Datt Sharma: will
the Minister of Works, Housing and
Bupply be pleased to state.

(a) whether it 15 a {act that Govern-
ment makes purchases of all their re-
quirements of paints and varnishes
from the large scale units and not from
the small scale umits even though
small scale units may offer to supply
at low prices,

(b) it so, the reavons for this dis-
crimination, and

(c) the steps taken by Government
to encourage small scale umts of
paints and varnishes manufacturers®

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(8hri Igbal Singh)+ (a) Purchases of
paints and varnishes are made both
from large scale units and small scale
units

(b) and (¢) Do not arise

feslt 3 wmanTe

4769 ot Trq wew : ga7  Fwiey
TR ey o fe we Tg e Wy e
w3 fis

(%) ¥=fvg woer<ara eeelt awr
, 7% faeslt 7 faod 7wl 7 feniy
[ ez T 7@ Wk 9% ¥ welw 9%
ﬁsmmgm.
b (@) 3% gee W g EwT
' feady §, Wi

(w) sk & el o ¥ v
anfergy & wafir ¥ vz Y o ?

Fonter, wrere ey gftr shwvee @
iy (o goww fg) : (¥) Wi
(w) &wr gz o frwor car w4
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TS waT, a0 Tvedia der
T srwfir % “‘wxAT we aeg” Qe &
st fafew Aanfedaron =
wom wrw ¥ fag 9.3 e WA &
Y WX 75 qw gefen OF @
40 9w W & wor fad oy @

(w) «hft drrm & g% o,
oYy 1966-67 ¥, o & wow 3w
FORIT ¥ 7Y et fafew wrne-
wosr ¥ fad 85 o0 WTw WY ¥
wor fadr | ¥t e W o ogafe w
% Tl TEm W oawr wfhe
¥ Tt fear mw & o

Leknr Commitiee on Schedulsd Castes
and Schedunled Tribes

4772, Bhri P. R. Thakur; Will the
Minister of Social Welfare be pleased
to state

(a) whether the Lokur Committee's
suggesstion that the mugrant” groups of
tribals from Bihar, Orissa and Madhya
Pradesh to other areas, particularly,
as plantation workers, need pot be
scheduled, in contrary to the specific
recommendation by the Commussioner
for Scheduled Castes and Scheduled
Tribes jn his eighth report,

(b) whether Gove: iment propose to*
undertake 5 systemalic anu detaled
survey to subslantiate the Labour
Committee's observation that these
migrants hove tended to Jose thewr
triba) characteristics angd ymprove their
economic condition, and

(¢) 1if not, the reasopns therefor?

The Minister of State ia the Depart-
ment of Social Welfare (Shrimati
Fhuirene Guhs): (a) Apparently, there
is no basc contradiction, the Com-

Written Answers JULY 8, 1087 Writton Anevers L)

of plantation labour migrated te other
States several generations age.

(b) and (¢), The whole question of
Tevition of the lista of Sehaduled
Castes ang Schedulej Tribes js now
under consideration. Final deeisions in
the matter will be taken after consi-
dering all aspects of the matter.”

foolt % fuforwr wfirwrer ¥

4773. oft vrw Fay waowny :
oft gew W wow :
ot awew foy oy :

w7 Fyresy g aficare ety wefr
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ﬁmmmimw
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afer w1 wfmwr 14 et ¥
forar amer & 1 vV ¥ 5 Hewr sORTR
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Surgical Instruments Plant, Madras

4774, Shri D. C, Sharma:
Shri 8. K Tapuriah:

Dr. Sushila Nayar:
Shirmati Savitrj Shyam:
Shrimati Socheta Kripalani;

Will the Minister of Petroleum and
be pleased to state:

(2) whether it is a fact that the
Burgical Ingtrumenty Plant, Madras
b8 now unscld products valued at
wver Ry, 58 lakhs while the total sales

sinee il inoeption have Leought in
culy Rs. 3 lakiw and there is practi-
elul::mﬂlmlnd for its products;

(::) if a0, the steps taken in the mat-
ter

(Bhel

are at present under negotiation.
Statuey of Patricls and Leaders ia
Delhj -

47175, Bhri Yajna Dait Sharma:
Shri R. 8. Vidyarthi:

Will the Minmister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Quest;on No. 509
on the 24th November, 1466 and state:

(a) the names of nationa) leaders
whose status are proposed to be ins-
talled,

(b) whether the sites for installation
of status of national leaders have been
selected, and

(c) if so, the detailg thereof?

(Shri Iqbal Singh: (a) to(c). Govern-
ment do not initiate proposals for the
erection of statues at public expense.
Such proposals have to be

by municipal bodies, non-Government
organisations or individuals who have
to bear all expenses in this regard.

The question of gelection of suitable
aites in the capital for the insiallation
of statues of leaders is under the con-
sideration of Government.
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Legalisation of Abortion

4776, Bhri Yajns Dait gharma: Will
the Minister of Health and Family
Flanning be pleased to state

(a) whether Government have fina-
lLised the proposed legislation to lega-
lise abortion in India, and

(b) if so, the details of the propos-
ed measures and the tmme Likely to
be taken for the enactment of the
same?

The Minister of Health and Family
Planning (Dr, S. Chandrasekhar) (a)
No The views of the State Govern-
ments have been invited in the mat-
ter

(b) Does not arise
Social Control on Commercial Banks

4777, Shri Yayna Datt Sharma:
Shri Shri Chand Goel,
Shri Shiva Chandra Jha:
Shri D. C. Sharma
8hri Sradhakar Supn.kar.

Will the Minuster of Finance be
pleased to state

(a) whether Government called a
Conference of top executives of the
Scheduled Banks and the Remerve
Bank of India in Dellu on the 18th
June, 1967 to discuss 'measures for

(b) if so, the broad detais of the
decisions taken at the conference, and

{c) the action bewng taken to im=-
plement them?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Deoml): (a) to (c)

Written Answers JULY &, 1087 Written Answers 9930

The discussions were exploratory ia
nature and no specific decusions were
reached.

Financial Assistance Sought by Punjab
for Agriculture

4778, Bhri Bhri Chand Goel:
Shri Yajna Datt Sharma:

Will the Minis.er of Planning be
pleased to state.

(a) whether his attention has been
drawn 10 the statement of the Punjab
Minister for Excise and Taxation to
the effect that if Centre gave hms
Ministry Rs 50 crores assistance for
Agriculture, Punjab would be m a
position to cover the whole defleit
for wheat in the country,

(b) if so whether Centre has had
any dualogue wiath the Punjab Gov-
ernment on thiyg issue, and

(c) 1f 50, the result thereof®

fare (Shri Asoka Mehta): (a) No, Sir
(b) and (¢) Does not arise

Sundarban Development Scheme

4779. Shri P. R, Thakur Wil the
Minister of Planning %e pleased to
state

(a) Whether the Central Govein-
ment have accepted the Sundarban
Development Bcheme of the West
Bengal Government,

(b) 1f so, the broad details thereof,
(¢) whether the scheme 15 bemng

taken up during the Fourth Plan
period, and

(d) whether rehabilsation of suta-
ble displaced persons from East Pakis-
tan 1s envisaged in the scheme?

(b) to (d)
stage

Do not arise at this
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Credit Wacilities to Scheduled Castes
and Scheduied Tribes Agriculturists

4780. 8hri P R, Thakur, Will the
Muns er of Social Welfare be pleased
to refer to the reply given to Unstar-
red Question No 5525 on tne 12th
May, 1968 and state

(a) whether Government's commt-
ment to create a different pattern of
credit institutiong for the Scheduied
Caste ang Scheduled Tribe agricuku-
rists has now been fulfilled,

(b) if so the details of the scheme
and the progress thereof in he vari-
ous States, and

{c) af not ihe reasomns therefor”

The Minister of State in the De-
partment of Soclal Welfare (Shrimati
Phulrenu Guha) (a) Ag stated earlier
m reply to the question answered on
12th May, 1966, necessary instructions
min regard to the Co-operative Pro-
grammes for Scheduled Tribes have
already been 1ssued

Since the Scheduled Caste .gricul-
turists are not concentrat ! in well
defined areas like the Scheduled Tr-
bes but are mixeq with the rest of
the commumnty, i1t has, not been con-
sidered feasible to form separate So-
cieties for them Thewr inferests are
mntended to be covered by sutable
relaxation, where necessary, of the
regulations governing Service Co-
operatives 1n the general sector

(b) A provimon of Rs 160 lakhs
has been made for Co-operative Pro-
gramme for Scheduled Tribes 1n each
T D Block for organising the fol-
lowing types of Co-operatives—

(i) Service Co-operatives,
(i) Primary Marketing Co-opera-
tives;

(ill) Forest Labour Co-operatives;
and

(iv) Labour Contract and Construc-
tion Co-operatives.

(c) Dosg not arise,

Written Amswers g9z
m‘"ﬂﬂ of Clinical Thermo-
‘meters

4761, Shry S, K. Tupurish:
Shri P 'N, Solanki:

Will the Minuster of Health and
Planning be pleased to state

(a) the number of factortes manu-
facturing cliugal thermometers,

(b) the number of thermometeis

manufactured year-wise during the
last three years,

(c) whether these manufactulers
have repeatedly refused to get the
ISI mark for their products, and

(d) the steps which Government
have taken to make the ISI marking
compulsory?

The Minister of Health and Family
(Dr. 8. Chandrasekhar):

(a) and (b) Three factories manu-
facturing ('mnical thermometers are
registered under the Industrial (De-
velopmen* and Regulation) Act These
factories have reported production

duning the last threc years a, fol-
lows —
Year Nos 1n lakhs
1964 1315
1965 1516
1966 1173
In addition to these three firms,

there are about 20 manufacturers in
the Small Scale Sector The figures of
their production are not available

(c) Standards for thermometers
were published by the ISI in 1965
and so far no manufacturer has taken
the IS] certification mark It is not
mandatory on the part of manufsc-
turers to ebtamn the ISI certification
mark At present the manufacture of
thermometers is not repylated under
any Central legislation Tt is, how-
ever, understood that a few manufac-
turery have now applied fo the ISI
for the certification mark.
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(d) A proposal iz being considered
for amending the Drugs and Cosme-
tics Rules, 1045 whereby clinical ther-
mometers not bearing ISI certification
mark will be subject to licensing in
accordance with the provisions of the
-sald rules,
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Housey for Low-Income Groups

4788, Shri N. K. Somani; Will the
Minuster of Works, Housing and Sup-
ply be pleased to state:

(a) the number of new houses built
for low income and middle ncome
groups m India during the Third Five
Year Plan;

(b) the backlog of howses at the
end of Furst, Second and Third plans;
and

(c) the steps proposed to be takem
to promo.e housing construction for
these groups in the country?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Singh): (a) About two
lakh housing units are estimated to
have been provided during the Third
Plan period under the various social
housmg schemes of this Minustry,
which are all meant for persons of
low and middle income groups

(b) Reliable data in regard to the
shortace n* houses at the end of the
First Five Ycar Plan is not available.
The housing shortage at the end of
the Second and Third Five Year Plans
is estimated 1o be 660 lakh and 741
lakh umts, respectivelv These figur-
es nclude about 527 lakh kachae
houses, which need replacement.

(¢) Efforts are being made to give
a higher priority to housing and to
provide more funds for it in the
Fourth Plan period.

Pure Endowment Assurance Schems

47189. Shrl H. N. Mukerjee: Will
the Minister of Finanoce be pleased to
state:

(u) whether it is g fact that Pure
Assurance Scheme has

“very little of the elements of life in-
wurance and s largely utilized by

Written Answers 9930

moneyed people for objectiveg other
than that of hfe insurance; and

(b) f so, whether the matter of
income tax exemplion under such
scheme wil] be re-examined?

The Deputy Prime Minister and
Minister of Fimance (Shri Morarii
Desal): (a) Although Pure Endow-
ment Policies of the L.IC, do not offer
protection against early death, they
are, both traditionally and legally, an
accepled part of lLife insurance busi-
ness.

With a view 1o preventing these
policies bemg ut lised to get unduly
large tax concessions by resorting to
early surrenders, the Corponation has
imposed the following restrictionsi—

(1) surrender values would be
payable only after th, expiry
of at least 2 years from the
date of payment of the first
premium,

No fresh policies under thus
Table would ordinanly be
1ssued to a person who has
surrendered a policy under
that Table and time during
the three years preceding.

(b) There 1s at present no proposal

under consideration for re-examning
the matter

(n)

Investment by L.IC.

4790. Shri H. N. Mukerjee: Will the
Minister of Finance be pleased to
state*

(a)_what 15 the total investment of
the Life Insurance Corporation in con-
cerns controlled by the seventy-five
top business houses mentioned by the
Monopolies Commission; and

(b) what is the proportion of such
investment to the total Life Insurance
Corporation investment 1n the private
sector?

The Deputy Prim, Minister and
Minister of Finance (Shri Morarfl
Desal): (a) and (b). The LIC's in-

vestment in companies belonging to
the 78 top business houses on the 3ist
March 1908 and the tots] investments



Rs. n laghs
Face Yalue Book Value
Total investments
i the 7§ top bun-
ness houses, 87,67.54 I114:41.49
(n) Total mnvestments
of the LIC in 1he
privae sector 151,35 93 17682.41
Proportion of (1)
(m}“ () ¢ 57 96% 64 71%

Symbe} for Famlily Planning

4781, Shri J. Sundar Lal; Wil the
Minister of Health and Family Plan-
aing be pleased to state

(a) whether a new triangular shap-
ed gymbol has now been adopted for
propagation of the Famuly Planmng
Programme,

(b) the reasons therefor and the
expenditure incurred thereon throu-
thout the country during the current
year so far, and

(e) the total amount gpent earler
en other symbols throughout the
sountry?

The Minister of Health gnd Family

(Dr, 8 Chandrasckhar):

(a) Yes A red ( lon) inverted

equulateral triangle hiw- been adopted

af symbol for propagation of the
Famuly Planning Programme

Writtén Akiis 9w
(o) No aymibol way adoptic sililite
for family planning thromghout the
country. Ag such the question of im-
curring aay sxpenditury thereon does
mot arise
Frger ¥ it it q¢ areee srere
4793. it wermlic wely
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4103, Skl Shiva Chasdoa Jha: Wil
the Minister of Health and Family

Fianning be pleabed to state:
(a) whether it is a fact that despite
measures and prevention

of Food Adulteration Act, there is
still food adulteration rampant in
the oountryLlnd

(b) if so, how Government are
planning to tackle it in the Fourth
Plan period?

The Minister of Health and Family
Planning (Dr. 8, Chandrasekhar): (a)
the provisions of the Prevention of
Food Adulteration Act have been
made more stringent and States have
been asked to ensure proper enforce-
ment of the Act. Even 30, there is no
denying the fact that there 1s still
considerable food adulteration in the
sountry,

(b) The following proposals are
under consideration of Government
to tackle the problem:—

(i) Establmhment of a Central
Unit in the Directorate Gene-

and laboratory facilities.

(1) delegation of powers of Food
Inspectors to Deputy Superin-
tendents of Police and Magis-
trates First Class;

(iii) strengtheming of laboratory
facilities by the State Govern-
ments; and

(iv) provision of Food Inspectors

LAC LoWaw for Uonsimotion of Howdes
in Gea

47194, Shri Shinkre: Will the Minister
of Finamce be pleased to state;

(a) whether the Life Insurance Cor-
poration advanced any loans in Goa
for the of housey in ur-
ban areas during 1065-66 and 1966-67;

(b) if so, the amount advanced and
the number of houses which have been
nunstrqc‘bedthmshmh loans so far;

(c) the number of applications for
the loans for the construction of
houses 1n Goa still pending and the
amount involved therein; and

(d) the action taken to expedite
their sanction?

Desai): (a) and (b). Yes, Sur, While,
during 1065-86 no loans were dis-
bursed by the LIC. in Goa for the:
construction of houses in urban areas,
in 1966-67 Rs, 1,17,000 were disbursed
in respect of two houses which are
nearing completion.

(c) and (d). One application for
Rs, 1 lakh is under consideration by
the Corporation,

fieelt 7 ferfz & fadr wirde

4795. ot setrarde et ¢
st vl Ty weelt
off wrew W
ot firw gwre wrenht :
ot wowwr fog gwwe
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Nurses in Lady Hardinge Hospital

4796, Bhri Onkar Lal Berwa Will
the Miuster of Healih and Family
Planning be pleased to state

(a) whether 1t is a fact that Nursing
Sisters and Nursing Staff above the
rank of Nursing Bisters m the Lady
Hardinge Hospital New Delh: are get-
ting House Rent Allowance since
February, 1066,

(b) 1if so, whether 1t 15 also a fact
that the Staff Nurses wt wie saine hos-
pial are not given the House Rent
allowance benefits,

(c) if so the reasons thereof,

(d) whether the Staff Nurses have
sent some representations against this
injustice, and

(e) the action Government propose
to take to redress the grievances of
the Staff Nurses?®

The Ministey of Health and Family

JULY &, 1067
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The Nursing superintendent whose
post is above the rank of N
Swters, has been provided with rent-
free accommodation in the Hospital
She 15 not allowed any house rent
allowance

(b) and (¢) Unmarried Staff Nurses
are not allowed to stay outside the
hospital premises and are provided
with rent-free accommodation in the
hospital, They are not elgible for
any house rent allowance Married
Staft Nurses, who have not been pro-
vided with rent-free accommodation
are, however, not permitted any
house rent allowance at present

(d) and (e) A representation has
been received from the Nursing staff
of the Lady Hardinge Medical College
and Hospital for being allowed the
benefits mentioned above The matter
1= under consideration

Water Supply in Moti Nagar

4797. Shri Ram Charam: Will the
Minister of Health and Family Plan-
ning be pleased to refer to the reply
given to Unstarred Question No 2818
on the 15th June 1867 and state the
date by which the work on layng the
main pipe line in New Moti Nager,
New Delh1 18 likely to be started and
the time likely to be taken mn its
completion?

Planning (Dr. 8 Chandrasekhar): The
mamn pipe line has a'ready been lad
Some 1mprovemets have, however, to
be made 1n the internal mains by the
glum Clearance Department of the
Delh; Municipal Corporation who ex-
pect to complete the work before the
commencement of the next Summer
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(b) the countries which have agreed
0 accept our goods towards the debis
tncurred and the break-up of the
amounts?

The Deputy Prime Minister and
Minister of Finanoce (Shri Morarji
Desal): (a) The estimate of total
amount of foreign debt to be pad
back through export of Indian goods
was Rs. 45823 crores at the end of
March, 1967,

(b) The countries that accept our
#oods towards the debt incurred are
those with whom we have bilateral
trade and paymoents agreements on
rupee payment basis The break-up
of the amounts are as follows.

(Rs Crores!
Czechoslovakia 32932
Hungary —
Poland 17.88
USSR 386 07
Yugoslavia 1938
456 23

(a) whether Government have re-
veived the redrafted Plan of Himachal
Pradesy, CGovernment after the mer-
ger of the New Hill areas from Pun-
Jab;

(b) if so, what is its size and what
as the final decision for its sanctioned
amount during the rest of the period,

) the amount that has been sanc-

1880 (SAKA) Written Answers go38

(¢) Aguminst an outlsy of Rs, 126§
crores for 1966-87 the approved out-
lay for the Annual Plan 1967-88 is
Rs 17 crores

Excise Duties on Hauk-Yara

4801, Shri M. S, Murtl:
Shri Umanath:
sShri Jyotirmoy Basu:
Shri Nambiar:
Shri E, K, Nayanar:
Sbri Ganesh Ghosh:

Will the Minister of Finanee be
pleased to state:

(a) the tolal amount of excise
duties collected on Hauk-Yern fon
the year 1966-67; and

(b) whether any relief 15 proposed
to be given to handlooms for the
year 1967-681 1

The Depnty Prime Minister and
Minister of Finance (Shri Morst}
Desal): (a) It is presumed that the
expression “Hauk-Yarn" is a mis
print for “Hank-Yarn” The iotal
amount is—Rs, 1,02,70,000.

(b) No such proposal 15 under com-
snideragion.

Fertilizer Plant in Coop, Secler

4302, 8hri K, P, Singh Deo:
Shri P. N, Solanki:

Will the Minster of Petroleum ank
Chemieals be pleased to state:

{a) whether it is a fact that a pian
in the co-operativé
of fertili-



(1) The terms of foreign colla-
ration and arrangements for
import of plant and machi-
nery are settled to the satis-
faction of Government, and

(2) The cost of production of a
unit of nitrogen compures
favourably with the umt cost
of nitrogen in urea form

The Government of India were ad-
wased 1n June, 1968 that i1t had been
decided that the project would be

Id4d, in the cooperative gector, and
that pending registration of the Co-
operative Society, Mls Gogte Salt §
Chemicals would continue to conduct
segotiations and carry on correspon-
dence relating to the project

Government of Maharashtra have
been requested to confirm that the
above cooperative undertaking would
be in a position to find the rupee
finance for the project in question
Confirmation in thig regard 1s still
awaited from the State Government

Government are also awaiting the
foreign collaboration terms that the
Maharashtra Co-operative Pertihzers
and Chemicals Lid have negotiated
with the Japanese Party

Refineries with Forelgn Collaboration

4063. Shri Shiva Chandry Jha: Will
the Minister of Petreloum and Che-
mboals be pleased io state:

(a) whether it is a fact that nego-
tiations are going on between the In-
dian Government snd the Kuwait,
Japaness and the American Oil Com-
panies for starting Oil Refineries in
India; amd
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(b) it 20, on what terms and the
"W;dmmm
The Minister of State in the M-
nisiry of Petroleam and Chemionls
and Planning and Secial Weifare
(Shri Raghu Remmiak): (a) No, Sir.

(b) Doeg naot anse

FPundy for Water Supply and Drainags
Schemes In Kerala

4884 Shei E. K. Nayanar: Will the
Mipuster of Planning be pleased te
state-

(a) the amount, the working growe
has guggested for water supp'y amd
dranage scheme in Kerala during the
Fourth Plan period,

(b) whether Government have ac-
cepted the working group's sugges-
tong, and

(e) if not, the reasons therefor*

The Minister of Planning, Petrolong
aid Chemicals and Social Wellhes
(Shri Asoka Mehia): (a) The work-
ing group has suggested an outlay of
Rs 20 crores in respect of Kersla
water supply and drainage schemes

(b) After discussion with the State
Government in November, 1988, the
Planning Commismon haq agreed tem-
tatively to a provision of Rs 1158
crores for Kerala water supply San'-
tation schemes

(e) Does not arise

Hindustan Insecticllies Limited,
Delhi Unit

4806 Shri E. K. Nayamar:
Shri A. K Gopalan:
Shry Nambier:

Shri Viswanatha Menon:
Shri C. K. Chakrapani:
Shri Jyothrmayy Busu:

Will the Minuster of Petreloum apnd

be pleased to refer to the

Teply given to Unstarred Question No.

1823 on Bth June, 1987 regarding DDT
Factory, Delhi and State:

(a) whether it is a fact that the
disposal utilisation of chlorine, a ce-
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mroduct, continues to be an acute
problem of the caustic soda industry
m India;

(b) whether it is also a fact that by
waking firm commitments in placing
orders for the plant, starting civil
construction regarding the expansion
~of the Delhi Unit before making firm
‘arragements for®the supply of chlo-

e, Hindustan Insecticides Ltd. has

eited the advantage it had over
Pelhi Cloth Mills in bargaining for a
lower price of chlorine; and

(c) if so, the steps taken by Gov-
ernment to ensure that Hindustan
Isecticides Ltd. receives chlorine at
reasonable price from the Delhi Cloth
lﬁ!;l_'.’

 The Minister of State in the Minis-
_ try of Petroleum and Chemicals and
'LM and Social Weifare (Shri
u Ramaiah): (a) Disposal and
utilisation of chlorine varies from re-
gion to region in the country depend-
ing on the installation of other che-
mical works to utilise chlorine,

(b) and (c¢), It is not correct to
make such an inference. On the
hsrs of quotations received from
ether suppliers of chlorine for the
Belhi factory, Hindustan Insecticides
Limited are satisfied that they have
s0 far obtained a reasonable price
from Delhi Cloth Mills. The fair price
for the future will naturally be
guided by the recommendations of
the Tariff Commission which is pre-
sently enquiring into the cost struc-
ture of the domestic caustic sodal
chlorine industry.

Nindustan Insecticides Limited, Delhi
Unit

480%7. Shri E. K. Nayanar:
Shri Nambiar:
Shri Viswanatha Menon:
Shri A. K. Gopalan:
Shri €. K. Chakrapani:
Shri Jyotirmoy Basu:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to the Unstarred Ques-
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tion No. 1822 on the 8th June, 1967
regarding Hindustan Insecticides Ltd.
and state:

ta) whether it is a fact that the ex-
pansion of the Delhi Unit of the
Hindustiap Insecticides Ltd. by 1,400
tonnes per year of DDT has been in-
cluded in the Fourth Plan;

{b) whether it is also a fact that the
Works Manager of Delhi Unit had gug-
gesied in April, 1964 while submitting
his proposal for the expansion of HIL's
activities in Fourth Plan, the instal-
lation of a caustic soda plant to meet
the chlorine requirements: .and

(e) if g0, aetion taken on the sug-
gestion and the reaseons if the same hag
been rejected?

The Minister of State jn ihe Minis-
try ef Peireleum and Ckemicals and
of Planning and Social Welfare (Shri
Raghm Ramaiah): (a) Yes.

{(b) Yes;
a general nature and
porting delails,

but the suggestion was of
without sup-

(c) The suggestion was not pursued
as subsequently the Committee of
Directors and experts which examined
the expansion programme of the Com-
pany made no recommendation in fa-
vour of a captive ecaustic seda piant.

Hindustan Insecticides Ltd.

4808. Shri Nambiar:
Shri E. K. Nayanar:
Shri Vishwanatha Menon:
Shri A. K. Gopalan:
Shri C. K. Chakrapani:
Shri Jyotirmoy Basu:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question No.
1822 on B8th June, 1867 and state:

(a) whether the Government have
considered locating the expansion f8-
cilities of the Delhj Unit of Hindustan
Insecticides Ltd. near the source of
cheap chlorine; and

(b) if so, the details therefor?
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The Minister of State in the Minis-
try of Petroleus: and Chemicals and of
and Social Welfare (Shri
Raghu Ramalah): (a) and (b) Besdes
cheap chlorine, there are several im-
portant factors that had to be taken
into accouny while deciding the eX-
pansion of the Delli Unit The Com-
wuttee of directors and experts which
was appointed to exammne the entire
expansion p ogramme of Hindustan
Insecticades Limited during the Third
and Fourth Plan pe-iods has lad
great emphasic on the future distuibu
tion pattern of DDT as the most 1m-
portant factor for deciding the loia-
ion of expansion facthties The ¢om-
mittee recomended Delh: ag the best
iocation 1n the cncumstances Gov-
ernment acteped the recommenda-
tion of the Commutiee

Hindustan Insecticideg Ltd.

4809, 5hry (.. K. Chakrapam
Shn Viswanatha Menon
Shri A. K Gopalan'
Shri P Ramamurti
Shri K. Amrudhan.
Shyj Jyolirmoy Basu

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to the Unstarred Question
No 1822 on the 8th June 1987 regard-
mg Hindustan Insecticides Ltd and
state

(a) whether it 15 a fact that chlorine
1s available under long term agree-
ment for about Rs 100 per M tonne in
Bombay region,

(b) whether Hindustan Insecticides
Ltd his made any effort to secure its
supplies of chlorine required for ex-
pansion from Bombay region, and

(e) 1f so the details thereof®

The Minister of State in the Minis-
iry of Petroleum ang Chemicals and
of Planning and Social Weifare (Shri
Raghu Ramalah): (a) Yes, Sir

(b) and (¢) Hindustan Insecticides
Ltd are considering an offer for sup
ply of Chlorine ex-Bombay The
matter 18 still in the process of
negotiations

Written Answers JULY 6, 1987
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Hindustan Insecticides Ltd.

4810, Shri p. Ramamurti:
Shri A. K. Gopalan:
Shri Jyotirmoy Basa:
Shri ¢ K. Chakrapani:
Shri K. Anirodhan:
Shri Viswanatha Menon:
Will the Mimister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred question Ne
1822 on 8th June 1967 regarding
Hindustan Insectiades Lid and state

(a) whether 1t 15 a fact that a caustic
soda plant of about 25 m tonnes per
day capacity would be required te
meet the chlorine requrements of
Del1 DDT factory of Hindustan In-
ecticides Litd after itz expansion,

{b) whether Government have ever
ronsidered the economics of setting up
a caustic soda umt of this capacity by
Hindustan Insrcticides Lid for meet-
ing their requirements of chlorine, and

(¢) if so, the details thereof?

The Minister of State §n the Minis-
try of Petrolenm and Chemucals and
of Planning and Social Welfare (Shed
Raghu Ramaiah) (a) No, a plant of
only 20 tonnes capacity per day woulll
be needed

(b) and (c) No A Committee of di-
reciors and experts which examinafl
ihe expansion programme made n®
recommendation 1n favour of installu-
t1on of a caustic soda plant by Hindus-
tan Insecticides Litd at Delh: to meet
i« own requirementis of Chlorine

Hindustay Insecticides Lid.

4811 Shri P. Ramamurtl:
Shri C K. Chakrapani*
Shri A. K. Gopalan:
Shri Viswanathg Menon:
Shrj K. Anitrudhan:
Shri Jyotirmoy Basu:

Will the Munuster of Petrolenm anl
Chemicals be pleased to refer to the
reply given to Unstarred Questiom
No 182Z on §th June, 1967 regurding
Hindustan Insecticide; Ltd. and state’

(a) whether the Hindustan Insectl-
ndnmh;.mmmm%
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the Delhi Cloth Mills for the supply of
the additional quantity of chlorine re
quired after expansion,

(b) 1f #o, when this request was made
and whal was the tentative programme
of supphes indicated to Delm Cloth
Mlls,

(c) whether Delhy Cloth Mills has
indigatei they; willimgness to supply
the 7dditionaj quantities of chlorine as
per proz amme and

(d> if so when they commumeated
their decision and the price quo.ed
by them?

The Mwnster of State yn the Minis-
&ry of Petroleum ang Chemicals and
of Plann ng and Social Welfare (Shri
Raghn Ramalah) (av Ye

(b) A foma] request for the supply
of chlorine for the expansmon project
a D 1 was madc by Hindustan In-
secticides Ltd to Delm
Mills (Chemuca Works) on 28-3-
1963 ani the tentative programme cf
supplies was indicated to bemin 1in
mid 1968

(¢) and (d) The Dell Cloth Mills
eonfirmed n Apnl 1963 that they
would meet the additional require-
ments No price was< quoted

Waste of Gas

4813, bhri D, N. Patodia
Shri R. Barua:

Wil the Minste- of Petroleum and
Chemicals be pleas.d to state

(a) whether 1t 13 a fact that a good
deal of consumable gas 15 being wasted
for not utihizing it properly,

(b) 1f so how much money 18 likely
%o be earned annually in case the gas
{8 utihized to jts full capacity, and

(¢) the steps taken to utilize the
“Tpl‘ﬂdmd in Asssm for domestic
use

The Minister of State in the Minis-
Y af Petrolegm and Chemicaly and
of Planning ang Social Welfare (Shri
Raghn Ramaish): (a) Some guantities
#f associated gas produced in Gujarat

ASADHA 15, 1889 (SAKA)
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by Oal and Natural Gas Commissioi

and in Assam by Oil India Limited ar

b=ing flated a3 the prospective con
sumers have not 30 f.r been able o
Lft the full quantity allocated to
them Ankleshwa gas has been allo-
cated as follows

Uttaran Power Sta‘ion »00 000 wubi
meters da
Guyrar | uat bzer Project 300,00 [
Baroda Indusir es 110,0C0 \
Ba oda Munw pal
Corporat on 50,000 du
lfoal 760 gou U
Utt ran  Power Station hgg started

1 fung the full quantities allocated t@
1t Guyarat ertilizer Project 1s liftung
100000 emd ©Oi1l Indja Lamued has
1eserved the following quantities of
associated gas 1n Assam—

Assam State Lle'r a1 y Bour! 0 §ra g memd
Assam Gas Companv 0283 mcmd
Fertilizer Lo pora ion of Ind @ 0 2264 memd

P —

1 0188 mcmad

To al

(memd Million cubic metreg per day)

Only 01132 million cubie metres

day are hifted by Assam State Electric
city Board The balance quantity ol
03056 miluon cubic metres per day
areflared In addition, Aseam Onl
Company consumes 0 1698 to 01881
mullion cubic metres per day
and 00283 mulhon cubic metres per
day are consumeq by small consum
ers Some quantities of butane|propan:

“gas are glso flared and/or used as re

finery fuel m the refineries gfor want
of cylinders and market facilitieg tn
the case of Baraum and Gujarat refin-
#eries and installation facihities 1n the
case of Gauhat) refinery

(b) In Assam, if all the prospective
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the bottlng of the nquefiag petroleom
gus would be of the order of Rs. 25
lakhs per annum,

(c) (i) At the request of the Assamt
Government, Onl Indiy Limited have
Teserved 0.283 millon cubic metres
per day of gas for the Assam Gas Co.
(owned by the Assam Government)
for distribution to domestic and other
consumers. The Assam Gas Co was
to make the necessary arrangements
for the purpose, but there does not
appear to be much progress in the
matter. il India Larmted has been
pressing the Assam Gas Co. for Lfting
the quantitiez reserved by it.

(it} So far as the LPG battling un
Assam 18 concerned, facilities for the
production of 2500 tonnes per annum
of LPG are being installed at the
Gauhaty refinery. The Indian Oil Cor-
poration hag also been making efforis
to pgbtain the necessary cylinders for
distnbution to the domestic consumers
in Assam.

Demand of Fertilisoen

4814, Shri D. N. Patodia: Will the
Minister of Petroleoum asd Cheml-
eals be pleased to state:

(a) whether Government apprehend
any deliy in achieving the production
target of 2.5 million tons of nitrogen-
ous fertilizers by the und of the Fourth
Plan in view of the continuous delay
in setting up of further fertilizers
projeets;

(b) if so, the steps taken to make
zdth.h-hth-mwnlpdod;

(e) in case of shortfall in the anti-
ted manner in

Written Angwrers JULY 6, 1967
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duction iy likely to be somewhat lowsr
becauge of the delays referred to.

(b) Even though efforts are being
made to speed up the execution of
approved projects, the tentative targed
1 unlikely to be sttained,

(€) The demand for fertilisers which
cannot be met by indigenous produs
tion must be met by imports. The cost
is expected to be met from foreiga
aid and free resources,

Palygons

4815. Shri Nitiraj Singh Chaudhary:
Wil the Minister of Health and
Family Planning be pleased to stats:

(a) the gifference between Polygone
developed in Denmark #nd Loops used
in India;

(b) whether Polygons are harmless
in companson to Loops; and

(e) if 30, the steps being taken %
manufacture them in India?

The Minister of Health and Family
Planning (Dr. 8. Chandragekhar): (a)
A statement indicating the mein differ-
ence between Lippes and Poly-
gons is laid on the Table of the House.
::llleed] m Library. See No. LT-938

(b) The Indian Council of Medical

(c) Does not arise, in view of (b)
above,

werd wwted @t wmmrefen
woit ¥ far oy wy

4s16. sit wgraw fag wrol @
ot Re Twe wiw 1+



Forafor, wrarer v e e @
woinlt (Wt evem ) @ () @
(7) g ool o w1 o §
X ff T it w Ew W @
ot

994p Wristen Annvers ASADNA 15, 1888 (JAKA) Wrisen Asswers 993,
Wt v S Terem Wit o few b (o
o v ey T aroah drf) ¢ (s) W (w)
wafizg WA fawmit & g
wir faaty, wrore aw gfe wd
g ¥ & o ST R @
e e a7 ¥t ¥ ¢ f wrift .
(%) s ¥ fafw wrten
= magiea & @ 9T 1966-67 ¥
¥ gt & sy feay Wi wen
(w) 3a wafe & wrorafre wfe- “"’2:;“_1:‘;,!';%:;“:
#1f@Y & H92 aTa(Efea v o Ew R g ¢
fear g1 w1 frar mgr, W 5 A
(7) & wm ¥ fat for foq S
w1 W1 3% U X A OO AT g et @ g R
v . ? (%) @ qfs wex w1 wpnfom
wraTe e @ g,

(w) ag W foa qey iw &
gt

(*) w¥ @y e gu foam
aw §;

(v) © ww cwwr few weTT
v e ar o €,

(¢) femit % v www frare-
o W vt §7 ¥ aw W Wy
w1 geere w7 feare i ffT wew o)
fgrait wita ¥ fag ol ¥ amd
s §, it

(w) afx 2, o ¥ w0 w1
g?

firntw, emere war gfer swew @
It (s vearw fag) : (%) o
ofy wav & vy ¥ feq wsfr o

e ((6 ) 13,772,401
wrt

(w) waasE 44 74 TFY
B
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(1) fgt ae & (i) qw
o, (ii) go fraes w0
(m) v-wiwes g (- e
o) w1 By wAT awr (i7) A
¥ W & wnw miwa 1

(¥) & T &8 4T 3997,
wrfme safam @ 7Y, W)
w7 F' odfaw ¥
¥atem qa wfar wroia sfag
* gy * fav gafag 2 F
g g, wiayarmz aar Afas
tfage ¥ wyari—i g fear o
w el I s S RE
iy a7 gEaaT & sqatay
Faq fem o T & ar wfesmw A
F R ¥ u wA-www qw A
wfrw ares (mme g dRed
wrtarédve) & awg FHNTQ, FIR
wro yriae, mfr @ &)

(¥) s0 wast & fey ot -
fear awin & foq +@ 77 oW EWY
wrf s @ R

(%) 5@ wwr ¥ 97T (W) ¥ S
T AT FHT R WTMI T AHA T
w3 w1 I9an fear or @ €1 -
foqw & sfa fer aga aft wwn & awir
wa §, feorr ar sfa 7 for ag
WEA 5000 IF IGF oW § )

farft & et W
4820. wt Wo qWo 3w :
st sgrew fag wrodh :
ot ey s :
st Tvdee arew
w  fewiw, e o i qoh
Ty ¥ ¥ g w9 fe

(%) s woerr w1 fawre o
fewlt 7 g 0% ger TEEvgor §
AR wer e g, e

JULY 8, 1967
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(w) afx o, &Y wr faelt &
TAEt v &1 fefe s @
TEX g ¥ gfvng aw § @ W
s R o g ?

fraie, srare =ar qfa wwrem &
FwiR (ot weara f1g) ¢ (%) ok
(@) wo1 qz war wEERTH *
faar ¥ (femfewe @=4) 1 -
FHET WA TNX AT FOHE
AN G g samE g fe
TR 4 @ fat § A
Se/Eico i ol S S i
a -vr I @ W agefew
waT qATH E3} “Eﬂf-f at
any ) ey aw & EH AwEd
®Y AT A o 1 T § ) ag faie
SFTL F A a1 1% fF oz waar aRw
& grT qEATE W AFA R 1 T A
&7 ar & a7 AT ¥ ' A FAg
fr=0 ¥ wfat ¢, &7 w7 TNy M
gammama @ E

woerq aferar # s aerw

4821. &t Ro THe W27 :
Wt agrax fag W :
W WrEg S
N AT OWY
w1 frrsior, sare awr g war
% oy Y g w4 fr

(%) ¥avqg ww § 5 7f faeeft
O GTHrA afeal T o qEWTo /T
fer gt g 18, 9T §9 W TR
afar 1 e 7 go w2 fr ovdly wrr
g

(w) afx gr, & xa¥® w wTOr
t vk

(7) wr were wr fewre sl
woeTd afet T oaror few ow er
TR AL Wk W g 7
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Frw, s awn oy dae &
Iwh (ot gearw Fag) ¢ (¥) Wk
(W) St it 1 v o g § e v
o M qrfYy guesy § ag, fadie ww
¥ 0w (, avit A gravawar S g
¥ fem qafer Ay & | o freslt e
fomr aqr af feesft oo R,
N s a% it A gt ¥ fag
s §, fofaar st @ g5 9 ¥
fag ot W wwrE difae f=faa
W& ) o afear T faer Pafa
g wife wqe 3, ot Y aemd
FFE vz @ 2

(1) srw A fawE 9T
IRTM@EFIqNAF
mf® avt g afmt Y sravasa
it ofr § =%

Investment in Public Sector in
Rajasthan

4822, Shri 5. K. Tapurinh' Will the
Minister of Planning be pleased to
state-

(a) the amount invested in the puo-
lic sector in Rajasthar, and

(b) 1ty proportion to the all-India
average with regard to investments in
othe~ States?

The Minister of Planning, Petroleum
and Chemicals and Soclal Welfare
(8hri Amoka Mehta): (a) and (b). The
Dér capita expenditure under three
Five Year Plans 1n Rajasthan amount-
ed to Re 184 aganst all India average
per capita expenditure of Ra 175.

Finaneial Assistance to Rajasthan

4523, ghri 8. K. Taper-' the
Mituster of Pinance be pleased to
state the tota] amount of financisl as-
sigtance (lomn, subndy eic.) given to
the Rajasthan State so far, Plan-wise
nd the asristance proposed to be given

Morarfi
Desal): The tota] amouni of financal
asmstance sanctioned to Rajasthan
State for the Fyrst, Second and Third
Plan was of the order of Rs 680 crores,
Rs 58 crores and Rs 162 crores res-
pectively

Tnhe Ccntral asmstance for the
Fourth Plan has not yet been finalised
However, for the year 1966-67 Ceutiul
ussistance to the exteny of Ra 4054
crores was given, for 1987-68, an
amount of Rs 39 crores hag heen
agreed to

Roag Rollers Deal

4821 Bhri Eswara Reddy: Will the
Mimister of Works, Housing ang Sup
v be pleased to atate

(a) whether Central Bureau of In-
vestization had been asked to investi-
gate 1ntp the varioug allegations m
connection with the supply of road
rollers by the United Provinces Com
mercia]l Corporation,

(b) whether the CBI hag com-
Pleted its investigation gnd submitted
any report t; Goevernment,

(c) it so, the findinge thereof, and
(d) the action taken thereon?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Bingh): (a) Yes, Sir

(b) No, Sur.

(c) and (d) Do not arise in view of
(b) above.

Agencies for Distribution of Ofl in the
Private Sector

4825, Shry K. Lakkappa:
Shri A. Sreedharan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have lad
down definite guide-lines in regard to
the granting of Agencies for distribu-
tion of peroleum and allieq products
produced 1n the public gector.
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(b) if so, the details thereof, and

(e) if not, whether Government pro-
pose t0 lay down guide-lines for fu-
ture jransaction®

The Minisier of Siate in he Minis-
try of pPetroleum ang Chemicals and
of Planuning ang Soclal Welfare (Bhri
maghuramalab): (a) to (c). No, Sir.
The grant of pgencies for the distribu-
tion of petroleum products produced
m the public sector iy the responsi-
bility of the Indian Oil Corporation
Ltd Since the work has been and
continueg to be discharged in a gatis-
factory manner, Government do not
conuider it necessary to lay dows
guide-lines ag suggested.

Commetion

4828. Shri K. P. Siagh Dee:
Bhri P. N. Solanki:

WIil the Minister of Health anff
Family Planning be pleased to state:

(a) whether 1t 15 a fact that most of
the cosmetics pold in the market are
sub-standard and are injurious to
thealth;

(b) whether 1t is alsg a fact that it
has been found that Kajal sold in the
market 13 nothing but soot of bumnt
rubber and that bee wax coated with
textile dyes is being sold as lip-sticks;
and

(e) if 50, the gction taken by Govera-
ment in this regard?

The Minister of Health and Family
Planaing (Dr. 8. Chandrasekhar): (2)
‘There 15 no enidence to warrant the
eonclusion that most of the cosmetics
#0ld in the market are tubstandard and
are injurious to health.

(b) The enquries made from the
State Governments, who are responsi-
ble for the enforcement of the provi-
sions relating t0 the manufacturs, sale
and gistribution of cosmetics under the
Drug: and Cosmetics Act and Rules,
reveal that they have mo such infor-
mation

(ey Does not arise.
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Acserspndation for Gevernmend
Employeey

4527, Shri D. C. Sharma; will the
Minister of Works, Rolsing and Bupply
be pleased to state:

(a) whether it is a fact that 5 large
number of Government servants are
waiting for the allotment of quarters
of their own closs;

(b) what iz the pontion with reger®
%o the ‘priority date’ at which allot-
menty in various classcs stand; ang

(€) the steps which are being taken
to remove the gaps in this regard?

The Deputy Minister in the Minls-
try of Works, Housing and Bupply
(S8hri Igbal Singh): (a) Yes.

(b) A statement iz laid on the Table
of the House. [Placed in Library
See No. LT-939/67].

(¢) Due to financial stringency, it
not possible to undertake construction
of new residential units on a large
scale. However, construction work oB
3,612 quarters is in progress and sub-
ject to the availability of funds, it is
proposed to take up construction of
another 3,324 residentia] unity during
the year 1067-88

Ineurabls Discasey

4828, Shri D. C. Sharma: Will the
Minister of Health and Family plas-
ming be pleased to state:

(2) whether it is a fact that there

are a large number of persons in Indis
who are suffering from certain fncur-
able diseases;

(b) whether any statistics sboud
them are available, if so, details
threof?

(¢) whether there are any plans for
seeking the assistance of the World
Health Organisation for rendering bet-
ter mediecal aid from countries where
such facilities are avallable; ang

(d) if so, the details thereofy
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Yhe Minisier of Healty gad Famity
Planming (Dr. 8. Chandrasekhar): (a)
ang (b). No statistics regarding the

‘yersong from incurdble
diseages are avallable with Goverm-
ment

(e) Ne, The World Healthh Organisa-
don assists preventive and not ewra-
ve projects.

(d) Doer nnt aris~

Rate Comtrast

4529, Shri G. 5. Mishre:
Shrl Nitiraj Singh Chasdhary:

Will the Minister of Works, Hows-
g and Supply be pleased to state.

(2) what 15 the normal proeedure
for concluding rate contracts and
cunning contracts in the Directorate
Tenera] of Supplies and Disposals;

(b) how many firms which are un-

eoncluding rate, running contracts by
Director-Genera] of Supplies and Dis-
posals and how many of such frme
secured orders againg; rate and rus-
aing contracts;

(d) whether jt is g fact that a

;

sontract for serge for Class IV em-
ployees was concluded with an unre-
gistereq firm with 5 limited eapacity

ang if go, what factory were responsi-
ble for such deviation in the normal

(e) whether it is a fact that a firm
was ignored for a rate contract of de-
signed apd plain carpet on the ground
that the firm is unregistered and um-
tried; ang

ASADEA 15, 1060 (JAKA)
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4830. oft wrew fay figm
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(%) ¥ ug o= § s afqum 4
oy @ Svaw & waEe gl
wfadt aqur wqgfar wfew anfeaqy
1 wifes, gafas  aar frsr e
=y¢ 29 aet ®) sEfa « s afay
¥ W & auae arar wifwy .,

(@) s ag Wt aw § fr
Irww & Peurfaa afy Fear a e,
L

(m) afz g1, & g7 g9 T W
STHATE T &7 g § ?

WHTH ©FUTY HATAY o e Wt
(et w7 wy) (%) afqwm
7 g ¥FTC %7 ®w1§ gug o fafgw
& -

() oqr (7) wwr afr T2 0

¥ wowTe ¥ od vifadt & awdnfc
o ¥ A

4831. st gaay fag oy
St gAY €Y WA :
ar i fag e
v faw wft 7y TR @ o
LacRid
(%) =1 g &9 ¢ f& g
X, ¥y s sEfol § awg)-
oft W&t #t 70 ) fad get do
sy & Fawfor #r o, & w¢ fear

(w) smagr e} fs T X
I T ¥ o W § O gEa daw wwr
@ & ogk wafom @; W

{m) afe oy, &t @ & wv wrOwr
&7

Wnitten Answers ° 9960

3 ot ey fiew s (ot

wroreeht dwrk) : (w) fadfw du
wrar & ufaforr ewg & wa & fadr
feft foiiw 20 #r fawrfowr afY o
91, afsF o wrEew fegr i oy
9 | umwr & fawfonr &
1961 Taftga ¥ mf T A, awT
¥ migw & w7 I, smafEgr awr m-
a= u sHwfa) & fag 1 e
1966 & wer fear mar § 1

(@) o, =
{(n) wwr § F0 BT

we W Wit fperow sty § g

LERE Lt S

4832. st waww fag gy :
) FEN W wAqIT :
wit frgrer Torg -
w7 et aq sfarc fuﬂm
=N I RN F T

(v) Tt 7 A0 gdffr
gt & wew qqw .7 fgrrar wiwar
TR I NIT 4T & ST ST
¥ sOta gAY a4 v /N & far
fat qan fowr w7 & qzam @1,

(@) wsi waqw 9 fgarae gdw
¥ fier fer g0 aq @y ¥ ag
Frran e [ qrm AT §,

(7) w1 ¥ domm fraffo mie
¥ g0 @ T, W

(w) afz afy, & ¥ w1 wOw
g’

wresy awr afowre e oboly
(w1e witufs woriee) : (%) wifew
g fawowr ¥ oficfrer —1 ¥ & o
tR e IEw T WM §
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[govwrem & vor mv @ AR v &% Wt qeyt W
wear L. T.—940/67] 4834, ot v fog gowg :
(W) W s ¥ W wRw ot gew X e
e figrrorer v ¥ forr wr e i ai W frgw Feg

¥ fa¥ wa gfy g aedtd ww @

7Y HT A § v A farrew ¥ afe

fwe—11 % fed 18 T wWTSTR ¥ waTitEy AvT wE T :u{t I

A ¥ qg T DETFA v

T TR [qevw ¥ Ter w@

tfwd e [ T.—o41/67] (%) ® waTw ¥ g7 owE Aw
o ¥ A ¥ wyg-faiy #Y A ¢

(7) ©F FOAOAT w1 FA K fa;

W few et 7z 1 Q3 1967 K

forir 1€ warfur itk 3
e nhadeld (@) afz gr, @1 S9& AT *
(W) sz ag Iz 8, vt
Pinancial Assistance for Electrification ~ (7)1 781, a1 wa¥ #iv fyerwt
in MP. ARG HAA Y @AATT G ?
4333, Shri Y. 5. Kushwah: senwm Wt awn faw sl (i
8| Hokam Chand Nachwal: )
Shri Nibal Bingh: wrrof dak) ¢ (5) I,
Wil] the Minister of Irrigation asd (W) warw § 7 350 4
Tower be pleased to state (w)ﬁ S S gy

(a) the extent of financia] assist-  ATEY ¥ WIE § g0 &% & for
ance proposed by the Central Govern- wfow ¥ I
ment in the Fourth Five Year Plan
for supplying electricity to the ur-
ban and rural areas of Madhya

Pradesh, and e gevk g T¢ falell o o1
TEFT WA
(b) the number of villages which
will be electrified? 4835, =it frger Ty :
! few W gy
The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The st waww feg e
Fourth Five Year Plan has not yet been
fnalised However, a tentative provy- v few 5=t 1 99, 1967 % war-

#ion of Re 33 crores for Transmis-  TIGT AT WG 1147 & JO08 v
sion ang Distribtion Schemey and of N T A Oy W .

schemey in Madhya Pradesh has been (%) w1 qrerw gork wAE 9T oW
Proposed. ! wmft ¥ 3.6 wrw W W) et qo
(b) The Madhya Pradesh State  qgft a & wmaw ¥ wiw 7O § v
Plan 1z yet to be finalised; but the 3 .
ll'opo:: electrify about 6500 vil '
t Y
lages during Fourth Five Year Plan (w) afe g, @ qwer =
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(v) ofenft, o qwlf o v
o wed ¥ g § 7

see wht wwy few (o
wrerdht k) : (%) Wi (w). W
e gt geme g fra€d o e
% fwrr & araw gark wa@ o qwlh
w3 8 W W W wrehiy oqRr A
firde WY k@t & aw W A g
W TFW &I 85« 14~8-1967 ¥ W
schm rar v A F fawr §
e gfrerfat gro oy ovaver Wi
T EE

(%) Wwravare ¥ §o wOw waw
¥ O # | IR T8 € ey
wararwy W F-frafor svdk ¥ forn
Rt yawfedar &)

B e I

4836 Wi e fay paey
ot g fe
ot gwn ¥ wee

w1 forstw, wrwme oy gfw s
o XA WY AT w3

(%) wr a7 7w & fie o xree
® wHwfy ¥ 2 ¥ OF aret wfrg
forret ¥ frsg var w9 weT AR
¥ foir wrowy o &,

(w) war aw &t qv & f5 gm0
wz w1 & fe afa g7t st ax faerr
7 fem 7T A € ww grAy w7 W,
e

(7) P aR T I T W
g’

frefer, wrew awr of s
¥ wvobt (ot wwow fag )
(%) ot (w) wore gew ¥
winfolt & gy ¥ wirw
grew fufiede & swra-firdwe ¥7 1 9,

JULY 4, 1087

Wnitten Answers

Wy

1967 % Q% wTe vy o7 Fred grew
F mw & frsg wfAst e @y
TR 15, 16 T 17 Y, 1967 W
e & T v gor W fewr e
Toa e gk fon 2 ¥ 28 W, 1067
gt qe Afew ¥ g & ol
(wwow ¥%@) ¥ ofe 3 foreraw
gy T A gra F Y v
ey

(w) wwre gz Fafady & waw
fatwe yov v 3 qffmr & wiae
Ffora & v j s 16, 1vo7 W
@ dz% ¥ ff fork 7 o W &
svs &) frafy e oz selret
sRufor & fer 7z w8 femr mer o fr
Reitw otz &t wapr w¢ v av fir
fawrs favay sy

Loan frem UK.

4827 Shru R. Barwma
Suri D N. Patodis
Shri ¥ A Pramd

Will th Minister of Fimamce »e
pleased to state

(a) whether an agreement has re
cently been signed between Indw nc
UK under which UX would g ve
Rs 147 crores non-project loan %
this country,

(b) if =0 the detmlg thercof, and
(c) how 1t 15 proposed to be utihsed?

The Deputy Prime Minister aad
Minister of Finance (Shri Mermvdi
Desal) (a) Yes Sir

(b) and (c) A loan agreement i
the amount of 7 pulhon {Ra 147
crores) was signed between the Gov-
-ernment of India and the Government
of Unitsd Kingdom on 18th June,
1987 The loan iz for meeting nok-
project ymport requirements (of goolls
and services) from the United XKing-
dom including those relsting to pux-
chase of components, raw matsrialy
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and is repayable in pound sterlwm,
m 36 half-yearly instaiments com-
mencing on 31st December, 1074 and
ending on 30th June, 1992

Belease of DD.T in Jumuna Water

4538. Shri K. Kakkappa. Will the
Munuster of Petreleam aad Chemionls
e pleasad to state

(a) whether 1t 18 a fact tha one
tenne of uqud DDT of Hindustan
In.ectindey;  of Delhy wag released
mty the dran  during March, 1968
due to the carelessnesg of an operator
which reacheq Jumuna water and

(b) if so whether any enquiry was
made by the yndertakings ang if so
she result thereof®

The Minister of State jn the Minis-
twwry of Peiroicum and Chemicaly and
ol Planning ang Socia! Welfare (Bhri
Raghuramaiah): (a) The discharge
wag into the setthng mt for affluents
and the solid maiter including DDT
whuch settled 5 the pit was removed
after a few days The treated effluent
was thereafter releaseq into the
Naafgarh Nala which falls into the
Jamuna

(b) An enquiry was conducted by
two senior officers of the Delhy Fac-
tory No wilful neghigence on the part
of the Operator concerned wag prov-
ed, but he was found gulty of leav-
g the place of work for a short
Sime The Operator wag severely
warned and record made in his per-
sonal] file

Hisdustay Insecticideg Lid.

4839, Shri K. Lakkappa: Will the
Munister of Petrelemm: and Chemicals
be pleased to gtate:

(a) the number of civil ceses fled
against the Hindustan ¥nsecticiles
Lid, by the smployee; and ex-em-
Mayses 30 far; and

Writtens Anawers gy66

(b) since bhow long the cassy are
pending?

fi » by one employee, since 1958

(b) Only one cage, filed n 1967, »
pending

Sharavats Hydre-Electric Prejeet

4840 Shry K Lakkappa- Wil the
Mimster of Irrigation and Power be
pleased to state

(a) the details of USA ad @ven
to Sharavati Hydro-Electnic Project
in Mysore State, and

/
{b) when 1' wil] be completed?

The Minister of Irvigation amd
Power (Dr. K. L. Eao): (a) and (D)
A statement 15 lmid o the Table 01
the House ([Placed in Labrary See
Nn LT-942/67)

Foreign Axd

4841, Shr] George Fernandes:
Siri Madhu Limaye.
Shri J. H. Patel:

Will the Minuster of Finamce be
pleased to state

(4) the total amount of forergn aid
expected for the current year,

(b) how much of this will be non-
project aid,

(c) the amount expecied from each
of the aid-giving countres, and

(d) how much of thig aixd has go far
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A3 and when projects get ready, pro-
posaly for aiq financing are taken up

on an ad hoc basis It 18, therefore,
not posmble at thig.stage to indicate
how much project aid ;5 expected dur-
ing the year

(c) and (d) The aid giving coun-
tries institutions will make formal
pledges indicating their total contri-
bution towards the target of $1300
mullion of non project aid (including
foodstuffs) only after the completion
of necessary legislative and govern-
menta] action Somre countries, how-
ever h ve already committed a part
of their contribution towards tne
otal non project aid for the year
1987-88

Thus—

Canada has made vailable food
assistance valung US § 46 million
Besides Canada has alw agreed to
postpone ig March 31, 1868 the re
payments of printipal of the order of
US $ 07 mllon due from India to
Canada Canada has also announced
the cancellations of the repayment of
US $12 milhon due to her ;n 1967-68
on account of the 1958 wheat loan

An agreement has been signed with
USA for supphes of 15 mullion tonnes
of foodgrains vzlued at $ #99 milhion
under US PL 480 Ths forms a part
of the food ard, the value of which
1s mmcluded m the targeteg asmstance
of § 1300 mallion indicated by the
Consortjum mn April 1867

An ggreement has been signed with
UK for g non-project loan of £7 mul-
lion -~ Besmides, they have agreed to
reheve India of debt payments of
£ 115 million currently due to them

As regards project aid, the follow
ing loan agreements have so far been

signed n 1967-68

1 US $ 12 milon with US AID
for hugher techmical education

2 Us $ 15 milion with Bulgaria
Yor wmport of plant and maechinery for
industrial nstallatuons.

Written Answere JULY 8, 1967
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Shortfall Resources for Fourth Flam

4842, Bhri D. C. Bharma: Will the
Miruster of Planning be pleased 4o
state- 1

(1) whether any assesment has bees
made of the shortfal] ;n the resocurces
for the Fourth Plan,

(b) if g0 the detailg thereof, and

(c) how they are proposed to be
met? [

The Minister of Planning, Petrolenm
and Chemicals and Socia] Welfare
(Shri Asoka Mehta): (a) to (¢) The
matter 15 still under examunation

Development of Rajghat, Shantl Ghat
and Vijay Ghat, Delhs

4843 Bhri D. C. Sharma Will the
Muimiste of Works, Housing amf
Supply be pleased io siate

(a) whether the scheme for the
combined development of Vyay Ghat,
Shant; Ghat and Rajghat Samadhis
hag been finalised and implemented,

th) 1f s0 the progress so far made,
and

(c) if not the reasons for the delay®

The Depuiy Minister in the Minis-
try of Works, Housing and BSupply
(Shrj Iqbal Singh) (a) No

(b) The Architect hag prepareq &
model of his scheme

(c) In view of 1its importance, the
proposal requres careful considers-
tioch The finalisation of the Schemw
will take some more time
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Shri Ram Singh Ayarwal:
Shri Hukam Chand Kachwai:

Will the Minister of Irrigation and
Power be plcased to state

(a) whether 1t 15 a fact that the
work on Gandak Project 15 going to be
drastically cut and at some places sus-
pended due to the paucity of funds,

(b) whether the Govarnment of
Bihar have written a letter to the
Central Government for taking over
the Gandak Project for execution by
th2 Union Government and

{c) if so Governmerit’s reaction n
the matter?

The Minister of Irrigation and Power
(Dr. K L. Rao): (a) The tentative
allotment of funds for expenditure on
the Gandak Proj.ct in 1967-68 15 short
of the requirements notified by the
Project Authorities on the basis of the
construction programme drawn up for
the year The question of enhancing
tl e allotment having regard to the
na labiity of resources 1s under
ac 1ve consideration In the event of
tha final allocation falling short of the
notified requirements, the Project
authorities may have to suspend work
at some places

(b) Yes, for financing outside the
State Plan

() Under consideration

Change in Timings of Income-tax
Department in Delhi

4846. Shri Kanwar Lal Gupta: Will
the Minister of Finance be pleased to
state"

(a) whether 1t 15 a fact that most
of the staff of the Income-tax Depart-
ment 1n Delhi come late in the office
because the office starts at § Am ;

(b) whether it 15 also a fact that
Commismioner of Income-tax Delln
Range has written to the Government
many times to change the office hours,
and

1202(A1LS—7
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(c) 1f so, the reasons for not taking
ac'ion by Government in thus regard
so far?

The Deputy Prime Minkster and
Minister of Finance (Shri Morarji
Desal): (a) No, Sir

(b) Yes, Bir, The Commussioner of
Income-tax Delhi, had written to the
Central Board of Direct Taxes twice
recommending that the office hours
should commence from 10 am

(¢) Office hours of all Central Gov-
ernment offices in DelhijNew Dellm
have been staggered with a view to
spread the peak hours traffic over a
longer period Any change m the
existing working hours of any one
office 18 likely to affect this Scheme

TP & WETETER ANl ¥ s

4847. s #10 1o wat:
it wifw1e =T wm :
=t wfeve fay :
«ft FonweC qat -

w1 faer w=ht ag TN g
gt fr

(%) = ag ax i fs woere @
XA ¥ T TS SX GTON
w<fa i,

(=) zfeq, @o@EwER T I
vt % fordk foraft Tfw v g, o

(w) wn 3w ufw g W%
B [ £ W TewE FoeTT & W
ofw et g ?

3T A [T way faw wot (sft
sreem dwt) (F) ¥ (7). TowewT
qTeTT T & FEI-IET dar & A
felr T SETH-HEITAT FERET WGt A
s i 1ad 1966-67 AFAY
F 11 60 FOT T F v & wf
| XE 1967-68 ¥ TTA 4 ®UT
Ty ¥ Tew wge W af o | wiifoe
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g & fag e g ¥ A
ST 1 9T, 4 FUT ST ¥ T oY
gafrragEeatai g

Movable and Immovable Wealth of
Erstwhile Rulers

4848, Shri A, N. Mulla:
Shri Ebralum Sulaiman Sait:
Shri Abdul Ghanl Dar;

Will the Minister of Finance be
pleased to state:

(a) whether Government have made
any assessment of the total wealth,
movable and immovable, of the vari-
ous erstwhile rulers of the princely
States; and

(b} if 89, the total wealth posscssed
by them, ruler-wise?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) No, Sir. Wealth-tax
assessments have only been made 1n
respect of th: net wealth which 1s
assessable to  wealth-tax. These
assets do not include the value of
assets which are exempt from wealth-
tax,

{b) Docs not arise.
Demand of Shoe-shine Boys in Delhi

4849, Shri Atam Das: Will the Mins.

ter of Works, Housing and Supply be
pleased to state:

(a) whether it 15 a fact that the
Cobblers Union has demanded fixed
places for the Cobblers and Shoe-
shinmg boys . Delhi,

(b) 1if so, how far Government are
considering to meet their demand; and

(c) the location of places to be al-
lotted to them?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) to (c). The
New Delh: Mumicipal Committee has
fixed sites for verified shoe-shine boys
and Mochis In Connaught Cireus and
Service Lanes leaving the main road.
The Committee have alss provided

Wnitten Answers JULY 6, 1867 Strke by Crew under

Bombay Port Trust (C.A.)

sheds opposite Regal Building for the
sho2-shine boys but the same have not
bueen occupled by them. Some of the
shoc-hine boys arc also not paying
Tehbazan fee to the Committee.

1223 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

STRIKE BY CREW UNDER BomsAy Ponmt
TRUST AUTHORITIE.

Shri Hem Barua (Mangaldai); I
call the attention of the Mimster of
Transport and Shioping to the follow-
ing matler of ur;ent publie import-
ance and T 1eque.t that he may make
a .ta ement thercon*

“The reportad calling in of the
Indian Navy to muntan ship
movements 1n Bombay Port in
view of the strike of the crew
under the Bombay Port Trust
authoiities”

The Mmister of Transport and Ship-
ping (Dr, V. K. R. V Rao): Mr
Speiker, 1 hop: you will forgive mec.
It 15 a little long sta‘ement running
to g to 7 pages

Mr. Speaker: Then 1t can be laid on
the Table Questions can be asked
later

Shn1 Hem Barua:
question Just now

Mr Bpeaker: Either, 1f will be laid
on the Table in which case the ques-
tiong can be asked later, or he will
have to read the statement now.

Shri Hem Barua: Let him read it.

Mr. Speaker: It will take 10 or 15
minutes.

Shri A. B. Bajpayee (Balrampur):
Let him lay 1t on the Table, You
can allow members to ask questions
at 2 O'Clock

Mz, Speaker: All right. It may be
laid on the Table.

I can ask my
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Dr. V.E. R V. Rao: I beg to lay a

of the statement on the Table.

mu w L[abrary. See No. LT-928|
67].

Shri Hem Barua: The questions can
be asked tomorrow.

Mr, Speaker: All nght. We will
have it tomorrow

Shri Kanwar Lal Gupta (Della
Sadar): It should be taken up today.
Tomorrow we can have another Call-
ing Attention Notice.

Mr. Speaker: Then we can take it
up today everung at 6 O'clock.

Shrli Hemn Barua: That would be
too late. I do not sit up to that time.

Shri Eanwar Lal Gupta: Why not
take it up at 530 pm.?

Mr. Speaker: There are only five
names. It will not take much tme.
S0, why take it 50 early as 530 pm?
We will take 1t up at 8 O'Clock. It
will take only 5 minutes or so.

1224 hrs,
RE QUESTION OF PRIVILEGE

MusarroRTING OF LOK SaBHA Procrzp-
mas BY CErTAN NEIWSPAPERS

Shri C. K. Bhattacharyya (Raiganj):
Sir, I want to rame a matter of privi-
lege in regard to the misreporung of
my speech on the 4th July, 1967 by
UNI and the Indian Express. While

words have been put into my mouth
which I could not utter and whuch I
could npt think of uttering.

Shri Umanath (Pudukkotta): Ua-
conciously 1t mught have come in.

Bhri C. K. Bhattacharyya: I feel that
it 15 2 senous matter and I want bo
bring it to your notice by rasng it
in thus House. I request that the
matter be roferred to the Privileges
Commuttee for further inyestigation
into the matter.

Mr., Speaker: [f it 15 wrong report-
mg, it may be by mistake or some-
thing like that; ther_fore, we should
write to the editor. He may correct
it or do something

Ehri Surendranath Dwivedy (Ken-
drapara)’ It can be corrected

o o, (gt o & (¥ wg)
drcrMgE el N R
Tt O wvew gy AT o

Mr. Speaker: It 15 b.tter that we
write to them. We pave writien 1n
the past also.

1226 hrs.

RE MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICE

Shri Madha Limaye rose—

Mr. Speaker: I have received notice
of an adjournment motion and also
calling-attention and I am looking into
the matter. Therefore it need not be
It is being looked into
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1227 hrs,
PAPERS LAID ON THE TABLE
Nortricarion Unpzr Customs Act

The Minister of State In the Minis-
iry of Finance (Shri K C. Pant): Sir,
Ibe:lohycnmehhleamot
Notification No. G.S.R. 038 published
in Gazett: of India dated the 24th
June, 1867, under section 159 of the
Customs Act, 1962, [Placeg m Lib-
rary, Sce No LT-926/67].

REPORT AND AuniTep Accounts or
CocHin Rernemes anp Revizw By
GOVERNMENT

The Minister of State in the Minis-
try of Petroleam and Chemicaly and
of Planning and Sooial Welfare (Shri
Raghu Ramiah): Sir, 1 beg to lay on
the Table—

(1) A copy of the Report of the
Cochin Refineries Limited, for
the period 1st April, 1966 to
31st August, 1988, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Compani.s
Act, 1956

(1) Review by the Government
on the working of the above
Company [Placed mm Lib-
rary. See No LT-927/67],

1228 hrs

DEMANDS FOR GRANTS, 1087.88—
contd.

Monsmey or Home Arrams—contd.

Mr. Bpeaker: The Housz will now
take up further discussion and voting
on Demands for Grants relating to

JULY 6, 1967

(Min, of [}
Home Affairs) b
the Minustry of Home Affairs,. We
have almost finished the whole time
l]lo‘ltadfcrlheﬁemdlddwm
try of Home Aftairs, but it seems that
it has been announced that the hon.
Munuster will reply at 3 pm. That
means, we have still 1} hours for
some more Members to speak.

The complaint of the Congress
Members 15 that they have not got the
full quota of their time  Therefore,
a f.w of them also can speak; I do
not know who. The list from the
Congress Benches will come and then
they will begin speaking. By the time
I see the list, 1 would request Shri
Sequeira to speak for five minutes,
exactly five minutes,

Shri Seshiyan (Kumbakonam): Qut
of 1} houts you can give him ten
minutes

Mr. Speaker: He wants five munutes
only

Shri Sequeira (Goa, Daman and
Dju) Mr Speaker, Sir, in Goa this
Government accepted the right of the
people to decide their political future,
by sponsoring the Opinion Poll and
by accepting the clear verdict as
binding, yet, the same Government
has stepped in, deliberately, in the
same place to upset the political
balance decreed by the same pcople
by appointing two members to the
Goa Assembly

During the debate on the Union
Territories Act, the Government
assured Parliament that the power to
nominate would be used only to give
representation to the weaker scctions,
In the recent election the people re-
turned the Government with a razor
thin majority of onc, There are 15
members in the ruling party, plus the
Speaker ang 14 in the Opposition—12
of the Opposition party and two inde-
pendents Yet, I have this on autho-
rity from a leading member of the
Maharashtrawadi [Gomantak FParty,
when the Chief Minister approsched
the Home Minister, and mentioned to

*Moved with the recommendation of the President,
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Home Affairs)
him that he was not sure of his 15 tire Opposition Party will not partl-
people, and that he would have to cipate in any of the deliberations of
keep some of them happy, in order to  the Goa Assembly. I would again re-
be able to stay in power, the Union quest the Government to have a very
Home Mini liged him and help- close look at it, and to order the res-

supporters of the ruling Party were
appointed. I submit to you that this
Government has used executive power
to upset the political balance,

The other reason is g very serious
one As a result of these nominations,
the Congress Party has today with 1t
a request from the Maharashtrawadi
Party in Goa to Join the Congress
Party en bloc This, I submit, is a
case of executive power wused for
political ends, by the Congress Party.

I wish to remind the Government
of the assurance they have given
during the debate on the Union Terri-
tories Bill. T wish to remind the Gov-
ernment of the assurance given by
this very hon. Minister in the case of
Pondichery, while he was answering
8 Question during the last session. I
wish to demand the rescission of these
two nominations. The two persons
concerned have not yet taken theiwr
oath. Only the reversal of the nomi-
nation order will, therefore, be re-
quired. This will be timely, and in
keeping with the assurances given to
the House and in g democracy, no-
body, specially the Central Govern-
ment, should interfere with the Gov-
ernment, and the political balance,
the people have chosen, on the basis
of adult franchise, in g democratic

way.

I would like to bring to the notice
of the House that the Opposition Party
in Goa has publicly stated that unless
the political balance decreed by the
people of Goa ig restored by the res-
cission of these nominations, the en-

cussion of these nominations, before
the 17th, the date on which. I under-
stand, the Goa Assembly is going to
meet. e

& fowmenw (weft)
wECim e Agwew, & et
w1 W § i Ao i 7w g
Farwmr T avery w7 s wara e
wraaz, # urw Ty @I € ey
W ST R e & e g
fafree gt whE aff § & gw
fafFeeT a8 WY Wy wom WA
g 3 g7 ¥ goer g Ay § W
fanift IUT 42 U § X I A
gfedt ¥ qwar g . (o) ..

& ared, qurar § g,

WA o ¢ oegfel oW
i

QHo QWo aoi |IET AT g
# oy, oY Tegeare H Y W g, ...

Shri S, M. Banerjee (Kanpur): On
a point of order, Sir.

Shri Sheo Narain: No point of order,
please sit down.

Shri S. M. Banerjee: 1 have no ob-
jection to his speaking irrelevant
things. What he said in Hindi was

g9anft That moans, the fifth column
ists,

& frenoaw ;& g0 v
¥, TRud & g, o qdery §) ?

Shri 5. M. Banerjee: Such an ex-
pression should not be allowed. If
he can name gn ndwvidual Member, I
do not mind it. But to generalise
the whole thing is very bad. I would
request you not to allow such an ex-
pression which may create a furore in
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e w—ag frgm a1 Wi waR WgRT . wadw awe
t—FfggearT o wromdy & 99T g g 7l & |

% qrife ¥ q@E

owl F1 F1q8 A § At it w@
TRy ) gArd uvz war W feEy
gorT feqr g1 ? =@ & N AGY
wifafim 3 firar g1, fow @97 =g
WTE g WIET $Y A0 K AW
i § gAY o A d3 7 IR
%1 a4t Feafaedt w1 ag SO
¥z A—F S @Y g7 W X
I w7 g dwga 7 A W
for fadt w71 9@ &1 wqA
fopar 7am 1 gurdy Ty wmer & R ow
gt g fror, & ww WY
Fawn ®T O, WRT FTE L
q& IT W7 WL T FHIF T
afer g7 o) & IFEY o R
ury amr A % fae fs wday
oy ¥ a WY waat ¥ fFaaw

wn wgx § A ¥ fau AR

st fox aromw ;. & ofter o
fied ar g 1 “wlal 1 fadr A AN
Wl orr =ity 1 oy ATU wewTaw
wrateg, Tors WX gERT A wrar
jar | g wrafeg ¥ vt grew
g ETHTIMIE & ¥ 6% w%
R A a1 F qff agw ¥ w2
fie @it s aral &1 war W iz
®YEA & w0 A AT AT 0 W
Fa & €1 Qg gurT ¥ a9
qtar N @ IT @I A AY e AR
3G & I8 w9 & e dac §

WaR THRY . WTAAY G%Eq w7
qoy gt § T ¢ eefRg ww ag
¥ wmg |

ot fr eaw ;. gaar Q@ faae
8 W fold ard 1 I § FTIM N
ot vy 76 & e g9 20 ¥ 7 W@ W
B, wF agArw 3¢ &fw § 3§ woarn
g g Fs g7 at fx ten ¥ aw
T WY w7 § o ar gw ! oot
T Tq s afew a gfear B
& arx wzx 4t afqw wre & e,
Iw a2 gl $ gy e § v
frar, frmree feat |, . | (swwamw)
xafag 7g weow w1k I ¥ Iy
wSTw AHR, (F F YT TN W
fegafigtesa g . . . (wawwma)

Mr. Speaker: Now, he should try to
conclude Let some other Member
from the Congress Panty also get a
chance

ot forw x e d ww whw i
fre® gy aa¥® 1 sfafafies v §
it grTd 7y T (T Qw0 Ty
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[t fnwr areyor)

xwar W, Thw s &, sfafafa
Tl | A0 wuelt FowTT ¥ ag W
¢ fr wrgr g 12 o<z Forcde frmr
g & T wrerw 7 g7 W W 4
var gt ik g & vty afedw @
g7 wirs s fed smg 1 g 3%
§ o ogr g3 12 g fordie S
§ agr dwqoet 2 qEe W few oo
g gur § W 1 44 @ @A OET
afady 7 frdy gg § 1 R W W
T W s § st wTETT )
T R I wifaF waenr H) IFA<
FTX &1 qgeT FRAT 0G|

Mr. Speaker: He has taken 15
minutes  already I think that

should be more than enough He
should now conclude

ot forr Avciaw  wrw gieaET &
o freer ot § ag aga g T Y
ot & & wier gfom dwae g afs
X 999 I % WX T g 7 gy
IJM TR T g g oA A
o frdve 12 98T w1 T g S
dfeww Gy 2 wix g 2T & are
@ wredY afady 7 ol o €

& avcex Yfcar ¥ wrar g wie &
g g fe ot agr o e wnfx
w1 s soew et amz 1 AT
T T A *Y g7 wravaw giaam
o7 KT ) quy AT WY T A F
Foqa T are fd) oft angd g
#1 agr & sh1 aEaaTAE qTHAT #%
% | T OF ICEAT HT qUAT W1
s wem. ‘e geh d g Ivad
i gam xw amrary & o afvag
g Faeft 1 1 & Qw ffrer agw &
wftw wen fir ag 2w e B
Tt & qvy v wafy & aw ax writ
e § ¥ o

JULY 8, 1067

{Min. of

9954
Home Affasrs)

Shri N C. Chatterjes (Burdwan):
On a pomnt of order 1Is it proper on
the part of the hon Member to make
a reflection on the Chief Justice?

o fow Areaw www e,

A% ot gearay ¥ v Ay v g
AN RN A R FRTY . .

Shri N C, Chatterjee: To charge the
Chief Justice with corruption 18
thoroughly improper

Shr Ranga (Srikakulam) He ought
not to be allowed to go on with these
remaiks

=it forr avemw 7% Sy e
qrdfe arat 7y § fF IR
fremge fear

Mr Speaker: He has only said that
he Opposmion Parties had gone to
him

Shr1 Ranga You (in examine the
records and later on if you find that
there 1s anything objectionable, you
may cxpung> it He ecannot go on
hike this

Mr. Speaker. ] do nnt think that
there & anything wrong n what he
has saxd

Shr1 8. M Banerjee: On a point of
order During the course of the
debate Shri Sheo Narain had used
ceitain expressions I would not
mind them 1f he had u ed them aganst
me or againsi any of us But he has
used a very bad expression regarding
one of the very respected citizens of
this countiy, namely the ex--Chuef
Justice of the Supreme Court

Mr. Speaker: 1 do not think so
Shn S M Banerjee: What he had
sailg m Hindi was this,

‘A drea gx A d gy
wiE & ¥ afeew wY wo< fear”
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Mr. Speaker: I think he was talk-
ing of corruption by others. ] shall

see the proceedings later on, and
verify
Shri Randhir Singh (Rohtak) He

only meant political corruption

Shri S, M. Banerjee: He contested
the election, no doubt, as the Opposi-
tion candidate and he lost It does
not matter Election 1s a game He
played good cricket and he lost But
1 ask whether ggainst such a respect-
able person who is not present here
such expression can be used

Mr Speaker: I am gIVINg my
reading of it I have followed his
speech I will verify again My
understanding of what he saild was

tms these peoples who talk of corrup-
tion everywhere and say that every-
body 15 corrupt, 1t 18 they who went
t> the Chief Justice while he was still
in office

Shri K. K. Nayar (Bahraich) He
said ‘they corrup‘ed him'
Mr Speakerr I am giving my

understanding of 1t He said that it
s thes2 people who talk of corrup-
tion who went to the Chief Justice
while sull 1n office So 1t was agmnst
the members who went there and not
agamnst the Chief Justice If that 1s
so what 1s wrong in that? Anyway,
I will verify agamn Shn Sheo Pujan
Shastra

Shrl Thirumala Rao (Kakinada)* I
want to raisec a matter connected with
another poin*  Yesterday you were
not present here when Shn AN
Mulla spoke The Deputy Speaker
was 1n the Chair When Shn Mulla
was making his speech, he said, refer-
ring to the Congress Party, 4f a man
goes nto a brothel and pleads inno-
cence can you accefit it He used
the word ‘brothel’ wnth reference to
the Congress Party I would request
you to go through that portion of the
proceedings and expunge that portion
of hm speech which 1s unparha-
mentary

ASADHA 15, 1880 (SAKA)
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Mr. Speaker: Was any objection
raised then”

Sh-i Thirumala Rao: I draw your
attention to it now

Mr. Speaker: We cannot go 1nto 1t
the ncxt day or some days afterwards

Shri Sheopujan Shastri: His party
has 11 minutes No other party, ex-
cept the Congress, has got time

Shri A B. Vajpayee (Balrampur)
We have got 5 minutes

Mr Speaker: No DMK has got §
minut.s, Swatantra 3 minutes, Jan
Sangh mi, and SSP 11 munutes

Shri Humayun Kabir (Basirhat)
The Progressive Group must be given
scme tume

Shri M. Y. Saleem (Nalgonda)
Some others are also on the waiting
list

Shri Mahant Digvifal Nath (Gorakh-
pur) We should also be gmiven a
chance to speak

Mr Speaker: Already four or five
Unattached Members have spoken

Sbin Badruddujs (Murshidabad). I
also represent a constituency We ale
not allowed to speak In three
months, I have not got a chance.

Shri Humayun Kabir: Our Group
has 26 minutes out of which 8hn
Mulla has spoken for 8- munutes

Mr, Speaker: No He 13 making a
mistake The Progressive Group had
94 minutes The office has noted it
mirutes The office has noted it It
It 1s on record

Shri §. M Banerjee: Shr1 Khadilkar
was in the Chair He spoke for 10
minutes and the Doputy-Speaker gave
him another two munutes, in all 12
minutes

Mr. Speaker: Mr Chatterjee has
also spoken from your group
Shri Humayun Eabir: Mr Chatterjes

md.uvmclmthlthehadbeﬂ
given some extra tume He is here
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Mr Bpeaker: I was made to believe

WA $1 Y waw e §
Wik g T wed fed R
i AT 1948 R A aE A AATNG ¥
wrat #) arry FY Sifow 8§, Oy
ey § fir Ty FATTT W ATTCTE WY
g ¥ g A 7@ w% vy w
ot § T ¥ d Y AT A
ATy ¥ Tug ¥ QU ¥ W Y
TETRT ATEY WY WRT § 1 9% A9 U
vl wr <t & e apg weanvery A Aoy
W wwg ¥ T gAT ) WTC PR R
AT ¥ argcang 7 et W gEr
e fewmr awer gar @) gy
ARy | @ AT ey
SR w1 § el T o U e T,
g Wara7 # qroaEw ¥ /WO T
forg O 39w ger g€, 9w T W
e aaw fr @ quT 4 fon ) TF
7 gy gor o7 SIAT O & AEHY
e w @ wifew w7 Q@ ar
THR ATETH W aag § I g
gt 1 o g e w7 apera fawmr
/A AT, FTIC AT, A IS gA_T
Ll il

ot owwra fey (o) 7
ATrfe ot Wil ¥ wok v e ag
e gure § fs ag wgrgee A€ ¢,
wgfger €1

ot feqar et : @t T &
w it grw & gk feeelt & @ 7 oW
qr fiwew st gur fow & wrov
o fot wres @ § oW

Home Affairs)
qurwe fawr gifrere gror oY o
var grr Wiy «y 5w 7 frw oy
WY srdark €1 areit & 1 g e
e ww g wfgy fr e g ¥
€ wrfaré et wfgd & 1 e e
g7 ¥re a9t & ol oY o 7 W
o WY s 3 weay ¥ et gg
§ 39% M 7 g wureg ogk ¥ A
T w7, Ew ¥ var 7 s et o
age ¥ AT ¥ aarY Wiy v Eer )

T A% WeETHT Wy g § 4 ¥w
wearfaa % ¥ wrETT 9vgar g e
ge I et g & oF Qv qg o
o W T xS of www off &
T X AT Y A ) o ot gy B X
o gt 7 % Ja foar § 0 B
“ara” & weife gaT & 1 99 & IR
forarr & s I far Agw oY 3w @)
g AT aw oy fred X pra ag Ay §
iy = wwrw oY T § 1 99 faw
Fze o W © WX W 3B e W
ag At swtw off I 9 I
forar @ fr 4% 9w fo g Y & Wy
e T wod o & TR F www mec
PR o vt s R T gE A T Y
o FAATER, O AT W off quw 27
qadt § aa T wrqE srafa s o
T g €W qeE 7 7 ag werrare
wt famrey § W 9% Reer g
oy wrd fred=rdr § 1 ST # g
& fal 3 o Farst #Y SF wT
wifgd ar i wiwrfan o weerd
du1 g i, I 7 e dur @) T
winafa S § 1 e o e T
AR

EHTU AW 7T, EH €0 e B,
™ | SRS ®7 ATq st S,
e oY T wwrd i g AN T
wETh T st § W & o e
wfe ¥ ed ! wrowigE W
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wFaC § ¥ FRTHATT WY e w@r ),
N ww wrvar ) fe e xw oftar
W gt AT § @ wET W
AT g, g #Y Ay @ Har o
&1 e ¥ arrd g ot At § wife
T g A dur wow §, 9T =
®) dar At w7 B 1 o wETT WY
Wt worh & fad g ¥ g7 ® qmar
FET §1, §F B SN 9T WY QT
wW AT §Y, &Y g O o vy ¥ fadr

wrweet fod 3w § 1 & fgre @
arar § 1 fagre woeTT & wiwd § fir
it rfir safer afir wd wrr 200 of)
aw ¥ 360 Qw1 @H T R }
friigredwiror gt 1w
wrg & 4 Wit v gt @ 7
el o wront &t e s o wifew
W & oW awld § 1 oy sitfew gen
! grw Era s e gy

ASADHA 15, 1880 (SAKA)

(Min. of 9990
Home Affairs)
Shri Talsidas Dasappa (Mysore):

E

. Speaker, Sir, I am rising here to
a few words 1n support of the
emands that have been placed before
the FHouse by the Home Minmuster, To
start with I would like to say a few
words about the way in which it had
been treated at the hands of the
Opposition Generally it has been said
that the report presented was a matter
of fact report, devord of elaboration

it

espe-
cially should not be and ought not to
be all revealing It should be a modest
report permitting a sense of confl-
dence among the people; it should not
open 1tself 1n all its bareness,

One very welcoming step taken by
the Home Munistry 1s in re he

4

But we have not been able to get into
the crux of the point. It is a question
of security of the nation, and it is a
law ang order queston. How far the
Government has been successful in
this matter hes to be ssscased, Gene-
rally when we make a survey of the

has certainly been able 1o create con-
fidence among the people of this coun-
try. It has been very fair in its
actions and at the same time been very
firm The Government hag to be con-
gratulated for that,
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Now, I would like to go into a point
raised by the hon Member Shri Dange.
I partly agree with him. The way in
which we have to tackle the problem
of law and order in this country
should be such that it should not be
treated in a superficial way We should
not give it just a surface treatment.
We should go to the roots of the
cause. What jis it that makes the
people agitated? What 1s it that brings
unrest in this country?

Mr Speaker: He can continue ks
speech after lunch

The Lok Sabha them adjourned for
Lunch till fourteen of the clock,

The Lok Sabha re-assembled after
lunch at Fourteen of the Clock.

[Mr, Drputy-SpeaxEr in the Chair]

DEMANDS FOR GRANTS—contd.
Mmvistey or HoMme ArFamms—contd.

Mr Deputy-Speaker: Shri Dasappa
may continue

Shri Tulsidas Dasappa: Sir, ] was
speaking earlier about the need for a
little new approach with regard to the
question of law and order, of course,
not absolutely new—there has been
quite a substantial effor: made in this
direction by the Home Ministry, How-
ever, 1t 1s necessary that we will have
to go into the root causes of these
agitations or unrest in the country. I
would like to quote Mahatma Gandhi
here-

“The present inequalities are
surely due to people's 1gnorance.
With a growing knowledge of their
natural strength, the inequalities
must disappear.”

This 15 what the Father of the Nation
has spoken,

Agamn, in an effort to lessen the
inequalities, let us examine what
exactly are the forces that take place

JULY 6, 1087

(Min. of
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prior to these agitations. First comes,
according to Pandit Nehru, and I
quote, “A democratic public pressure;
secondly, a friendly approach to win
over people, rather than to eliminate
or to liquidate them. Now, that is a
basic difference from, let us say, the
communist viewpoint. It is also differ-
ent from, let us say, the American
viewpoint [ do not see why these
opposites should be placed before us
to accept this or that ideology. Weil
we think differently from either of
them.”

“My point 1s, these difficult questions
involving class conflicts can be ap-
proached peacefully and in a coopera-
tive spirit We do not deny the class
conflicts, but we think that class con-
flicts need not be solved by aggravat-
ing class conflicts and by fighting over
thm L1

We have in this country all the
potentialities, all the seeds of a revo-
lution, of unrest, and for this it is
very necessary that we should adopt
a socialist measure which is the only
possible solution to see that this un-
rest 1s checked I would take the
example of President Franklin Roose-
velt of America who, when he tried
to implement certain measures, Wwas
mistaken for a socialist revolutionary.
Actually he was a liberal but he took
such drastic steps to see that the
country would rise from its depression
that the vested interests, the business
people, almost thought him to be a
radical and a socialist,

It 1s unfortunate that some pcople
think that the economic policy of our
party 1s going to be ultra-socielistie
or almost verging on communistic
philosophy. That is what some hon.
Members of the Swatantra Party sald
But 1 would like to say that these
steps are taken with a broad-minded
approach. It is mutual understanding,
persuasion ang conversion that should
be the mode of action.
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ASBADHA 15,
There 15 another thing which has
been uppermost 1n the minds of hon
Members of this House, and that 1s
with regard to Centre-State relation-
ship which 1s assuming new feature
epecially after the elections There
have been quite a few cut motions
pertaining to this and I would ke
to make one or two observations I
have a fear that because of the exis-
tence of non-Congress ministries and
because of the rather generous outlook
on the part of the Congress Party
there may be an extra-partial consi-
deration and the Central Government,
may try to be more helpful to the non-
Congress governments' That fear 1s
there The mother may feed those
children most who cry most, and as
we have been observing here in this
House 1t 1s those Memberg belonging
to the parties of the non-Congress
Governments who are making most
of the demands My fear 1s that our
Government may try to be generous
and 1n order to show their impartiality,
they may become partial towards
them ang it may not be very fair for
the Congress goveinments I say this
because I come from a State which
15 still having a Congress government'’

There 15 the expectation of one more
development The State Govern-
ments may enact laws which may be
contradictory to the laws of the Cen-
tral Government This feature may
take place hereafter We have not
faced it so far but this 15 a possibility
I would not be surprised if m fulure
laws are enacted in States which may
be absolutely contradictory  Article
254 of the Constitution is there to pro-
tect the Central laws and in all such
cages the central laws prevail over the
State laws But the conflict will come
Therefore, there must be some sort of
a solution which must be taken up for
meeting this particular problem I
woulg suggest that frequent or at least
one or two important round-table con-
ferences between State leaders of non-
Congress States, and even Congress
States, along with leaders at the Cen-
tre must be held

1880 (SAKA) (Min of

Home Affairs) s

Lastly, I will say a few words about
prolubition I agree with Dr Sushila
Nayar when she says that we must be
bold in this measure Apart from what
she hag said, there two aspects that we
have to conmder with regard to pro-
hibition One 15 whe.her prohibition
15 & success “It 15 a failure therefore,
scrap it " The second question 1s whe-
ther by scrapping prohibition we will
not be having a better financial posl-
ton” in the States These are the two
aspects which I would like to deal
w1 h now

First of all, I will take up the ques-
tion of scrapping of prohibiion By
scrapping prohibition we are not going
to do away with ilheit distillation
We have got ap authoritative letter
from Dr Small of the Umited States
who happened to be there during the
period prohibition was in operation m
Lhe United States 1 wall not go into
the details of it 1 would only say
that 1llicit distillation will in no way
be lessened by the scrapping of prohi-
bition Further spurious mntoxicant
drugs would be sold m the licensed
bars

Then I come to the financial agpect
I have feeling that this money which
we get from the poor from a thing
which 18 1n no way noble 15 Dirty
Money which should not be touched
by the Government Sir, I would
even go to the extent of saying that
this mnoey may even wntoxicate our
governments, because it will have been
contaminated by liquor' A word about
the national language Though I
come from a non-Hindi-speaking area,
I want to say that we must somehow
see that Hindi becomes the national
language of thig country There can
be ng second thought on this question
It may take some time but we have to
take it up We have to accept it
In the United States, in the beginning,
when colonisation took place there
were different lingustic groups Yet,
they accepted English as their national
language During the transitional
period they had to meet some difficul-
ties but, all the same, they went
through it and solved the question of
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naticnal language once for all, In
fact, I am ashamed to speak in a lang-
uage which is not the national langu-
oge; not that T have any hatred for
Erglish but it affects our selfdignity.
We have to take one or the other
langiiage of our country as the
nationa! language and for that per-
13ps Iindi is the best. So, we must
accept it and there should ba no con-
troversy, or undue delay in its imple-
mentation,

Rir, Deputy-Speaker’ He should
ccnelude now. There is great pressure
on the chair. I have to accommodate
some more Members.

“hri Tulsidas Dasappa: I am con-

cluding, Sir.

I am making an appeal to the mem-
beps of the opposition that our nation
i3 passing through a crisis. There is
every justification for the continuation
of emergency in this country. We
1aust understand and appreciate it. If
half the members of this House go on
caying that there is no justification for
cmergency the psychological effect of
ihis on the country will be that we are
trying to call wolf when there is no
wolf., Tha: will not be helpful for
the administration. We have to arm
‘e Government with sufficient powers
{> meet the dangers that are faced by
thig couniry. We must cooperate with
the Government and thereby energise
the limbs of Government so that it
can see that law and order is main-
tained in this country and no subver-
sive foreignp inierventions take place.
Therefore, I make this appeal to the
memb~rg of this House to try to sup-
pcrt the Government.

BMr, Deputy-Speaker: He :should
conclude now. He has already taken
more than the allotted time. If hon.
Members extend to me their co-ope-
ration, I would like to accommodate
a few more, because it is an important
subject and everybody wants to say
something. But if every member
tries to cover the same ground over

JULY 6, 1967
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and over again, it would be difficult.
I will have to accommeodate one or
two members from the opposition also.
So, I would request hon. Members not
to take more than five minutes, It is
just for this purpose that yesterday
I extended the time and said that the
Home Minister will reply at 3 o’clock.
1 cannot extend it any more now.

o weIha aigT (AR
AFAT STenet Wik, § gwaAar | f&
Tg FATH F WAEW T q9d Y
zq foam & AT orady & @@ &0
aug a9 § Ffon mvw W g, Saar =
faarm a1 I T 9% T &
1z fawm &Y #qeE o7 fa=i @
AT ZH 3E AT @ 7@l wa s |nfgy
fr 7o fowm &1 gw g & 98 39
&y | AW F FraL AMGE F  F,
qtfas &u §, Tedifow &9 ® S
T g5 &, SEFT AT gEIR g
faswmr 9T gzar R, S @@Eum™i @
MIHITT F F A 0 ah Tl 2@
Fod | W W H IETA FT gHEAT
Fedl ¢, &M ¥ w@uA F@d ¢, Fd
Fgdl &, W F A=Y IWRIET &7
gy &, ¥ mee Tedifas aifest
Y4 FT § AT TG & qr GHqFT
T A T a0 g W f6T S|
wraeg g faraa & g7 7

A A F qR A qAdfeE
aifedt 1 GLETR Todl & AT FAT g,
ToAIfaE & § T g &, 9y
adt #gd ¥ qod fTar @, oF Ja
g fode ZaT SHFAT FTE @ |
T qFEAT A ZAR Tg fawr #y
FeAT | RO & awaan g & zar
qE F AT A GHEAH § ST a9
TFARET % A1, 9 a9 & g17 g9 F
R TIAT AT qF FASAT A,



9997 D.G.
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T G N X7 WAEATH T WX AT
®TAT § | o gk et waw & @
Faw QY ¥ WA ¥ 6@ W
YT T g &, o g
WAANT EAIRT R FTHY €A & I ¥
Q¥ o § T gw a Wz wT, g gt
®! HAH F IT IAM FAAGT Y g
o ¥ ol warw s 8 fagwr
HETAET WA GO T FTC @] |

s, & swwan g fe oww gRnl
tw & qray g wwerd §, foer g
Q7x a0y wor § w52 §
I g wde v § i g Frarmr
T 1 e ¥ WY qrar 6 e A
wer gur &, I ¥ wRw gk gee
TadfaE wet w v faae @
g9 8, 2m ¥ were gAY Tow HraTwy
w AT e ww ger § 1 o
gt arend dar gk §f—wrw w
T & o felt aqg ® W
areghy woft a¥d, g w1 frrior
#X ¥ {72 d 53 Al A aferam e
q@ar, faxm & fator & fad Fe
da w18 fag 1 wor smevafaam 87
qa®y T qdft 1 geerdh sEurfe
% WA AEITE WA AT ¥ ¥ oy
gears wof q@ft | Foere g At
7 faerw vt §, aOeTC I e
®T g ot gar W &, ¥fewr e
AT T AT W gAww R e
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FAX waeard A § TeaET A I want the Home Mimster to remem-
auer § a1 Ao o qaen ar armn oo the lustory belund this when the

R wqar § | w09 wigs gaeng
§ wmifes saa § Afer o6e
wrq qry v ogg o § 1 e
wiies s ararfas g w1 goAfas
® ¥ §o wiewr @A w3 6
wfirer wc @ § IT60 g WY g TarT
w1 =G & wrg frwreer gy )

wifac & & ag s g § fF
frdt odx ¥ 9T O At Ffg smon
¢ fx fedt A1 Faramad A
o7 7691 ¥ W 19 o< & fafarfas
€4 SFC &Y glrag fedt e, 7
qr WETOW ¥ ATH 9T AT 4§ WA
& ®e wwr Ad ¥ar | I8n faw W
Mg AATHY B R ¥ §79 A I2EN
wifgq 1 & s s g e o @52
2w ¥ wmy § IA fag & qrd A
* sarT ¥ @ gT gL qg qAN AN
w Ofr ¥ w7w goEd faay v
TFRAT G W AW ¥ 4R wowd
aw g7 § aifs ag fedt @ agQ
BN 1 FHEASTIIF GTHAT T 7 AT
A9 § X F o A N wARr wafE
gaEq dar g E & ITE N T
grrfsa g & ©7 & gETAET FCHE |
Shri C. C. Desm (Sabarkantha)
Mr Deputy-Speaker, Sir, I will con-
fine myself to the stewardship of the
Home Ministry in relation to States
with which subject 1 am particularly
famibar Al] this talk about the
enunciation and apphcation of the doc
trine of lapse and the abolition of the
privy purses can be traced to the
blood-thirsty bureaucracy which resi~
des 1n the sanctum sanctorum of the

Central Secretanat which 18 known
They are ad-

regardless of past history

States were the Indian States and
there was the British Crown Before
1947, the relationship was between the
Indian States and the British Crown,
the relationship was not between the
Indian States and the then Govern-
ment of India. On 15th August, 1947,
the paramountcy lapsed and that was
not transferied to the Government of
India That position was accepted by
Pandit Jawsaharlal Nehru, by Sardar
Pate! and by all the Congress leaders
That 1s how the Instrument of Acces-
sion sub.equently followed by Merger
Agreement was the basis of relation-
ship between the rulers and the Gov-
ernment of India That relationship
15 a relationshup between two equal-
partners Today we are trymg forget
o to do away with that My hon
friend Shr1 Chandra Jeet Yadav said
that the privy purses should be abo-
lished The princes have put ther
neck into the noose they have signed
the Instrument of Accession, they
transferred their kingdoms peacefully
to the Indian Umon, they have sign-
ed the Merger Agreement, they have
thue put themselves at the tender
merev of the Government It 1s com-
pletely immoral and improper to take
advantage of that situation If you
only read what Sardar Patel had said,
vou would realise what great patrio-
tism they have shown I am sure
none of the Congresg Members none
of the white—capped chelas of Gandhi,
wil] differ from this proposition that
thev the rulers had made a great
sacrifice

The other day, somebody in the
Congress Party, I think, Shrimati
Tarkeshwar1 Sinha, asked as to what
1 the international jymplication about
abohition of privy purses The Prime
Minister apparently did not spell out
the meaming I would like to spell it
out We have the mnternational forum
where we have taken two caseés, one
13 Kutch and the other | Kashmir
In both these cases our contention is
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based upon the Instrument of Acces-
mon and Merger Agreement If the
Ingtruments of Accession and Merger
Agreement are trealed as scraps of
paper, you will have no leg to stand
upon The Kucth case was taken to
the international forum through the
folly of the then Foreign Minuster, Shr:
@waran Singh You are not hkely to
succeed very much thete Even in
regard to Kashmir the status s deniv-
ed from the fact tha. theie is the Ins-
wument of Acc»sion and Mc-ger
Agrecment hetwewn the rule; and the
Government of India  If you do away
with this basic relationship, then you
remove the very foundation on whuch
the whole case of India, both in Kutch
and 1n Kashnur, rests

1 would appeal, if I may be permit-

patient hot-hesds of the Congress
Party, for whose zeal and patnotism
1 have great admiration, to divert
their energies to much better pur-
poses, that 18, eradication of corrup-
fion, mantenance of law and order,
integration of the country as a whole,
inatead of looking at Rs 3 crores of
privy purses I feel that this demand
15 made by them n order to embarrass
~ome of the top Members of the Cong-
ress Party

Some hen. Members; No, no

Shri C, C. Desal: Let them fight
ther quarrels internally, let them
have their internal squabbles Let
them not project these jealousiés the
aationa] stage It will 'nure and
damage the image of India m the
international sphere, not only in the
nternational market poltically but
also commercially and economically

What effect 1t would have on the
World Bank? Today you are repu-
duisting Merger Agreements and to-
morrow yo may repudiate internatic-
nal debts and agreements For what
are you dolng it? You sre doing it to
save Rs 3 crores only You can saveé
that amount in other ways This is
what Sardar Patel himself sud. I sm
mhmMOwudhmmm
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grester regard for Sardar Patej than
for any of the other Congress leaders
that we bhave seen in this country.
What did Sardar Patel say? This 18
what he saud

10002

“The mamn part of our obliga-
tion under these Agreemenis i1s to
ensure that the guaraniees given
by us in respect of Privy Purse
art fully implemented Our fail-
ure 10 do so would be a breach of
fait1 and would seriously preju-

d «¢ the stabilisation of the new
order "

What are these Rs 3 crores of Pnivy
Purse for?

Mr. Deputy-Speaker He may con-
clude now

8hri C, C. Demai. Omne thing more,
My hon friend, Mr Dange, referred
to the princes as paras.tes and as
traitors Who are these people to talk
about princes as traitors® These peo-
ple who are friends of China, whuch
commutted aggression on this country
and which 1s still commutting aggres-
sion on this country, are talking about
princes as trators, whereas Sardar
Pate] has said 1n this document that
the princes had shown a great amound
of integrity snd patriotism 1n agreeing
to the transfer of power That s why
I am saying that it 13 completely
wrong to say that these princes are
trmtors or paramtes They have
honourably and mn accordance with
their honesty and patriotism, transfer-
red their States and now 1t 1s upto you
to see that those obligations whach
were undertaken at that thme are ful-
1y honoured

Oneth.\ngmm-emdﬁus:snbmt
Sheikh Abdullah It 1s not a quesiion
of release or no release of Sherkh
Abdullah What ure;uvm
what 1s 1mportant 1s ‘he Q y 0
“he mpresence of Indis in Kashmir.
You can rule Kashmr only by the
willing consent of the people and by
good You cannot rule by
force or by repression The rule must
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be such as to have free and fair gene-
ral elections and to give complete
satisfaction to the people of Kashmur.
I am not saying anything more

sivaeh arcived foep (Y1)
FuTsnE wgvea, Wit A e o dard
# o wiry gf IX gT F @ I
T ¥ oF d A w1 T AN e g atg
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§B W94 [ # ITH O T & FA
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ZT & | g T SO T 7 AW A
98 STHTH w T ¥ g wrew ot gk
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Y W T Y WA Ry
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w0y 9 AT s g k& 1 e
WY T AT A F W
qu¥ ¥ 7t T gy | 9% wRRig
RIAAT TEY § | T§ WIT BT WYAT Srapev
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gy & At ag A AR Y AwAT ¥
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quT IR} g o war o A § fr @t
S geieT & et wfer § foer
ot ¥ qF afex A § 7 e
20 259 aw A ? g WY
¥ @ wgfve o & O areelt
o g 3T ¥ ¥ fer @ T ¥ g
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# § fr o & vy ww o gt ?



K0005 D.G.

el wm A & quar wgdh g
@ ug, W & amget § fie walt wgvew
A wIaed fnwrag etk e wiy-
far gekdr Fefrat afaw T g
w fs afeqft mer ®7 oF wERRq
frem @ st ogT g M@ Y W R
A I AR qEATT R AT gaT
o7t & 97 ¥ qfaw ag a81 @ ¥ W
A FAY ¥ O AneeEt TEF & weeg—
fag af o sl ama g
a9t frar @ f5 anrrt ot & S
qq ¥ gL~ WY g afw
AZH T 1 gy ¥ GFITT AT A BT
4]

oy o & a7 qwar e g
f& 3o 3T wrf ey o1 fFas
a7y Ay ?

¥ o ag & qew  wgEt
g 5w =g flt mrepfos o 1
WA gwr 4 91 @ WL gow
got ar faa & Fgw s aw ¢ fom
%t faeq a1 “woq fagram”’ six 9w
¥R ¥ wawS F 92 W faafaa 27
AT FF TAT 9T TG OV Ig WOET O
q1 SR § A1 F7 7 oAy
A A I M R AERE ITH

faperrn WY AT Ty T YT FOPTY
¥ fgars Wt 9t I ? g7 W
a7 ¢ o1 A ?

¥ gg ot FAa wgeh g fe &
faferrea wevare wé ot g7 forr smgeier
* Az Aft o § WA ¥ 1 IFIR I
AL & T F TR T o
W qgT qUATE wMA ¥ weratw
i ITdsa e aver gwaf
& X sk wr ) & arear g § e
a® A @ APRT O SF-oraT € Ny
el wge & ot woErh wevw
# w a7y ¥ and g oY oy *Y ol

ASADHA 15, 1988 (SAKA)

(Min. of
Home Affairs)
v = el gg }? wmed ¥ qu
¥ w1 e ag 39 ot v o w0l
#m 37 ¥ miwar W w71 wfET
g #% a7 X i & awy § 7
W &9 UF &0 3w § Y 9Ty s
o W foaedr fwmr & ford @R
qq §6 F@T T wrar feeet mge
% ag v gvT & ag aF g W
g

10006

T WRY & @y & gar adew
& 3 gewar w7l g fr ag g7 W
& AT

Shri G B. Dhillon (Taran Taran)
I wanted to speak in such a short
time as only five rmunutes that youw
have good enough to give to me, only
about the proposed talks about the
biturcation of the Punjab High Court

Recently, there has been a demand
to break up the common lnks after
the Punjab has been broken up wnte
three parts The common links were
common Governors, common High
Court, common Public Sernce Com-
mus<ion and common State Electricity
Board, and the Control Board of
Bhakra project So far as the Electri-
city Board 1s concerned, that ;s al-
ready broken up The Public Service
Commission 1s already broken up
Now, we hear that there are going te
be two Governors, one for each State
and also two Control Boards of Bhakrs
Project.

I would lhike to invite the attention
of the Home Minister to the proposed
bifurcation or rather trifurcation of
the High Court. The Punjak High
Court had its jurisdiction over Punjab
and the present Haryana and Deihi.
Five judges sat in the Circuit Bench
at Delhi and 12 in the umted Punjab
Bench. If this proposal is accepted
ther, there would be T in Punjab
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Home Mimster, and so have the mem-
bers of the Punjab branch of the High
Coury Bar Association of Council, as
onhe might call it Now, the proposal
the Law Commmussion put forward was
that whatever be the demarcation of
the States, there should be a generally
accepted tendency encouraging merg-
ing of two or three States for the
purpose of constituting one single High
Court so that there may be a greater
mumber of Judges in that Court there
would be a greater specialisation and
number of cases coming *herein, there
would be greater attendance, and there
would be greater and more authorita-
tive interpretation of the provisions of
law 1n that High Court The only
objection was that as the States had
already marged, cerlain States had
two High Courts and some others had
only one, but in the case of Punjab
there 1s already one High Court for
three States Now 1if we accept that
there 15 no provision wnich prevents
a common Imk so far as the High
Court 15 concerned, art 231 does pro-
wide for it and art 217 covers the ar-
rangments whereby appointments are
made by two or more States in con-
sultation with the Chief Tustice of the
High Court, wluch will be more sound
and healthier So I would suggest
that whatever be the future setup, the
Punjab High Court should not be
broken up

The second pont I wanted to make
1¢ gbout providing arms and alvo pro-
widing sorne sort of military traing
or some other traming in the border
willages The other day 1 asked a
auestion of the Defence Mimister 1f he
was prepared to provide certain facili-
tieg for this purpose The last Indo-
Pakiatan war was fought almost 1n my
constituency—the Lahore front, the
Burki front and the Kem Karan front
are all smtuated in my constitu-
ency The Defence Minister said
he would welcome the idea, but that
the matter concerned the Home Minde-
try So I would request the Home
Winister 10 consider this proposal also
that i at any time In future there ib
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armed with the latest weapons, we
could confront them Also when
sometimes evacuation 1s asked for by
the military authorities, we could not
face undesirable elements without thia
<ort of military training and prepared-
ness on the pait of the border villag-
es In view of all this, I would re=
quest the Home Minister to consider
thig proposal This 15 sperially neces-
saty after the new moves to dag up &
belt of fortifications on the other side
which would leave the border areas
completely undefended 1f this def-
ence preparation 1s not undertaken
from our side

Shri Umanath (Pudukkotha:) On
n point of personal explanation Just
now I was given to understand that
Shrmimat: Tarkeshwar: Sinha quoted a
news item from the Times of Indw
and stated that someone from my
Party here had accompanied the
Chinese Third Secretary on his visit
to Calcutta As soon as we saw that
report, my leader Shn A K Gopalan,
sent a contradiction to the Tymes of
Inda saying ‘neither my Party nor any
of our members were either aware of
1t or had anything to do with the
Chinese Third Secretary's wisit' It
was also stated 1n that letter that
somebody rumical to the party had
given such a story and ‘he paper was
requested to publish that contradie-
tion

Shri Somavane (Pandharpur) What
is this about® Why 18 he making this
explanation?

Shri Umanath: The contradiction
was published 1n tull

Mr Deputy-Speaker: Most of the
hon members have seen that letier,
and 1 have also seen So, no further
explanation 18 necessary

Shri Umanath: I am completing
So, that contradiction has been pub-
lshed by the editor in full I do not
know why when Shrimati Tarkesh-
warl Sinha read the first thing, she



cofrect or not, (Interruptions).

Shri Umanath: We are not in the
lax of Americans, that at least I can
say:

Shr] Somavane: Personal explana-
tion ;s only made when an hon, mem-
ber 1s personally involved or attack-
ed He was not personally involved
When I wanted to rase a point of
order, you were pleased to ask me to
sit down This was not proper So,
whatever he has stated 1s out of order
and therefore 1t should be expunged

Mr, Deputy-Speaker: I must say one
thing very clearly Please listen In
this House when particularly the
Home Minustry 13 being debated, she
wanted some nformation and she
never made an allegation as such, but
if a member belonging to a particular
group, to keep the record straight,
gwee some explanation, he is free to

dg s0, that ;3 the general practice 1
this House

oft wwya ol v (wEare)  Fegdl
wfET qIEY, W wTgw ¥ g
R, far ov qf wu §, &
o fafrel @ fawiew W woft
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sefi it Y wF aw v @
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Shrimati Sushiia Rohatgli (Bihaur)
Mr Deputy-Speaker, Sir, in smie of
the very brilhant speech and a very
brillant justification and strong advo-
cacy by Prof Dange, I still refuse to
btlieve that Naxalban 13 a very inno-
cent affarr I em afraid I would take
it as an important affair in the inter-
national context, because when we see
the gtrategic position of Naxalbar to-
day and the complications there, and
realise 1ts vulnerability, its proximity
to East Bengal and to Nepal, and to
the other border areas, and the com-
plications arising there because of the
Chinese intervention, I think 1t 18 a
matter of vital importance, and [ do
not consider that thus 1s an internal
affa;r of the State

I would request the hon Home
Minister not to consider this matter
as one which concerns the Home
Minustry alone but also consult the
External Affairs Ministry and Defence
Minstry and to take 1t 1n the interna-
tional context, because I personally
feel that this 15 a premeditated, cool,
calculated, international complication,
where the Chinese may be thunlung of
some aggression |n the post-monsoon
period and Naxalbarmn may be a step,
a preparatory step, where disruption

ASADHA 18, 1860 (SAKA)

(Min of
Home Affarws)
biought out by Shrimati Tarkeshwarn
Sinha. I had also a chance of seeing
it 1n the papers and [ have not come
eccloss a contradiction so far This
question was sent in the form of a
Shoit Notice question or Calling At-
tention Notice, and probably I will be
getung an answer tomorrow, it 18
dated Tth or 8th I would also hke to
know from the Home Minister one
thing I there 1s any possibility, if
there 1s any authentiaity, veraaty,
that the Chinese and the Left Com-
munyst party have a hand mn it, I
would even go to the extent of saying
thay the Home Mimstry, in the in-
lerests of law and order in the coun-
try should even go to the extent of
bunmng the Left Commumst party
(Interruption)
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Sccondly, I would appeal to the
saner sections of the Oposition I am
sure that among the Oposition party
there, there are many people who
believe 1n democracy, and I am sure
they would rally round with us,
thcugh they are umted together in
their vendetta against the Congress,
when 1t comes to the question of
safeguarding the motherland, when 1t
come< to the question of loyalty, the
essence of loyalty —they too have
fought for freedom of the country
qlong with many of us in the Con-
gress—they would, I am sure, rally
round with us, and I would, therefore,
request the saner elements of the Op-
position to look at the problem in that
light on this matter and isolated the
Left Communst Party.

About gheraos, I would say that
gherso is a psychological thung, 1t is
not a non-violent thing I deery 1,
angd condemn it

Mr. Deputy-Speaker; The bon
Member's time is up

ghrimati Sushila Rohatgi- About
prohibition, T wish to submit that if
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[Shrimatl Sushila Rohatgi)

Whon are taken tog.thor—(Interrup-
#wn)—what | am saying will make
$hem a lttle more sober—then, pro-
lbstion ceases to be a State subject,
becawse, under arlicle 12 of the Cons-
tatution, “State” includes Parlhament
¢f India and the Central Government
Therefore, 1t becomes mcumbent and
mandatory and 1t becomes the primary
duty of the Central Government to
enforee 1t as a directive principle

About evil defence, I should lke
to suggest one thung I have been
reading about cival defence I re-
quest that this should be made perpe-
tual, the rifie trayming and fire fighting
which the Delhi Admuimistration 1s 1n-
troducing in schools should be intro-
duced 1n the other States also

My last point 1s about the Arms Act
I request the Home Minister to make
the clauses of the Arms Act applica-
ble to the industrial cities in other
States also For instance i1n Kanpur
(UP), 1t 1s not applicable I would
request him to see that lLicensing 18
necessary, and the carrving of arms
and sharp weapons of three inches and
more should be prohubited

With these words, T thank you

Shri R. D. Bhandare (Bombay
Central) Sir you are aware that I
am a student of men and matters I,
therefore, say, it to the credit of the
Home Minuster that in spite of the
provocative situation sought to be
created both inside the House and
outside, he has been managing the
Home Affurs and law and order
sflars In the country very well
Generally T do not congratulate per-
»ons, but considering the way he has
been managing the Home Affairs in
spite of the provocation, I feel 1t my

:
:
;
;

JULY 6, 1087

(Mw of Home Afairy) 10024

speak against themselves, With tha
other vosce, shey cnticise the Govern-
meat They call upon us to take 2
Whole view of the situation. But st
the same time, they work m the Unt-
ed Front Let me refer to the speech
of Mr Dange He gaid, 1n Nexalban
there 15 an agrarian revolt It 15 aa
AgTrardan problesn. What 15 the solu-
tion he has given® He has given the
solution of gheraos and stnikes. He 18
not satisfled with gheraos  He says
that the mugers will exercise thewr
right to remst with the same weapons
everywhere, whatever the cost
These are the methods he has suggest
ed Yet, my friends who are working
with them in the United Front say
that this Government has faileq in
maintaining law and order Mr
Dange and Mr Joshi know very well
that 1n Maharashtra there were a
number of occamions when there was
an explosive situation We are all
aware how our Home Minuster, who
was then the Chief Minister there,
handled the situation He 15 follow-
ing the <ame method in handling the
Naxalbar; situation In spite of the fact
that the constituents of the United
Front are preaching the philosophy of
Tevolt yet they are working together
Let me tell them very frankly, clearly
and emphatically that revolt 1s not the
method by which all the ills of the
country can be solved If they can
define and determune a: to what will
be the picture after the revolution
certainly I will fall 1n their hne Baut
has any person for that matter defin-
ed g« to what will be the picture after
the revolution® Will it be bright or
bleak, rosy or dark® Has any philo-
topher < far defined as to what will
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sophy of revolution Let me wam
them It 1s not a question of econo-
mic determimsm Here are the prob-
lemg whuch baffle all so}uhon But
the poor and down trodden-people
have decided once for all that
1t 15 not by a revolution, 1t 15 not by
the method of revolution, but by
democratic means they are deternun-
od to transform and change the Indian
socrety

15 hre,

ol wolt wT At (TR AT AT
gAY)  FuTeT AR # R wAT
R HAT 9T AT TEAT § | TR
ATTE gAY T FEX @ FATT X 0
wer 7x 90 wfawy wwem enfenfady
wt & 7ot 79 10 P ¥ o W
£ 1 ooft wor 3 @ W & T A
frazrar 72arr § fr & 40
¥ B I e Wy W AW AT R
Wi 32 aPr XA ATt BN oA
« & 1 7 wzar arzar g fe ax T
wwer & 1 qa 9T & A7 TETC A Wy
iy ardht —47 BT, TR A,
! qud av P ¥ v g X
wrerk 7 weTEY § WY A AT §

& s g warg § faad w7
wigar g fr wer o i Aw e
w1 w1 vrd AL gAT &1 gL T N
e A EA 8, I Ay Ty anfz-
aTey a9t ¥ 0T 9T 7w A% g K
FATFE R GIETE T g
fs 37 a1 & g ae M A F
5 T AT wwET

g are 3 qg wHU WA §
fs war aT At aw g & Fowrm sy
mr W, 4y A -
sy = &, famk ford @t W A
WY e ar, T oW O T 9
dytagar A A g ) W ¥
wicarefdt # age yfewer gt ¥ 7
et ® wofy v W Wt Y-

ASADHA 15, 1880 (SAKA)

(M. of
Home Affairs)

i & forl wien faar a1, ® @@ 9T
sargfemad ity &
mver sar faar *T3 0

1 47T AT At FIEY B sgEEAy
e aft ¥, forrd agr w7 fowre ofy
o &1 & age fen 3 wor v T
g & oy o 7= Ty ¥, A
oWt a% R sqr A faar war &
aer ¥ fawmy w57 & forir oty ¥ ol
T A AT |

gart yrr &1 g8 W ofomw T

ferd i v EfF A &
TATR T W Waew T ATy |

A qgr YW AW €z
¥few wowr wrwr WY fmar & 01 €
g g e I &7 S wew wra W
wer famar wifgd

T F Arg & g3 oy W
ARG FTE !

o qWogAe WaY (FAT) IW-
Wy wRey # g wATew ¥ AR 9T
et A afr x gar ar Afew g
g =t A gt g firg § WYC g
firx weart age ¥ ot 39 w1 frs
ot fewr | & v Y g ¥ Wy
€% T T & T T A wiy Wik
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[t Tae wHo onefY)
wew ¥ W ¥ wre wk wgen we-
R A N AT R )
faaa ag wag Azegd & A @
ug fawe fasafed w1 wgem ¢ 0
34t g¥ qm ¥ 9 3 v § Tew
TATEA g, A Aew gfie & fad-
ardy T araw TR ) § o ey
¥ 39 quTa 73 v H A F fad ww

TE

& qwar g v pamt Tw § gy
Wi ), A F I AE ¥ QY AT €A
aTE & g wEe froee g oY b,
39 N A% sflem §) @ &, ¥w
M TN B W R gE W
W ATEFTT & O F37 & SO0 g
wifed ? & wawar g % 78 worerg wy
TFFH Y | FAIR YIS B HAY A O
waraTC afafa &1 famfor fivgr g7 )
afer & 7 9d) wERT § ¥gTT FEn
fr o= 7w w g GRS QeAT
2 &1 @ AT A AT 39T ¥ g
wifgd Wi J1 wrrerare faet gy
? ¥ w3 ol relr ast ad 4
FGA RIZF § A7 A4 §7 71—
werar7 fageT At AT @ &
FHAT 757 17 §, I9 ¥ w7 apfqar
#, At 17 wely ot ® wfey fF s &
FOER M | W W7 &% fgers
o T § F wrRr A ¥, KA fr 1047
& ST § I\ T TR Al 4
woft ot | g7 AT W oA § 4 w7
WY §F § guT T4 04T a1 g7 ww
1 arer aft & <w forr & g ol ot
& yriat Fer fr oz ¥ a2 7@ A
dar s w3 fr foaad af@d e
ST K QAT 7 |

¥ w1y & 7y gt g—a fndy
o A QA —fr e
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& sragitya § | & atw f e -
¥ew M, ¥few o gw wk g
@ A @ § A o oitew
@ w1 7% gt oot ey §, gy it
& g wwar & 1 g fordr o gt T
wgrerd §, % 37wy ot wgar s 3w Y
WEAGT W W1 §T TF vgW Wiigy
fe wa At ok gferar ook o g W
:ﬁmw‘twiﬂ W IW W gaw
|

wF o § @t wfer ¥ fadew
e A g § Ma T & W ¥
g ¥ | g gama ® oF faw
gat ff 25 wre & @Y wnf WY wrely
ATEGAT & | YT F qwTad s ur
o R afFr e ar e Yy &
R I6 Y 24FM N TS @ AR TR
s g Qe flo g yTHAT & A IY
wy fzar qman & fr wa A @
?@'ﬂﬁﬁ' 1 Wfﬁ!ﬁ@o THe
wre o7 gfemzra 21 atw Y 3w &
9gH W T ifpw 47 | TR OF
¥ & urr T aT g ot W WY O
A7 et Afpa sw b ag s A g
far g7 fagrer foar aur ¢ gafae &
argat g 5 aen wod g e %
R R | [WifG qdw ardt A
N St & waardr § aw N wrfas
i 3o wifer fagm I §,
Fafa & wawt SR § ) el W
sfwaret W Y g3 AT WY e
t wafgg mfe A g & we &
st § ag off Wi a7 wF W g
ufgs s=fe o< o8 | % W s=fa
§Tr & ywwe ¥ ghoar freeft wfieg
afy A Fandr § )

oft wrgeer ficfrars wrw (virowrge) -
Iorarw aghew, dwr wrw R oargr ¢
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% atv fioe & o= § aw
AT F ¥ Yoz wwqr | & qwEAr
q& wigs g 7% & fag feat oo
qt & afeaferr @t q@ar 1

83 g7 Temeard A wrer q91i
g | TrEAad ¥ I ¥ 9 FA
¢ FWE T § oF ge & fe T
qaadt & wgwar faew o5 F Fraor
agr 9T amaagE ¥ | § quT wgATg
f& a8 amIy frarc o 99T 3w
¥ firrfge ey & w3 7dY ge? #ar a7
7T W & & # grear gt agr qv ot
@ ArEINFN FATT R T
9T 7T 47 2 6 917 a% agr & A
*rg g 97T 37 a9 a% garé qrefey
AT ITR AT g @ arar ¥
A W gy W AR T A
WA 35T KT & ITHT 47 oferta
fear ot g 2, 3w W felt 3 fos
agr feam | Change of rebgion 1s
change of nationality wafa aqf=ror
¥ g Qlar @ 1 w7 Awa fug
A ¥ fegal w0 aafaor @ w@n
?39 B Ao f& wrAreT @
IEET AT AT WETqTT Y
FEN 1 T 4T77 9T § gAY qATHIC
W A T 9% § O ag
g T AfFY o WA 1 MR
qAY 1 Wy 3q g B fF ag Trm-
d T qn F wwear fer @ ¥
o A e ¥ fag g o
it § 7 97 & fag g < fear o
¥ gafaor @t W 3 1 99 % fag ez
T € AT FT WIT FRANAT FAT
¥ § 1wy a1 FF qefar
wift sraforaas safgRt & fag
Wt wgrar 2 <} § 1 gt vk e
wk tw & wiwwfas qar & foldd
et ot R E 1 KX WY W <hem
<@ | Wt gt o few ot amew

ABADHA 165, 1888 (SAKA)

(Min. of

Hmaln‘uin)iw
O ¢ 1 gewwet & fag a
gl a e pmifew &

Mt froedi 8, A B o ¥
ga7 wgm frag A oF g
®Y WTTAT #Y agrEr 4 AT W E, ®@
IfaT 7 &, woifs gw aq oF oY wra-

T § g I o @ wieq fe
fo agr fama Wt gaemm Wt feg-

&7 ¥ ANE §, T v ¥ g
a N6 Fravae ¥ SR g
a7 falr @ ) ag 9 @ ¥ W

g v g

15.14 hrs,

(MR SpeakerR tn the Chair]

Shri Badrudduja; ] most emphati-
cally protest I repudiate the baseless
msinuation of the honourable member.
He has no right to cast this senous
teflection that Hindus have been con-
verted to Islam by force We are not
going to tolerate this baseless inmnua-
tion

Shri Mahant Digvijai Nath: Sir, I
am on my legs

Shri Badradduoja: Sir, I rise on a
point of order This hon gentleman
18 casting serious reflections and nsi-
nuating that Hindus of India have
been foreibly converted to Islam. I
repudiate 1t and hurl back this despr-
cable lie in the face of the slanderer

Mr. Speaker: All right, you have
repudiated 1t It 1s on record

ot wew fefeom A wRaY
fogw st v & 1 &< & xv foq WY
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¥ wrar g S F 8, e
goft o AFYAH L) W CF FIN T
§ fe wrarr T WX gor agr &
¢ 9w W Ig ¥OT A% & W
¥ go fo ® T 1

& aarerr T wr2AT § e go e
& g wrEA & qw & frwror #
oy € 1 & g8 wAq g feg awr
¥7 Fddr o WA I www
faQrg fro ar ®YC w1 w1 f¥
g gt Wik § dw o fawrorT 7 fear
AT | W A 4F @y IwA i
@@ ¢t om ww foew ¥
@ w0 W T & e
@ 2 wEowm wdl X wFT
wr fir 2% Wl & g%E W Y Y O
¥fiw & w7 AW ¥ ZFE T QN T )
¥fer gt AT & 9w 9T e T
far W FTEAET @ I & TAE Y
W T Y qarEigT Faar g ge,
Farsp1 Py Ao WTor FHReTaTET IETE,
waw M ew A g e k) qg FArdr
wrwferdy ¥ %o AATEH W WhAT T
< &1 & T WAET 97 §Y TEARNT
gwia ¥ wgm ) | AT ATH
wgar ¥ fro g ¥ wTw do
woin weios FTT BT wew 8§,
et dor waid Rl W A
§ € vawrT awT W § WY W N
o uwq g & e v At
wg ag Aoty fredd fe ST o
<A qEwa @ & efeg @ 1 o
QX ¥ gwar wT qfRw 2T R oW
aran & fir dm WY g0 6 Td | @
¥ @ & 3z AW N THC AN W
o At e wgE ar afeT o«
we tw &) of et @ wiew &
wTHT W g ) ST O A qw WY
wfequre AfY waran @Y oy wgw ¥
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W ¥ ST e ot Ay o AT IR
itz oy W &% @ §, wqr A e
w3k 2w &Y favrfor w AT | €T WY
& &g & O w7 WA FAATE |

The Minister of Home Affairs (Shri
Y B. Chavan): Mr Speaker, Sir, this
13 the fourth day when we have been
discussing the Demands of the Home
Mirustry I must thank all the Mem-
bers who participated in this debate.
Many prominent Members from both
the sides have particapated m this de-
hate ] can ssy without much exag-
geration that I am greatly profited by
the discussion

1 would like to deal with as many
important problems that are raused in
the coursc of the debate as possible.
I would like to say at the outset that
with regard to many specific sugges-
tions of a local nature which were
made 1 do not propose to reply to
them m this speech But [ can assure
that T wall personally go into all those
important suggestions made and com-
mumnecate to those individual Mem-
bers who have made them in the
course of the next few months

Coming back to the major problems
that are raised I would like to deal
with them one by one In the dus-
cussion of the law and order situation,
the main topic that was discussed was
with particular reference to West
Bengal

An hon. Member Naxalbarl

Shri Y B. Chavan: snd with
special reference to Naxaitbar: While
doing so naturally, many concepts of
law and order were exolamed The
Communists—~when 1 say, ‘Commu-
nusts’, I mean both the Communist
Parties—tried to enunciate their own
theory of law and order, the Jan
Sangh has its own wav of looking st
the question of lsw and order But
certainly it is my responsibnlity to ex-
piein how we look at the law and
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order problem. I am quite conscious
of the tertific responsibility of holding
this high office because it just does not
merely throw a legal responmblity
but there 13 somethung like a moral
responsibility on one who holds the
responsibility under the direction of
the Prime Minister Therefore, 1t 1
my duty to explain how we look at
the problem of law and order, what
exactly 15 the concept which guides us
in this particular matter with parti-
cular reference to the conditions that
prevall in our country today

I would ke to make a reference
to what Mr Dange =aid about 1t Of
course, Mr Dange 1s not present here
He has written to me he has informed
me that he could not be present here
today (Interruptions) He has writ-
ten to mMe 1n advance I must say
that he has observed that rule which
18 very good

He said that the two important
Mumnstries of thiy Government are the
Finance Ministry which cairies on the
exploitation of the people and the
Home Minmistiy which gives protection
to thuv exploitation In a sense, that
11 how he has tried to look at the
whole functioning of the Government,
that 13 the masses-way of looking at
these thungs I would certainly lke
to reply to this as to how best we can
look atthis problem of law and order

1 want to make it clear at the out-
set that the policy of this Government,
the policy of the Party to which this
(zovernment have the privilege to
helong, 1s not to give protection to any
philosophy of status quo Only those
who want to stand by the status quo
can be said to be miving some sort of
protection to the present exploitation
‘We believe in social transformation
based on social justice and equality
and this belief 15 being translated into
»sction, however imperfectly, that can
certainly be a matter of debate, some
persons can cnticise 1t and criticise
rery vehemently, but there cannot be
anv doubt that this Government, in
the last twenty years, have made

1202 (al) LS—9
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(Min of  roo34
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honest efforts to transiate its policy of
uchieving social transformation based
on social justice and equality You
ran certminly criticise that, possibily
tne speed with which we are going
may not be something of your lhiking
(Interruptions)

Shri 8 M. Banerjee This 1s the
tesult of metamorphosis

Shri ¥. B. Chavan, Therefore,
l'ore 15 no question of giving protec-
lion to any particular class here The
«cry efforts that are being made prove
that Really spcaking, 1f we had not
iried to achieve social transformation,
probably there would not have been
sny necessity for the hirth of the
varty whith is in this corner, namely,
he Swatantra Party, the very birth
of this Party, really speaking—I hope
hey would not take 1t amuss,—af I
may say so,—stands for status quo

Shri C C. Demi: We stand on our
wn strength

Shri D. N. Patodla (Jalore)
itand for prospenity

Shri ¥, B. Chavan' Your philosphy
15 a philosophy of status quo Any-
way, that docs not matter, 1f you do
not like that thing

We

Shri P. N, Solanki (Kaira): We also
heheve 1n social welfare

Shri Y B. Chavan: I am glad

The function of this Government,
of this Minustry s not to give any
piotection to any status quo We
want change in the society We want
crhange 1n the economic relationship
We want equality based on social jus-
tice We want prosperity based on
equality and social justice Our
efforts are in that direction Certain-
ly, there is one difference here I
kncwthntthgy also use the same
phrases

Shri Madhu Limaye (Monghyr)*
General expropriation of phrases
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Shrl ¥, B. Chavan: Where we differ
is again in the method

Anyway, let me come back to the
main point 1 am merely mentioning
this Naxalbari bocause 1t has been
mentioned here by many people, be-
rause 1t 15 a rather symbolic thing in
the present context of India

Mr Dang: tried to make a pomnt
and Mr Ramaimurt also smid the same
thung, that this 1s an cconomic prob-
lem I agree that 1t 15 an economue
problem  Most of the problems
in India ar+ economic problems Not
only in Naxalbari, but most of the
mmporiint problems have thair ongin
in the econoruc base It i1s not just
an econonuc problem only Certainly
it was there 1 can very well under-
stand the erticism that here 15 a prob-
lem, ar agranan problem, which was
not solved by the previous Congress
Government That 15 an understand-
sble enticism 1 can answer that I
do not want to enter into any agru-
ment here but the important point 1s
this Now you are there as the Gov-
ernment, the people have voted you
intopower to work out asocial trans-
formation which you believe :n Now
vhere 15 the justication? Certanly
fou can go and pass a legislation
{cu can take any important any exe-
rutive artion If you do not like the
yresent landlord-tenant relationship,
v7hy have you wasted the last three
mnonths® On the very first day you
tculd have very well passed an ordi-
nance It was your duty But it 1s
not the change of relationship between
the tenant and the landlord that we
are worried about Certainly, we are
not worried as long as thev make use
of the democratic method or power
intc whirh they have now been voted
as a government Now they form the
government there They are not just
cntles sitting on the opposite wde or
just people addressing a public meet-
inF 1 an angry way [ am not talk-
ine of the West Bengal Government
when T sav this but T am talking about
the parties here who are trying to
sdvise them  Certainly, they could
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have advised them to pass legislation.
But, no, that is not happerung What
1s happering in Naxalbarn iz this
Again, the sigruficance of Naxalban is
quite different, and I shall come to
that part presently Even when thewr
people form the Government there
and they have got the authonty and
the capacity to pass legislation and
pas- executive orders, they are exhort-
ing people to violent mass action
flere, the whole thing changes It 1=
not merely an ordinary change but it
1s a qualitative change Instead of
making use of legislative powers, 1ns-
\ead of making use of lemslative or
parhamentary avthorily when people
want the masses to take to wviolent
actions when the viglent mass action
becomes the fountainhead of power
it becomes Maoism 1 wae rather
wondering at one thing the basic
centradiction that 1 caw 1n Shm 8 A
Dange's speech was that he started
wstifying what  wac happerung n
Naxalbari but he ended by rondemn-
mg senile Maoism

Again why 1s this thin® happening”
There 1s violent mass action there,
when they had their own Government
to bring about a transformation, thie
15 going on in an srea which strategi-
callv from the Chinese point of view,
from the point of view of the enemies
of India is very very important and
ver very sensitive

As for Chuna T do not think I can
And bette- words and more apt words
than what Shm § A Dange himself
had used He said that 1t is a new
prophet with a red book in one hand
and a sword mn the other Tt is a
terrific description but how apt 1t '

Shri Randhir Singh: Very apt in-
deed

Shri Y B. Chavan: When a new
philosapher with a red book in one
hand and a sword in the other is
deneing on the frontiers of India with
# loca] Maoism raising its ugly head
here, what aTe we to do* It s @
question that we have to answer
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I am not bothered about the social
Certainly, they can brng
about social changes, because we have
bound purselves for the social changes.
We want economic changes We want
explatation to be stopped. Of course,
they may criticise us and say that we
Rave fmiled. That may be thewr cnti-
casm that we have fmled But n
some States, now, those people have
been voted into power Well, now,
let there be a competition of perform-
ance Certainly, we want to be judg-
ed by the people

Shri Umanath: Allow them to rule
so that therc may be compectition.

Shri ¥ B. Chavan: Let there be a
healthy competition.

Shn Pilloo Mody (Godhra) My
hon friend has mussed a milk bottle

Shn ¥. B Chavan' Now, they have
been put into power i1n cirimn States
They say that they beheve in social
transformation  We alsp claim that
we beueve m social transformation
We may have lost or wc may not
have performel what we should have
done during the last twenty years
Let us havr he~'th rpmoctition now
But the competition 18 not showing
much of results, if what 1 have read
of Shr1 Madhy Limaye's statement 18
coitreet, T do not know about its cor=
rectness because I only read some
press statement about it But I know,
because they will know the difficulties
of running governments The parties
have ultimately thewr own limitations,
certamnly, certain difficulties do come
up, certainly, we have to work ulti-
mately with our own people, they
may be there today in the Congress
and tomorrow they may go into the
SSP or the PSP or any other party
But the people are the same Ult-
metely, we have to work with the
people and take work out of those
verv people. You are expected to
perform with the same people Let us
have this sort of thing

Bo what I wanted to make clear
was that we a8 Government here, and

ASADHA 15, 1080 (SAKA)

{Min. of
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my Minstry as the wstrument of that
Government, want to do one impor-
tant thung, we want to create condi-~
tions of peace and order zo thal tius
souial transformation based on equa-
Lty and social justice takes place
pacefully and in an orderly manner
That 15 the role that we have to play,
that is, really speaking, the function
wc ha.c to dis.harge This .s the one
important consideration which guides
this Mimstry I know that in order
t» achieve this peaceful and orderly
condit.on one has to look to many
other aspects of the pioblem One has
to look to the economic problem, reli-
gious sentiments, the language prob-
lem, border 1ssues and what not
There 1s the problem of the younger
generation which cropped up last
year 1 am in charge of this Minustry
for really seven months now As ¥
amd 1 entered this high office with
great humility and with 2 ternific
vensc of burden on my mund because
thus was an office which was held by
people like Rajan, Sardar Patel and
Shastri

An Hon, Member: And Panditn

Shri Y. B. Chavan: And Panty, cer-
tiunlv another great man

Shri Hem Barua (Mangaldai) What
about Nandapn®

Shri Y. B Chavan: Nandaj too.

An Hon, Member: Not a great man?

Shri Y. B Chavan: This was a year
preceding the elections 1t we look at
the last few months, we can see how
ternble the problems were which we
passed through. There was the prob-
lem of the cow movement, there was
the problem of students. I think even
now perhaps [ can say, if I may be
pamlttedtommthltmmud
«ix months [ am facing angly young
men outside this House and angry oid
men 1n this House

mhmmpmblemanﬂthepnb-
lem of tion are shll there

reorganisa
We thought we had solved the prob-
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lem of Punjab Theres was a demand
Nanda): went into the problem and
certanly solved it, as far as conditions
pemutted But the problem stull re-
mains There 1s the proolem of reor-
gamsation 1n Assam facing us I am
mentioning some of these 1 wish
they were so sumple that we could just
sit here and say ‘this should be done’,
as the Gods smd let there be water
and there was water, ‘let there be
Iight' and there was lignt I wish we
cculd similarly say ‘theie should be
no problem’ and there was no prob-
lem' I wish we had that power I
am meeting the representatives of
Assam and [ hopc the hon Member,
Sin Hem Barua, who 1s facing me
here will put up the same smiling
face there too

These are the types of problems,
the language problem, the economuc
problems, the difficult economic situa-
tion and so on Last year there was
farune That created 1ts own diffi
culty—shortage of food Shortage of
food 1s a very explosive situation
We are, I know, still facing that
situation  That also gives birth
to a new law and order problem

Shr: Vasadevan Nair (Peerwade)
Who created these problems and who
worsened them”

Shrl Y. B Chavan: I am not so doe-
trinair That ;5 the main difference
between you and us  You accept cer-
tain doctrines which give you expla-
nation for anything and in a simple
way In a difficult national, economic
and social problem, you cannot just
exjltr away the thing by a single
sentence Drought was there not be-
cause of our fault I hope you would
at least concede that position

Bhri Vasudevan Nair: I was not re-
ferning specifically to drought

Mr, Speaker: Let hum address the
Chair

Shrl Y. B. Chavan: I address the
Chawr

JULY 6, 1967 (Min. of Home Affairs)
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There are certainly some difficulties
which are beyond us or anybody pre-
sent here I am not going into those
details because there are many as-
pects  These were certainly not with-
In the capacity of one group of people,
whether Congress or non-Congress,
this or that In such a difficult time,
when we have to face such a situation,
1t 1s much better that we understand
what are our basic responsibilities
That 15 why I explained that our basic
responsibility was to create conditions
1n this country so that the social trans-
formation which 153 our aim could be
attempted 1n conditions of orderliness
and peace

There are other important matters,
because, m that connection, some mem-
bers did make mention of the State-
Centre relationship This 13 a phrase
now often used in the Indian press to-
day and on the Indian political pla-
ttorms today This has many phases
and aspects 1 do not propose to deal
with them all, but as for as T under-
stand Centre State relations, 1t 13 not
a new problem Even when all the
States were Congress Governments,
there was the State-Centre relation-
ship You will concede, Sir, because
you also headed g State once gnd I
had the pnivilege of heading another
State, that we cannot say there were
no State-Centre problems There
were the Kmnshna-Godavari and =0
many problems

In such a country like ours, where
many Lngustic groups have formed
wmto one nation, and where we have
got a common destiny, and when we
are deterrmuned to live together, there
are bound to be problems There are
problems even in a house where a hus-
band and wife lhve Where 50 croer-
es of people live, naturally there are
bound to be problems The point is
what 15 the manner mm which to solve
the problems That, really speaking.
13 the main problem

I also claim to be a student of his-
tory, and the one important lesson
that we have learnt from the history
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of the last many thousand years is
that India has larged behmd, India
has deteriorated, India has come into
difficulties, only because there was &
weaker Centre here, Sometimes
there was no Centre at all, or, if there
was a Centre,, 1t was a weak Centre
History has given this country an oP-

, has given us the ne:tel't
opportunty that India did not have
in the last many thousand years, and
thus Hon Housc and you as the Spea-
ker of thus House, the symbol of that
Centre

Shrl N. Sreekantan Nair (Quilon)
Is your Centre strong now?

8hri Y. B Chavan It 1s your and
my respon ibiity to make this Cen-
tre stronger There may be problems,
there may be the Kerala problem
therse may be the Madras or Tamil
Nad problem, there may be the M}
gal problem 1 cannot guarntee tha
there will not be any problems As
long as there are jntelligent lLving
people, there will be problems These
are the prople who are progressive
people Kerala 1s goung to progress,
Tarml Nad !s golng to Pprogress, Ben-
gal 1s going to progress, and progres-
give people will always have growing
problems The capacity to create pro-
blems 1s also a sign of growth

hat 1s our attitude? This is
a}:;outm‘t;m function of this Minstry
to =ep that co ordination between the
different States and the Cenire takes
place and to create the conditions to
keep, mamntain and increase and stren-
gthen the umity of this country 1s ano-
ther important duty of this Mmstry
I would like to be judged by this cn-
tetion

Somebody, was 1t Shn Dwivedy or
somebody else, rmsed the Question
vhltmthecrlteruonwmchuﬂs
mmstryshowdbejudnd"rhuem
the criteron which the performance
of this Minstry should be judged We
will certsinly try to do that because
1 know there are certainly some tre-
mendous problems which are facing
this Ministry 1t is po use merely as-

ASADHA 15, 1880 (SAKA)

(M. of
Home Affairs)
king us why you failled here, why
you faled there. I said I was certa-
inly profited, but 1 was also looking
forward to some lLight on some of the
new problems which are facing thus
country, not only this Mimustry When
1 say this Minustry 1s facing problems,
1t 15 not the Minister in charge of
this Mimstry, or the officers 1n this
Mimstry who face problems, in that
connection, I can say it 1s the country
which 18 facing those problems these
difficult border problems, the reorga-
nisation problems :n Punjab and As-
sam, other difficult problems in Naga-
land and Mizos, the tribal problems,
the problems of the younger genera-
tion 1 this country

Dr, P. K Deo (Kalahandi) Nagas
18 with the External Affairs Mimstry,

SBhri ¥ B Chavan: Better don't
talk about it Why do you want to
bring 1t We are discussing the Home
Ministry Nagas 1s not an external
problem 1t 18 an internal problem

Shri Bal Raj Madhok (South Delhi)

Take it away from the External Aff-
airs Minmistry

10042

Shri ¥ B, Chavan Don't go merely
by that Then I said Mizos also Thers
are certamn problems of Nagaland
which are my responsibihity also

An Hon, Member; Say that

Shr; ¥. B, Chavan: It 15 a known
thung, there gre certmin aspects of the
problem which are my responsibility
It 15 more important to take a geme-
ral view It 15 not enough to go inte
the past we are alsg to look forward
and see what are the problems and
how are we going to face them and
what should be the athitude and which
are the forces which are going to help
us to solve these problems 1t 1s this
constructive attitude wlich 13 gomng
to help not only this yurustry but also
the country

I began by saying that 1 would Hke
to express certan views about the
considerations and values that weigh-
ed with this ministry, These are the
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considerations and attitudes which jn-
fluenced the decsions that thus mins-
try took or the recommendations made
to the Prime Minuster

Some Members referred to the ge-
neral corruption This question has
been considered ip this hon. House
for the last many years I am not
one of those who can say here iz a
solution or remedy with me which is
like magic 15 going to destroy corrup-
tion completely That 15 something
very complex It is rather deep-roo
ted and 1t requires certain attitudes
We should think what right remedies
we should take and whether the steps
we a1e taking are right or wrong The
Santhanam commuttee’s 1eport had
been discussed on many occasions in
this House We have dlready said
what recominenddtion, we have accep
ted. One thing has biten a matter of
cdiscussion what 15 1t that we are
dong to see thalt tor-uption at the
top level 15 climinated” How are we
going to remove 1t and what 1s the re

medy that 15 proposed”

I had eaplained in more than
one occasion all these things in some
detaill  The interam report of the Ad-
minwstratite Reforms Commugsion has
1ccommend d the institution of Lok
pal and Lokayukt We had some dis-
cussions with the State Chief Minis-
ters and they had asked for uume to
consider the suggestinns I hope they
wul send thar recommendations soon
But apart from the fact whether the
states accept 1t or not I think there
18 no hesitation as far as we are con
cernod, in saying that this 1s an 1nsti
tutional a-Tangement If the States
do not accept, the Centre will have
to accep tit because 1t 15 much better
that w» bgin with this institutional
arrangement I do not want to be so
brave as ‘o say I will remove this
or that All I can do 13 to make a
human eff it to provide remedies to
provide 1ustitutional arrangements
whereby ose can check this corrup-
tion, detect corruption and pumsh
those who afe corrupt That s all

JULY & 1987
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Shri
Nanda;, promised to do 1t i twe
years \ Can youy do 1t n at
three years?

Shri Y B Chavan I am rather a
hnmivie Jaon 1 to ndt mdke promi-
ses of that kind

Shri Umanath That means that
Nandajt 15 not humble?

Shrn Y B Chavan Some hom
Membeirs particular Shry Krinamoor-
th1 1cfeired to the questio of langu-
age Thig question ynfortunately be-
comes ymmediately g very delicate 1s-
suc whenever 1t 15 discussed 1
was wondering 1f the last few munu-
tes of the debate were likdly to be
spoiled by certain rcferences to com-
munities When 1t comes to the gues-
tio of language and rcligion I do not
know what happeas n this country
we immediately lose our balance

An Hon Member Fanaticism

Shri ¥. B Chavan 1 am talking
generally not parficularly It 1s a
fact and I also belong to one langu-
nge group Do not think that 1 am try-
ing to criticise unybody elste I am
only saying that thig scems to be our
national characteristic But I think
the time has come now when we
shoulg say let us try to get over this
thing Incidentally 1 must say that
1 bked Acharya Knpalani's speech—
part of i1t at least—made yesteray He
was speaking—I think as an elderly
person with g cane in hand, as we
do—about general duscipline m this
eountry and how law and order can be
achieved he was referring to the ge-
neral attitudes m the country It is
also one more thing that we have got
to take care of,
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‘Whenever the problems of language
and religion come up, we immediately
Jose our balance, and we start talk-
ing. Certainly, I believe in the re-
glonal development, and if this coun-
try hag to make economic progress,
certainly one cannot forget regional
progress, But I tell you my expern-
ence; this is my experince in the last
five years When you and 1 were head-
ing certain States, we came here and
represented the problems of our States,
We always thought that we were not
being mven this or that I sometimes
wonder After that I started gowng to
every State as Defence Minister for
comtime, and now as Home Mimster
I go to different States I find that
every State feels that it 18 cheated
I do not know—who 15 getting what
Everybody feels that Delhi 15 not gi-
ving them, then Delli 1s giving to
whom? Even Delhi feels the same way
as Shr1 Va)payee stated

Shri A. B, Vajpayee Delhi, not
New Delhn

Shri ¥. B. Chavan: This 15 a wrong
fceling I know there 3« hunger for
deveclopment, hunger for growth, But
these are attitudes which make us ra-
ther imbalanced 1 would seek your
Lo-operation 1 seek co-operation
fiom all of you Do eriticise, do cri-
ticisr and condemn this Government
wherever 1t 1s wrong But while do-
ing so, let us take care that we do
not create this wrong attitude of lan-
guage, region and religion

1 was very sad that at the end of
this debate, the Hindu-Muslm gques-
tion came in that way 1 think mn
thug country every religion is as safe
as any other religion. It 1s not the
Hindus who are masters of this coun-
try It 1s equally Hindus, Mushms,
Parsees Sikhs. All of them combined
are masters of this country. We do not
propose to say who are lesser Mus-
lims and who are higher Mushms;
who are lesser Hindus and who are
hizher Hindus; such things will only
wreck this country and destroy this
country. Let us now at least try to

ASADHA 18, 1060 (SAKA)

(Min. of
Home Affmrs)

get over these thmngs,

I was talking gbout language, With
this background I am approach-
ing this problem of language. I
hope the hon. Members will under-
stand me when I say this There
13 no doubt that we are commit-
ted to the development of all the lan-
guages in thus country—Rindi and all
other languages We have made that
clear I would hke to assure hom.
Memberg that the Goverment's deci-
sion 18 to have the UPSC examination
in all the languages. We have accep-
ted that. In the process of implemen-
tation, our effort ;s thus, I was dis-
cussing, a few beweeks before, this
question with the Chairman of the
UPSC, T have made a request to him
to sec that he starts all the languages
simultaneously If there are some ad-
munistrative difficulties, may be in the
first term in the first stage, there will
be some few languages., But I have
no doubt that in the course of one
year, we will start these examunations
in all the languages which are sche-
duled ;n the Constitution We are
commutt~d to this development of lan-
guages But, at the same tume, we
have to sce that the Constitution has
acceptcd certain languages as the na-
tional languages, as the official langua-
ge But we are commited to this:
what Pandit Jawgharlal Nehru as
Prime Minister and what Shastriji as
the next Prime Minister of this coun-
try had said, they had given certaim
assurgnces and we are committed te
codify, those assurances A Bill has
been drafted 1 can say for the in-
formation of hon Members that I dis-
cusged this Bill with the Chief Minis-
ter of Madras, Shri Annadurai He
suggested to me that it is rather diffi-
cult to give an opinion like this, he
smd “certanly I welcome this Bill as
the first step: but please send this
Bill for conecultation” When they cri-
ticise the Government for not consult-
ing the Chief Minsters, they say, we
are not consuliing the Chief Ministers
because there are many non-
Congress Governments. But when I
am consulting all the Chief Ministers,
they ask, why are you consulting all
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the Chief Minusters? Is it a point
for complant that I am consulling
Punjab, Haryana, Bihar, UP and
Bengal, which have non-Congress
Governments? When I decide to
send 1t to one Chier Minister, how
can I refuse to send it to others? It
13 only a question of a few weeks I
will informally discuss i1t with the
Chief Minusters when they are coming
this week My effort and intention
15 to ntroduce this Bill at least 1n
this session, wath the cooperation of
all This 1s one aspect I would
Iike to tel] the hon member, we are
not unmundful of the assurances that
were given But he need mnot feel
that all these steps are taken because
somebody 1s trying to oppose the ex-
pression of the feelng of hig State
He 1s rather mstaken

There were some speeches about
the privy purses, etc I can only
make one observation about this
The AICC has given 2 lead by 1ts
historic resolution Government has
a duty to examine it Government
15 examming all the aspects of It—
constitutional, economie, political

ot wq fd  sgr A9 A o
aw 3 Y fr g1 70 v
A AT Er AFT Y wF ¥H ¥ W
gardr aEaYfEFEar «1 A sgre fwar
E (e

Shri ¥. B, Chavan; Whether we
want to kecp the privy puiscs or abo-
Iish them 13 a question that will be
decided by us, the right to decide
this gquestion rests with this Parha-
ment and with the peoplr of India
There 15 no guestion about st 1 do
not think we need try to interpret
what the Prime Minister said Even
i the word ‘International’ was men-
tioned, it wag not mentioned to coms-
promise the sovereignty of thas coun-
try There is no doubt that it is an
internal problem

JULY 6, 1087 (Min. of Home Affairs)
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Shri Randhir Singh This {3 also
first-hand official version,

Shri Vasudevan Nair: Will the Hon.
Minister come to a decision about the
privy purses 1n this session

Shri ¥, B. Chavan: ] wish I were
able to say one way or the other
about 1t I am sure these examina-
tions will take some time

ot wy feod wmz 20 A WY
a1 |

Shri ¥. B. Chavan I am not as
pessimistic as you are, Mr Limaye

Shri Pillo Mody: Address the
Chair

Shri ¥, B, Chavan' These were the
general 15sues that were mentioned
in the course of the debate I would
like to come to the points rased by
some individual members

Shri Bal Raj Madhok: Say some-
thing about the Kashmir issue also.

Shri ¥, B, Chavan: About the
Kashmir yssue, I can tell you, you are,
ag often msinformed Our basic ap=
proach to Kashmir has not changed.

Shri Piloo Mody;
the Chair

He must address

Shri ¥, B. Chavan: When
dress you, are you afraid of it?

Shri Piloe Mody: Yesterday Ach-
arya Kripalani men}wned about peo-
ple dnving cycles without lLights, hus
1% a similar examaple

I ad-

Shri Y. B. Chavan: Sir, I think I
have mentioned about this question
of Naxalbari etc, that 1 would reach
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that question a little later and explain
the Government's pomnt of wview,
There are some views erpressed based
on a suspicion When we take notice
of certain unconstitutional aspects of
any admumstration ummediately it s
suggested that we want to jump at Jt
and take charge of it When we do
not take any such athitude then some
hon Members from that corner say
that there ;3 reluctance on the part of
the Central Government to intervene
and therefore there must be some
motivation in that Shrn Patodia
yesterday tried to say something like
that I can assure one thing We are
not concerned in this matter of going
and taking over anything At the
same time, we cannot afford to 1gnore
certain conditions that are crea-
ted 1n certamn areas Particularly mn
the case Naxalbary 1 hink, 1t 18
my responsibility to tell thuis  hon
House that conditions there are not
yet umproved Things are as serious
as they were before The West Ben-
gal Cabmnet has certainly issued cer-
tain orders yesterday I have yet to
study the 1imphications of these
orders ete, and I will avail my-
self of the opportumity of the pre-
sence of the Chiel Mimister of that
State in the city and discuss the mat

ter further The type of trouble
which 1s taking place 1n that sunsitive
areg ceitamly makeg it the responsi

bility of this House the responsibility
of this Goveinment, the responsibility
or every citizen to look at 1t with an-
xiewy Wilh concein But immediately
it does not mcan that we want just to
take over the admumistiation 1 know
what ternfic responsibility 1t 1s to
take over One cannot at the same
time be indifferent to what 1s happtn-
g there What has happened 1n
Naxalban 1s something which one has
to take very serious notuce of

I can give some of the details as to
what 15 happening there The number
of incidents in which mobs of tribals
were led by CP(M) workers are
many They include damage to crops
and properties, arson, assault on per-
sons and even murders The first of

JULY 6, 1967 (Min of Home Affasrs)
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the incidents of lawlessness was re-
ported on March 2, 1967 ‘There are
about 90 serious cases As I saud,
they include crimana) trespass, inti-
mdation, rioting, unlawful assembly,
dacoity, arson etc In Apml there were
threg mnstances in which one was
lorcible occupation of land In May
there were 17 cases, these include 5
cases of jooting, 3 cases of forcible
occupation of land, B cases of damage
to ciop and other property in which
5 persons were injured and one killed.
In June there were 63 cases includ-
ing 40 cases of looting, 7 cases of
theft of arms and ammumtions, 2
cases of forcible occupation of land, 4
cases of damage to crops and other
property, oné person was killed by
the mob and two among the mob were
killed when resstance was offered,
and six were 1njured In the first
three days of July, because 1 have in-
formation only up to 4th July, there
were seven cases ang all these were
locting of property

st wy foe®  worw wetew, A
SqaEqT F1 9% & | wA? AgEw ¥ qvit
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Mr. Speakerr Will you kindly mt

down  You have made your pomnt
The hon Mimster has got so much
of noes and flles before huim He
refers to them when he wants to give
some figures

st vy foerd
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Mr. Speaker: He has got all the some other spoakers alsy who Ml
notes and files How can ] ask him contributed So, | think I shoigdl
to lay all of them on the Table of make a mertion of gome of thode
the House? points -

an-
dormation the
extent of the trouble, the depth of the
trouble and the persistence of the
trouble Naturally, this gives the
an-

xiety that everyone of us feels about
it But, even then 1t should not be
made out as if we have got some
motives or something against the poli-
tical party which 15 responsible for
this because I certainly would hke
all non Congress Governments to
succeed as 1 want Congress govern
ments to succeed

Shri Charanjit Ral (Dausa) You
imposed Pre 1dent s Rule in Rajasthan
for much less

Shri X. B. Chavan. If the Swantan-
tra Party 1n Rajastnan could form a
Government 1 would wish them well
What could I do if they could not do
so” I sincerely assure them that I
want non-Congress govirnments to
su ceed as I want Congress Go cmn-
mtuts to succeed because 1 want the
people to succcea It 1s not 4 qu.ation
of a government or a parly, what we
want hefe 1s that the people should
wutceed because the form ol govern-
ment 1n a democracy 1s a weapon for
peoble to better their ives So when
1 am wishing well, 1t 15 not wishing
well o1 the team of Mimisters [ am
wishing well of the people But, a
the same time, certainly there 15 some
responsibility attached to us When
1 am saying all these things it 1s only
to expres. mv concern anxiety from
the nationa]l security point of view
and also from the political and
the constitutional point of view of the
situation 1n Bengal

Shri 8§ M, Banerjee What 15 hap-
perung m the coal mines?

Shrl Y. B. Chavan Now I come to
some Other speakers, because there are

The hon icmber, Shrm Dwivedy,
certainly made a Teference to this
point But he has also made a re-
ference to border sécurity So, I think
I should make a mention of it This
15 a subject where I must acknow-
ledge the debt and congratulate my
predecessor, the hon Shri1 Nanda, the
then Home Mimster for hig important
contfibution to India that he brought
together all the border forces and gave
the country a cenirally co-ordinated
well-developed border secunity force
It 15 certainly & contribution which
must be recogmsed, because I knew
from my own experience in my pre-
vious charge how dafficult it 1s to co-
ordinate information, coming from the
different State border police and keep
this House informed and alsg keep
the Army Headquarters informed and
take proper action 1n ttme This force
1s a very important contmibution be-
cause as I said it 15 a co ordinated
force which facilitates common train-
mng which fatilhtates common equp-
ment which facilitates the use of di-
flerent types of weapons with better
firing power 1 must say that in the
year and a half or the couple of +cars
this foice has been 1n existence it has
certainlv. made very good progress
which I must mention here

One other point that the hon. Mem-
ber made ;s that instead of the Home
Ministry dealing with this force, 1%
should be handed over to Defence It
1s not a question of a dispute between
the Defence Ministry and the Home
Mimstry  because even ag Defence
Minister I had held the view that this
should not be the revponmility of
the Defence Mimister Their roles and
functions are different 1In case of
Wwar in case of actual hostilities, in
case of actua] operations the Border
Security Forre automatically goes un-
der the operational control of the
Army, but in peace time the role of
the Border Security Force is quite



different from that of the Army Let

get the mgnuficance of the force that
1t 15 It 18 a police force and during
peace time the protection of the
border 15 a police function, 1t 18 not
an army function This difference in
the functional roles of the different
forces has to be taken note of There-
fore though i1t was & well intended
suggestion 1t 1s not a feasmible sug-
gestion or a necessary suggestion

Shri Surendramath Dwivedy (Ken
drapara) Do theyv keep any haison
with Defence?

Shrn ¥ B Chavan Yes they do
Jery much  otherwise 1t loses the
smgnficance of its exustence There
18 well co-ordinated limison at the
loca] level at the medium level and
at the Central level The lLiaison func-
tions very well

Then Acharya Krpalam made a
relurence to a certmn incdent that
took placr 1 have tourhed on the
other aspeets of the problem that he
rai ed but he made a refer~nce to &
particular aspect That was about
<om¢ disturbance 1n =omg public meet-
ing He had sent some pcoplc to me
1 distussed the matter wth them
They gave Me a certain  memoran-
dum which 1 <ent to th¢ Madhva
Pradesh Government A certain re-
port was called for and the report I
received showed that that action had
to be taken because of certmn dis-
orderly situation that developed
there But I cannot go more into the
facts because similar allegations were
made against the District Magwstrate
of the place and my information 18
that the District Magistrate has gone
to the court for defamation As the
matter 13 sub judice it {s rather di-
ficult for me to go into the factual
position  Acharya Kripalan! wanted
to know about 1t but T cannot discuss
the facts because it has become a sub
fudice matter

ASADHA 1 1860 (SAKA)

(M¥w. of 1
Home Affains) o4

Then, Shin P M. Sayeed mentioned
the problem of Laccadives Here [
must say that when we thunk about
the Mizos and the Nagas, we as thus
Government and also this House have
always to be careful to have know-
ledge of the problems of Laccadives
and Andamans This 13 also a very
important responsibility of this Minis-
try Laccadives in the west and
Andamans n the east are the two
sentinels of protection of national
security from the sea side and the
contentment and welfare of the peo
ple there and other facilities are our
concern 1 can assure him that we
ar¢ all aware of their problems

Naturally they have to go through
a process of evolution It 1s rather &
far off area and there are certam
Jocal difficult conditions But certainly
we would like to pay as much atten-
tion as we can and 1if necessary spe-
c1a' attention to the problems of this
area 1 am hoping—and I can say OR
behalf of the Prime Minister also that
she was also thinking 1f an opportu
nity comes her way—to visit Lacca-
dives some time and meet the people
there and try to acquaint our<elies
personally with the loral problems
there So I thought T should take
note o' this nroblem

Shri Umanath You have forgoitem
abeut gheraos

Shri Y. B Chavan* I am coming
to that T am glad he mentioned 1t
1 was coming to it because some Mem
ber mentioned gheraos We have dis
cussed gheraos and very ably 1 got the
support of Acharva Kripalan) vester-
day He smd that if you want to
resort to violence then boldlv say that
vou want to do so but do not say
that it 1 8 les imate thing that its
picke* « 1t 15 satvapraha it 13 m
legitimate labour weapon It 15 not

People ask me what 14 our attitude
towards the role of the Police I am
prepared to sAy the police 1s not &
repressive nstrument of Government
We want police not to interfere in the
lemtimate trade union achvity any-
where, but we certainly want the
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[Shm ¥, B. Chavan]
police to take note if there is any
danger to the property and Iife of the
employer. We just cannot allow that.
If they resmt to any obstructionist
tacties, it cannot be allowed

Shri N. Sreekantan Nair: Only the
employer, not the worker?

Bhri Y. B. Chavan: The worker, of
course, cannot be killed How can he
be killed? £

st W ™ (30) - w7 WA
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I smud first that we do not want
police to interfere in any legitimate
trade union activity because we want
them alsp to give protection to the
legitimate agitational activities of the
labour.

Shrl Umanath: The workers can
be thrown gut and starved to death.
There is no protection for them.

Shri Y. B, Chavan: ‘There is the
protection; the Labour Minister provi-
des protection to them “Wherever
you are running the Government, you
are supposed to give protection,

This country can claxm to have the
most progressive labour legislation,

Shri Umanath: You agree to am-
end the Constitution so that effective
law can be provided You don't agree
to that.

Shri Y. B. Chavan; Why don't you
do that?

Shri Umanath: If you agree to
amend the Constitution, an effective
law can be provided.. (Interruption)

Shri Y. B. Chavan: You cannot
force me to agree.

JULY 6, 1867

(Min. of Home Affairs) 10046

That is where you and I differ. You
asked about ‘gherao’ and I say that
gherao is not a legitimate labour acti-
vity, it iz an obstructiorust activity.
I am afraid, possibly, he has not con-
sulted the Chief Mimster of Kerala

Probably, he also thinks the way I
think

Shri Umanath; Mr. Ramamurti
meade our Party's position very clear
(Interruption)

Shrl Randhir Singh: The rule of
law must prevail.. .

Shri Y, B, Chavan: I am glad that
he reminded me about gherao be-
cause I wanted to say what 18 our
concept of the police role in these
matters, We know that police also is
an jnstrument of a Government which
believeg 1n social transformation. It
is not merely a repressive weapon; 1t
has to be used so as to create condi-
tions which are helpful in social
transformation and not to restrict , ..
(Interruption)

st aq w@ Tt fAg g 2w
¥ A9 § a1 Mifagr w=@ )

Shri Umanath: The policemen are
in Jaill now

Shri ¥, B. Chavan: I am touching
now the smaller i1ssues that were rais-
ed by the Members Another issue
that was raised was about the police
verification  About police verification,
somg orders were 1ssued 13 or 14 years
back We are reviewing those orders
Our thinking is that no political con-
duet should be brought into in this
police verification, as far as
conduet 1s concerned. So far as sub-
versive and violent activities are con~
cerned (Interruption) 1 am saying
that policy 1s under review. 1
mentioning the thinking of the
ernment which is guiding us
making this review., When we
specific orders, we will let the
know and we will let you know

HET



l0s7 DG

A question was raised about police
verification and I thought 1t was my
duty to indicate what 1s the present
thinlung of the Government in the
matter

Shri 8, M, Banerjee: When you were
the Defence Minister, you know that
some poor Muslims who were serving
in the Defence ordnance factories were
discharged for being pro-Pakistanis
They had spent 18 years in the ord
nance factories You know these cases

Shri Y. B Chavan: About the people
who were risks to our national secu-
rity 1 cannot take them What can
1 do” Your idea of national security
and my 1dea of national security differ
1 cannot help 1t

1 know there were some mportant
contributions made from this side
also The hon Members, Shri Chin-
tamam Pamgrahi, Shri P Venkata-
subbaiah, Shrimati Tarkeshw arn
Sinha and others made a good con-
tribution Shrimati Tarkeshwar:
Sinha asked me an important ques-
tion and gshe asked me a ‘ery spe-
cific and a very pomted question
about the visit of the Chinese Third
Secretary to Calcutta She rased
four pownts and I would like to reply
to them Firstly, she asied whether
the Chinese Third Secretary wsited
Calcutta and my reply 1s ‘Yes', sec-
ondly she asked whether he contac
ted any Communist (Marxist) leaders
or workers and my reply to that 1s
Yes'

ot Ty dww uww  (AOEEY)
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Shri Umanath ‘Thst 1z utterly
false Mr Chavan 1s taking advan-
tage of the majonty (Interrup-
fion) ‘This 15 an utter falsehood

Shri Ranbir Bingh: Truth 1s
bitter

shri ¥ B. Chavan: The third ques-
tion wax whether he wvisited a certamn
theatrical performance, yes, and
whether they shouted slogans In
favour of Mao, yes,

ABADHA 15, 1880 (SAKA)

(Min. of 10058
Home Affairs)

_Bome hon. Members; Shame, shame.
(Interruptions)

Shri Umanath: There seems to have
been some understanding between Mrs,
Tarkeshwar: Sinha and Mr Chavan

Mr, Speaker: Even 1f anybody has
not asked, he has the right to reply
Somebody has asked the questions and
he has replied

Bhri Bal Raj Madhok: Did a Mem-
ber of this House accompany the
Third Secretary to Calcutta”?

Shri ¥. B. Chavan' [ have no such
information I have no nformation
that any Member of this House accom-
panied hum If I have information, I
will say ‘yes’, 1f I have no information,
then I will say 'no’

Shri Surendranath Dwivedy: Is it
not a fact that the First and the Third
Secretaries stayed in Calcutta from
20th May to 24th May 1n the Great
Fastern Hotel?

Shri ¥, B Chavan: This is my diffi-
culty The House may not ask for in-
formation now which I have to speci-
fically get She had asked me those
questions nearly 45 minutes before I
got up to reply and so, I got the infor-
mation on those specific points 1f some
more questions are asked now, I will
require time for them

oft o duw aww A sERd
¥ wegfree A & A T T
g

o wy fowd T wAY R
o weafamr amey & iy aew € A
FqTET ST EN |
Shr1 Y. B Chaven: I do not think

that I can disclose that I do not want
to disclose that

ot vy AR AR Fww I
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Abri Umnmath: Did you refer this
matier to the State Government for
information and f so, what was the

information given? (Interruptions)
8hri Samar Guha (Conta1). On
point of privilege ~

Mr. Speaker: Not so many at a time

Mr gsamar Guha should know that
a privilege motion cannot be raised Like
this He has to give a notice of 1t and
it has to be considered On y a pomnt
of order can be raised

Shri Nambiar: He has made an in-
sinuation agamnst a political party

Mr. S8peaker: Order, order Both the
members &re on their legs

Sbri ¥. B. Chavun: I am not yield-
ing.

Mr, Speaker: The Home Minister 1s
not yelding They may resume their
seats

ghri Samor Guha: In the first week
of June, I had given a call-attention
notice

Mr, Speaker: That may be so

8hri Bamar Guha: specifically
mentioming this Then I gave a short-
notice question ..,  (Interruption)
The House could have been benefited
by an explanation by the Minster
(Interruption) but 1t 1s very unfortu-
nate that both of them were rejected,
neither the call-attention was admitted
nor the short-notice question was ad-
mtted

M. Speaker: Order, order I do not
allow this. Nothing ghould be taken
down He cannot go on like this
(Interruptions) **

Shri Namblar rose—

S8hri X, B, Chavan: I am not yielding
Mr, Speaker: The Home Minister 1s
not yrelding

Shri X¥. B. Chavan: I wou'd hike to
make a reference to the last two
speeches 1 was looking forward to

**Not recorded

JULY 8, 1987  (ifin. f Home Affairs)

10860

Listening to a good speech frem ene of
the very senior members—] mean,
senior in age—Justice A N Mulla, but
1 must say that it was a very dissp-
pointing one ,

An hon, Member: It was a fine
speech
Shri Y. B. Chavan: not be-

cause he criticised us Even the crit-
ciym looked like an election speech.
1 thimk he has not yet come out of the
election-time I had expected a better
performance from a person who had
a judimal experience, 1 had never
expected such an imjudicious speech
from hum

I now come to the last pont of my

speech

Mr. Speakerr Hon Members have
been askang for the names of the peo-
ple who had met the Chinese thurd
secretary Has the hon Mmuster got
the names®*

gshri Y. B, Chavan I have not got
the nameg here with me now

Shrl Surendranath Dwivedy: This
13 a very important matter If the
names are not with him now, will '
give them later” Could he place them
on the Table of the House later®

Shri Y B. Chavan: At the present
moment, they are not with me Fur-
ther, I shall have to consider the ques-
tions relating to the other aspects of
the problem before disclosing any
names So, on that also, I am not
making any commitinent

Shri Nambiar: He has made an as~
pemonontpaﬂyhm

! vy @ww aw ARt 61
qua ¥

Mr. Speuker: What 1s the vyavesthe
kaa prama’? T had myself raiped that
question



3006z ABADEA 18, 1080 (SAKA)  (Mim. of 10063
Home Affairs)
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8bri Umanath: No aadhaar.

Bhri Nambiar: My point of arder 15
Shis. There is g reflection made on
the Communist Party (Marxst) that
sne of their leaders met the thurd
secretary of the Chinese Embassy here
M that 19 5o, 1t 18 5 reflection on the
Communust Party that 1t is in lcague
with the Embassy staf?, Therefore, the
responsibility 1s on  the part of the
Government to tell the House who
that leader is and how far they can
malign the Communist Party without
any vahd reason or proof. Therefore,
we must have the point clarified, That
1 my point of order

Mr. Speaker: The hon Member i«
humself demanding that the name of
the leader of hig party be announced
#0 that everybody may know. There
s no point of order involved The
tion. Member only wants that the name
of his party leader may be mentioned
Let us leave it at that

Shri Y. B, Chavan: 1 am now com-
ing to the last point,

Shri A. B. Vajpayee made a refer-
efice 1o me personally and said that I
was trying to interfere with some non-
Congress Governments. I can assure
him that I have never done that, But
it iy my duty as the Home Minister to
meet people who come to me. People
belonging to different political parties

him of this that as the Home Minister,
I shal] be interested only in seeing that
the governments function constitution.
ally, that there 15 proper coordination
between them and us here and that
they create conditions which would be
helpful for orderly governance of the
States and the country, and this
Ministry will always stand as s sort
of sentinel to watch over the unity
and integrity of India

Shri Hem Barua: May I just ask onc
question” _ . ,

Mr. Speaker: I am sorry 1f 1 allow
the hon Member 1 shall have to allow
several others

Shri Hem Barua: I had already writ-
ten to you.

Mr, Speaker: He should have spoken
on the Demands before; he cannot start
putung a question now, If I allow
him, I shall have to allow several
others,

1 shall now put all the cut motions
together to vote

All the cut motions were put and
negatived

Mr. Speaker: T shall now put th-~
Demands to vote,

Shri §. M, Banerjec: Let the money
be given to them along with the ecut
motions

Mr, Speaker: The queshion is . ..

Shri Plloo Mody: The question may
be put to the sentinel

Mr, Spaaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the President
to complete the sums necestary o
defray the charges that will come
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[Mr. Speaker)

DG.

in course of payment during the
year ending 31st day of March,
1068 in respect of the heads of
Demands entered in the second
column thereof against Demands

Division No. 8]

-‘-

Achal Singh, Shrt

Ahirwar, Shr1 Nathu
Ram

Ags, Shri Ahmad
Ankineedu, Shn
Arumugam, Shri R, S.
Awadesh Chandra Singh,
Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.
Besra Shm 8 C,
Bhagat, Shri B. R
Bhakt Darshan, Shri
Bhandare, Shr1 R D.
Bhanu Prakash Singh,
Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C
K
Bhola Nath, Shr;
‘Bohra, Shri Onkarial
Chanda, Shr Anil K.
Chanda, Shrimat:
Jyotsna
Chaturvedi, Shri R L.
Chaudhary, Shri Nitiraj
Singh
Chavan, Shri Y, B.
‘Choudhary, Shri Valmiki
Choudhury, Shr; J. K
Dalbir Singh, Shri
Dasappa, Shri Tulsidas
Dass, Shri C,
Deoghare, Shri N R
Desaj, Shri Morarji
Deshmukh, Shr1 B, D.
Dhillon, Shri G. 8.
Dhuleshwar Meena, Shri
Digvijai Nath, Shri
Mahant
Gandhi, Shrimat! Indira
Ganga Devi, Shrimati
‘Ganpat Sahal, Shri
‘Gavit, Shrl Tukaram

JULY §, 1987

AYES

Hazarika, Shri J. N
Hem Raj, Shn
Himatsingka, Shn
Igbal Singh, Shri
Jadhav, Shr1 Tulshidas
Jaipal Singh, Shn
Kamble, Shr:
Karan Singh, Dr.
Kavade, Shnn B R.
Kedaria, Shm1 C M
Khadilkar, Shri
Khan, Shri M. A.
Kotoki, Shr1 Liladhar
Krishnan, Shn1 G. Y.
Lalit Sen, Shri
Laxmi Bai, Shrimatl
Lutfal Haque, Shri
Maharay Singh, Shri
Mahida, Shn Narendra
Singh
Mahishi, Dr Sarojmni
Mandal, Shn Yamuna
Prasad
Mane, Shri Shankarrao
Mamkya Bahadur, Shri
Marand), Shri
Masuriya Din, Shri
Mehta, Shri Asoka

Mirza, Shr; Bakar Al

Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mohindey Kaur, Shri-
mati

Mudrika Singh, Shri

Mukne, Shri Yeshwant-

Tao
Nahata, Shr1 Amrit
Naidu, Shm1 Chengal-

raya
Nayar, Dr Sushila
Nirlep Kaur, Shrimati

Pahadia, Shri
Pandey, Bhri K N.

(Min. of Home Affairs)

10064

Nos. 41 to 5B, 124 and 128 relating
%0 the Ministry of Home Affairs.’.

Let the Lobby be cleared
Lok Sabha divided.

b (1630 hrw,
Paffftt, Shrimati Vijays
Lakshm

Panigrahi, Shr1 Chinta-
mani

Paoka: Haokip, Shri

Pratap Singh, Shn

Parthasarathy, Shn

Patel, Shri Manubhal

Patil, Shri A. V,

Pati], Shr1 Deorao

Patil, Shri 8. D

Patil, Shrz T. A.

Pramanik, Shri J. N.

Puri, Dr Surya Prakash

Ra) Deo Singh, Shri

Rajamu Gandha, Kumarl

Raju, Dr D, §,

Ram Subhag Singh, Dr,
Ram Swarup, Shri
Ramshekhar Prasad

Reddy, Shri R. D
Rohatg), Shrimati Sushi-
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Sayyad Al Shri Shukla, Shri 8. N,
Ben, Shri Dwaipayan Shukla, Shri Vidna
Sethuramae, Shri N. Charan

Shri Manabendra Siddayye, Shn
, Shri Shantila] Siddeshway Prased, Shri
Shri Singh, Shri D. N

Sharma, Shri D. C Sinha, Shri Satya Nara-
Sharma, Shri M. R. yan

Shastri, Shri B N. Sinha, Shrimati Tear-
Shastri, Shri Remanapd keshwari

Sheo Narain, Shn Solanks, Shri § M
Sheth, Shri T. M. Sonar, Dr. A. G

Shiv Chandika Prasad, Sonavape, Shri
Shri Sudarsanam, Shr; M

NOES

Adswchan, Shri P, C. Gowd, Shri Gadihngans
Ahmed, Shr; J. Gowda, Shm M H
Amat, Shri D. Guha, Shr: Samar
Amin, Shri R K Gupta, Shri Indrajit
Amun, Shr1 Ramchandra Jha, Shri Bhogendra

J. Jha, Shri Shiv Chandr#
Badrudduja, Shri Joshs, Shri 8 M
Banerjee, Shri S. M. Kabir, Shr1 Humayun
Barua, Shn Hem Kalita, Shn Dhireswar
Bharat Singh, Shri Kandappan, Shri 8.
Bharti, Shri Mahara) Kapoor, Shri Lakha?

Lal

Bramhanandji, Shri Karni Singh, Dr.

(Min. of 10066
Home Affairy)

Supakar, Shri Sradha-
Jar R
Sursingh, Sbri
Swell, Shri
Terodekar, Shn V. B.
Tula Ram, Shri
V?hluubbcuh. Shri

Verma, Shri Balgovind
Verma, Shr1 Prem
Chand

Virbhadra Singh, Shri
Yadav, Shri Chandra
Jeet

Nayar, Shrimati Shak-
untala

Parmar, Shri D R.

Patil, Shri N. R.

Rai, Shri Charannt

Ram Charan, Shri

Ram Gopal, Shri

Ramamoorthy, Shri P,

Ramani, Shn K.

Kumar Madhukar, Shri K M  Shastri, Shri Sheopujan
Deb, Shri D. N Mayavan, Shrj Singh, Shri J B.

Deo, Shrl K. P, Singh  Meetha Lal, Shri Solanki, Shri P. N,
Deo, Shri P. K. Menon, Shri Vishwapns- Somani, Shri N, K,
Desai, Shri C. C. tha Sondhi, Shri M. L.
Dwivedy, Shri Suren- Mody, Shri Piloo Suraj Bhan, Shrl ,
dranath Molahu Prasad, Shri Tapuriah, Shri 8. K.
Yernandes, Shri George Naldu, Shri Ramabedr® Tyagi, Shri O. P
Gajraj Singh Rao, Shrl Naik, Shri R. V. Umanath, Shri
Gayatri Devi, Shrimati Nair, Shri N, Sreekssi~ Vajpayee, Shri A B,
Ghosh, Shri Ganesh tan Vidyarthi, Shri R. 8,
Goel, Shri Shri Chand  Nambiar, Shri Virmthm.sms:i.k
Gopalan, Shri P. Nayanar, Shri E. K. Yadav, Shri Ram

Mr. Speaker: The result of the divi- Ayes 154; Noes 88

shon Is: The motion wa, sdopted,

120 (Al) LSD-10.
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{The motions for Demands for Granis
(Mimstry of Honu Affairs) which

Wery adopted Lok Sabha, mbm&amﬂiﬁ

sre reprodisced ]

Demanp No 41—Mnastey or Homg

AFFAIRE

“Thet & sum not exceeding Rs
4,15,20,000 be granted to the Presi-
dent to the sum neces-
sary to defray the charges which
wil] come in course of payment
duning the year ending the 3lst
day of March 1068, 1n respect of
‘Minustry of Home Affairs'”

Drmanp No 42—CasINET

“That a sum not exceeding Rs
89,70 000 be granted to the Pres-
dent to complete the sum neces-
sary to defray the charges which
wil] come in course of payment
durning the year ending the it
day of March, 1868, in respect of
‘Cabinet' ”

DEMAND NO 43-—ADMINISTRATION OF

JusTICcE

“That a sum not exceeding Rs
2,20,000 be granted to the Prem-
dent to complete the sum neces:
sary to dafray the charges wikdch
will come in course of paymment
during the year ending the 3lat
day of March, 1988, in respect of
of ‘Admunustration of Justice'™

will come 1n course of peyment
during the year endimng the 3lst
day of March, 1068, 1n respect of
‘Census’ "

Denand No  46—SraTisrics

“That a swn not exceeding Ra.
2,35,23,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
duning the year ending the 31st
day of March, 1968, 1n respect of
‘Statistics’ "

Drmanp No 47—Prtvy  Pumses AwD
ALwowances or Inpzan RuLkzs

“That a sum not exceeding Rs
88000 be granted to the Prem-
dent to complete the sum neces-
sary to defray the charges which
will come 1n course of payment
during the year ending the 3lst
day of March, 1968, in respect of
‘Privy Purses and Allowances of
Indian Rulers'"

DEMAND No 48—TENRITORTAL AND
PoLrricar  Pensions

“That a sum not exceeding s,
12,64,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the chafges whioh
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DEMAND No. 50—CHANDIGARH

“That a sum not exceeding Rs.
~ 12,67,11,000 be granted to the Presi-
- .dent to complete the sum neces-
 sary to defray the charges which

will come in course of payment
during the year ending the 3lst
day of March, 1968, in respect of
“Chandigarh’.”

- DEmanD No. 51—ANDAMAN AND
' NICOBAR ISLANDS

“That a sum not exceeding Rs.

4 21,66,000 be granted to the Presi-

dent to compiete the sum neces-

sary to defray the charges which

will come in course of payment

- during the year ending the 3lst
day of March, 1968, in respect of

“Andaman and Nicobar Islands'.”

 DEmAND No. 52—TRIBAL AREAS

' “That a sum not exceeding Rs.
14,48,82,000 be granted to the Presi-
dent to complete the sum neces-

.~ sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1968, in respect of
“Tribal Areas'.”

DeEMAND No. 53—DADRA NAGAR

HavELI AREA

AND

“That a sum not exceeding Rs.
30,41,000 be granted to the Presi-
dent to complete the sum neces-

_ sary to defray the charges which
will come in course of payment
durmg the year ending the 3lst
"day of March, 1968, in respect of
‘Dadra and Nagar Haveli Area'.”

Oemanp No. 54—Laccabwe, Minicoy
AND AMINDIVI ISLANDS

“That a sum not exceeding Rs.
65,81,000 begranted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1968, in respect of
*Laccadive, Minicoy and Amindivi
Islands’.”

(Min. of ASADHA 15, 1889 (SAKA) DG.

(Min. of Irrig. 10070
and Power)
Demanp No. —OtHER REVENUE
ExXPENDITURE OF THE MINISTRY OF
HoME AFFAIRS

“That a sum not exceeding Rs.
2,57,85,000 be granted tothe Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1968, in respect of
‘Other Revenue Expenditure of
the Ministry of Home Aflairs’."”

Demanp No. 124—CapiTaL OUTLAY IN
UnioN TERRITORIES AND TRIBAL AREAS

“That a sum not exceeding Rs.
13,29,95,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1968, in respect of
‘Capital Outlay in Union Terri-
tories and Tribal Areas'.”

DEmanND No. 125—OTHER CAPITAL OF
THE MinisTrRy OF HOME AFFAIRS

“That a sum not exceeding Rs.
24.41,000 be granted tothe Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1968, in respect of
‘Other &apital Outlay of the
Ministry of Home Affairs’.”

MINISTRY OF IRRIGATION AND POWER

Mr. Speaker: The House will now
take up discussion and voting on
Demand Nos. 63 to 65, 128 and 129
relating to the Ministry of Irrigation
and Power for which 3-1|2 hours have
been allotted.

Hon, Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the
serial number of the cut motions they
would like to move.
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Dxvanp No 63—Mpasmey or
IrrIGATION & Powma

Mer. Speaker: Motion moved

“That a sum not exceeding Rs
31,88,000 be granted to the Prem-
dent to complete the sum meces-
sary to defray the charges which
will come 1n course of payment
dunng the year ending the 3lst
dey of Mareh, 1068, in respect of
‘Mimistry of Irngation and
Power'”

Demavp No 64—MuLTi-pUrrose RIVER
ScHEMES

Mr. Speaker Mction moved

“That a sum not exceeding Rs
14506000 be granted to the Pre-
nident to complete the sum neces-
sary to defray the charges which
will come 1n course of payment
during the year ending the 31st
day of March, 1968, in respect of
‘Multi-purpose River Schemes'”

Drmasp No 65—Oreer  Revewux
ExXPENDITURE OF THE MINISTRY OF
ImGATION AND Powen

Mr. Speaker: Motion moved

“That a sum not exceeding Rs
0,01 17,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1088 1n respect of
‘Other Revenue Expenditure of

the Mimstry of Irmgation and
Power'"

DxuMAnD No 128—CAPITAL OUTLAY ON
MuLr-Purross River Scrrsms

My. Speaker: Motion moved

“That a sum not exceeding Rs.
16,33,45,000 be granted to the Pre-

JULY 6, 1967 (Min. of Irvig and Power)
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‘Capital Outlay on Multi-purpose
Ruver Schemes’”

Demanp No 120—Ormer CArreaL
OuTLAY Or THE MODUSTRY or IRRIGATION
AND Powmm

Mr. Speaker: Motion moved

“That a sum not exceeding Rs.
11,40,87,000 be granted to the Pre-

8hri Charanjit Ral (Dausa) Mr

Speaker, Sir, I move all the cut
motions standing 1n my name I
hstened just now to what Mr Chavan
said about the AICC 1t 1s smanng
that in the meetngs of the AICC not
a single Congressman spoke about the
common man, not one of them gave
any concrete suggestions to increase
production or bring down prices
(Interruptions )

Shri P, K. Deo’ They cannot show
their back to the Chawr, Sir

Mr. Speaker Order, order This
19 not the way The hon Deputy
Minister can hold a sub-commites
meeting outside, not 1n thus House It
18 unfortunate

Shri Charanjit Bai+ All they did
was to cast their longing eyes op
the assets of others  (Intevruptions)

about enlarging government’s import
and export trade or about withdraw=
ing the privileges and the privy pur-
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102 mulion tons of foodgrains to feed
ourselves At best, so farwe

80 mulion tonsg in 1964 After four
years, the population will go up to
about 555 milion and by the end of
the next plan, about 625 milion, Then
we will need a food production of
about 130 mulion tons How on earth,
are we going to produce this much?
If we look at Government's past per-
formance and policies, we have a Jot
of disappointment m store

Let us see now how this problem
has been tackled so far” It 13 being
done primarily by irngating more
land through miver valley projects
which have gone on increasing year
after year Ji was a =ad mustake to
take on projects indiscriminately year
after vear Despite the himitations of
finance, Government succumbed to the
regional and political pressures and
probably also to theiwr passion for
giganiicasm They did not realise
that 1t was much better to take on
those projects which you could finish
completely and early rather than
add on more and more schemes year
after year thus delayng the com-
pletion of a large number of projects
That 1« why we have on hand today
1% many as 205 uncompleted projeets
molving a large investment the
return on which will rome back only
in the 4th or 5th plan Government
now reahises thourh belatedly that it
1i* much better more fruntful and less
costlv to complete the projects on
hand and undertake new ones rather
sparinply It 15 the tragedy of our
nlanning, that they realise after so
manv years and at great rost what
should have been obvious from the
very heginning

Sir i# the Government must un-
dertake new projects, they should do
*o after making sure that the soil is
Tieh and  the vield 1s going to be
large and quick

Our experts also now feel that
and medium lrrigation
not the final snswer
of the entire or

3
,5
ie

|
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major part of our cultivable land
We have a large chunk, about g0
mubon acres, of land which can be
cultivated more effectively and mare
mlmiﬂlﬂmbyw

planners,
therefore, now think, nghtly, and
agan s0 belatedly, that they should
shift the emphasis to munor uriga-
tion projects

Sir, the story of our errors does not
end here We are alsg Victmms of
another error, that is, under-utihsa-
tion of our water resources In the
first three Plans, the potential of
uTigation crested was about 36 mul-
lion acres, whereas the utiisation
was about 26 million acres In other
words, under.utfhsation was as much
as 38 per cent Sir, this 15 senous
But more serious 1s the cause of it
The Government completed the pro-
Jects first, and then started working
on the field channels, they never
bothered to gynchromise the two

Besides these, the Government 1s
also guilty of not paying adequate
attention to another problem If food
production 13 our pnimary worry, 1t
1s sinful to allow waste The double
demon of flood, and water logging
has caused havoc year after year and
the Government has not been able
to stop this colossal waste It 1s com-
puted that apart from health hazards,
floods alone caused a loss m food-
graifs n property, in cattle, and m
rehef work, etc a sum of about Rs
100 crores per annum

16.42 hrs,

[Serr G S DHLLON i the Chaw]

In addition to that on account of
waterlogging fertile fields are cover-
ed by water, thus causing a loss 1
production, and involving a remussion
of revenue to the extent of crores of
rupees

It is true that the problem of floods
is so indricate that It defies completa
eradication Large sums of momey,
and a largs amount of effort over
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[8hri Charanjit Rai]

long periods 1 JTequred to control
this menace Since we are losing
every ysar, among other things, about
8-1j2 mullbion tons of foodgramns, 1t m
hugh tmme that the Government pre-
pared a master plan for the comtrol
of floods Sir, people want 0
sse things done They are not
going to be satisned with the
mere ritual of anti-measures an-
nuafly paraded before their eyes I
must suggest that money should be
found somehow to annihilate these
two demons of floods and water-
logging from our land Let everyone
rest assured that the return in the
form of more food, more revenue, and
less museries to the people, will be a
compensation many timcs over

Sir, 1 will now shift from the gen-
eral to the particular I take the
Rajasthan Canal The work on this
cana] was started in June, 1958 In
mne years, we are nowhere mnear
completing 1t This canal 15 going to
be the longest in the world and will
irmgate about 38 lakh acres of
thirsty, fertile land This project 18
also very mmportant from the defence
point of view, because the canal will
flow all along the Indo-Pakistan
border and would thug facilitaie the
seitiement, among others, of the ex-
servicemen This project 13 beyond
the capacity of the State I am glad
that the Cenire has agreed 1n princi-
ple to treat thig project as a national

long it will take to implement thus
project?

1 would Hke to draw the attention
of the Government to the area that

JULY 6, 1067

(Min. of Irrig. and Power) jo076

existing ames Thag
ungated with the aid of small bunds
constructed on the waters

into the Ramgarh lake As the po-
pulation of Jalpur increased, in order
to mcrease the water-supply to the
lake Government of Rajasthan de-
molished and dusallowed all these
bunds 1 would urge on the Minister
now that this must be remedied by
the Central Government nsising
upon the State Government to pro—
vide wells and tubewells to this area

area was being

I will now come to the potential
Narmada Valley project. This 1s &
very costly project and 1s beyond the
means of any single State Govern-
ment of India should treat it as o
national project and implement it
as early as practicable At any rate,
the Government must take a dec:~
sion on al]l the outstandmg problems

the disputes, if necessary by the ap-
pontment of a Tribunal

the Minister kindly
projects”

I wnll take up Power now As 1
the case of development of irngation,
50 1 the case of power, our progress
has been painfully slow Today

|
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development of power in the coun-
try? I would reqguest the mumster
to enhighten us about what has been
achieved 3o far by this Techmcal
Commuttee?

Regarding the electrification of
villages, I pelieve the Minuster made
a statement on the floor of the House
that he would electrify 1 lakh villages
by 1968—the centenary of Mahatma
Gandhi's harthday So far they have
electrified 55,000 wvillages only,
and though I have all my good washes
for the Hon Mimster I doubt very
much 1f he would be able to reach
that target

The benefit of electricity going into
the villages is that apart from pre
venuing the out flow of population
1t will improve utilisation of water
from wells, tanks and tube-wells The
present position js that about 50 per
cent of the potential of these 1s un-
utilised 1n khanff season, and about
30 per cent in the rab: season

Sir to :mprove the generation
and utihisation of power I would hke
to suggest a §-point plan First, the
Government should prepare and pur-
sue a country-wide plan for produc-
tion of thermal and atomic power,
hydro power being less relhable due
to droughts and inadequate ranfall
Secondly, there should be a quck
and large increase In the construction
of distmbution lines, as the problem
1in our country )z admuitedly more of
distibution than of production of
electricaity  Thirdly, research organmi-

ASADHA 15, 1809 (SAKA) (Min of Img

100
and Power) 7

arid areas of Rajasthan and elsewhere.
My seventh suggestion 1s, the supply
of wmaterisls for irmgation works
should be secured by emlarged indi-
genous production  Eighthly, consu-
mer remastance to the use af electn-
city should be overcome by lowering
the tanff and the minimum charges
should be nomunal Lastly, the pro-
portion of electncity consumed for
agricultural purposes should be rams-
ed 1 the Fourth Plan from the pre-
sent miserable 6 per cent, or less, of
total production to something more
substantial

Sar the Government is likely to say
that the bottleneck n all these pro-
po-als, whether of irrigation or of
power, will be the hmitation of fin-
ance But {for once we have to cut
the Gordian knot and give this sub-
ject whate hot priority The proposal
for small car may be dropped, the
proposal for new irrigation projects
may be either curtaled or postponed,
money may be found by reducing
Governmen(’s adminustrative expen=-
diture or, in the last resort, Govern-
ment should find money by floating
special loans from LIC from Deve-
lopment bank or from the market—
anything can be done Money spent
for producing more foodstuffs wall
come back to us many times, in the
form of money, of foreign exchange,
oy of sel-respect and a stronger base
for our independence'

Dr, Earni Singh (Bikaner): Mr
Chaurman, the Mimstry of Irrigation
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[Dr Karm Singh)
words he used on the floor of this
House, some years ago, regardmg the
1ufi channel project whuch, unf
tely, finds no place at al] in the
Demands for Grants of the Mimustry
of Irngation and Power Spealing
i Apnl 1865, just two yeals ago,
the hon. Minister observed

‘1 entirely agree with the hon
Member from Bikaner that mwe
should gne high prionity to thus
project”

—that 15 the Lift channel project—

“This project was thought of
quite a jong time ago, and I know
that the hon. Member has been
pleading for this project for quite
a long time Now that the Ra)as-
than Canal has come to the 40th
mle”

+«now 1 beheve 1t has even reached
the 48th mile from which the lft
channel will take off—

‘it 18 no longer necessary for
us to halt back”

We treated this as a categorical as-

surance
“We should take up Laft Irri-
gaon of two lakhs of acres 1
have not seen the ste, but I
understand that 1t 15 a place
where there 15 good soil and
therefore, 1t 1s but proper plan-
ning to undertake this project,
and I am very happv that this
project 1s included in the revis-
ed estimate of the Rajasthan
Canal "

This 1s another categorical assurance

JULY 6, 1967 (Min. of Irrig. and Power)
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120° F of the desert heat, 1n such con-

this House who perhaps do not know
tne hardshup under which the people
in these parts of Rajasthan lLive in
I weuld hike to refresh once more the
memories of our friends with the re-
merks of the late Prnime Minister Shri
Jawaharlal Nehru, who, m a reference
to my speech on the game subject,
said

‘One aspect which has not been
forgotten 1n the Plan but which
came before me more vividly 18
that 1n some parts of the country
greater amenities should come to
the people—little things, say—
water supply in Rajasthan The
thought of it s irritating—that
penple cannot get good water yet
In some places they have to go
mules to fetch their water What-
ever plan, there should be of
course in the plan—it 19 certaun
that every village should be given
pure water and may be by the
end of the plan, this will be done
Greater importance should be at-
tached to the common, basic
neccessities of human life which
cverybody m India should have”

*Following the assurance of hon Shri
Nc' ru on this matter, the Minstry of
Irngation and Power took up the lift
wrivation project very seriously, and
I t1ink that the Rajasthan Canal Lift
Channe) project wil] perhaps be one
of the most unique of 1ts kind because
to
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Bhrl Raga: Let us wait till it Is
completed.
Dr. Earnl Bingh:

I smid when |t

As regards the Rajasthan Canal
Authority, we have been agitating
dfrom this part of the House, reques-
ting the Government that thus project
be taken over by the Centre But,
we have been told, from tume to time
that this was feasible and at other
tunes we are told that it 1s not feasi-
ble and I see from the reports now
that the praoposal for the Centre to
take over the Rajasthan Canal Project
13 once more under consideration I
sincefely hopa that you, Sir, will see
that the Rajasthan Canal Project 1s
iaken over by the Centre and that
this project i1n the interests of food
production 1n our country, 1s imple-
mented expeditiously We realise
perfectly clearly that the Rajasthan
Government have shown great incom-
petence 1n handhing thus mughty pro-
ject We as Indians can nghtly say
that the Rajasthap Cana] Project is
the mightiest project in the world to-
day and the credit must go to our
engineers who are building thus pro-
jeet which wnll bring a nver into the
deeerts of Rajasthan irrigating nearly
33 lakhs of acres

Fere I would like to request the
Cmearnment that when the question
of cetting people m the Rajasthan
Canal area 1s considered, the ex-mili-
tarymen or ex-servicemen are given
vronty as this area falls along the
Indo-Pakistan border

17 hrs,

The Rajasthan Canal wil] be ap-
proximately 400 miles long when fully
completed and 1t is requested—and
I repeat this because this request has

ASADHA 15, 1889 (SAKA)

(Mwm of Ing
and Power)
While the emphasis on surface irm-

gation has been consmderable, I feel

that the Minister should also pay

Tore attention to tubewells 1 can

give you an example of what happen-

ed this time 1n my own home town of

Bikaner about two months ago when

the electncity from the Bhakra supply

failed and for two or three days we
had no water to drink Thermal
power stations have to be kept going
all over India although perhaps we
have our grnids working with hydel
power I sincerely hope that the hon

Minister will see that schemes are

worked out all over the country for

grids that wall have thermal power

slations worlung along with hydel
power

10082

You must have observed that in
our country as the population incre-
ases at the rate of 35000 every day
the question of shortage of power and
waler 18 upsetting everybody Bombay
city today faces a great scarcity of
water Madras and, I am sure, all
la~ge cities are facing smular pro-
blems I would hke to suggest to
the hon Mimster, because I know that
he 15 a man who looks wav ahead,
that he must find out ways and means
by which power and water can be
saved 1n this country

If we try to observe the habits of
humanity—the way we spend water
every day and the amount of water
that in fact 15 wasted—I gm sure that
modern man with his ingenuity of sci-
ence m his hands can find owt ways
and means of cutting out this wastage
If you only examine the amount of
water that a man spends while he
shaves every morning, since most men
are right handed, he shaves with his
night hand and he cannot eswitch off
the water because the cold water tap
is on his right side so that the water
continues to nm I tried to examine
this thing If we had foot controla
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[Dr Karni Singh]
each man during the process of shav-
ing alone Multiply this by several
lakhs for each day to appreciate the
savings that can be effected

Bhri Ranga, Then have an ins-
pector

Dr Karnl Singh. For example, if
we have free water taps, ther, should
be some system so that the moment
the tap 1s opened it switches off after
a certain gmount of time Such pro-
\psion 1s made in taps on aeroplanes
1 am sure, if this 15 done all over the
country, a great deal of water short-
age can be overcome

Coming to the question of power,
1 know that the hon Mimster has
very big schems but agan looking at
the matter on small scale, may I re-
mind the hon Mimster that in the
new bwildings that are being put up
by the Governmemt every day, huge
sheet glasy expanses are exposed to
the rays of the sun and that to cool
these big office buildings, residences
and hotels requires considerably more
Woltage of slectricity on aircondition-
ing than would be the case if these
houses were properly designed and the
sun's rays striang these areas could
be controlled

1 have made a study of thi= In one
room which 15 not exposed to the side
of the sun, for example a one-ton umt
which is of one horse-power could
cool that room but the same room, if
it 13 exposed to the sun, will requre
2 horse-powers to cool We have also

JULY 8, 1967 (Mis. of Irrig and Powsr)
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the hottest time of the year a room
e et 2, 73 o

th fan 1s equally
comfortable

In & country like India which 18
faced with power shortage, we should
find every possible means to conserve
power so that this power which 18
wasted on big hotels, lig wmr-condi-
tioners, big factories and big buldings
being air-conditioned which I concede
18 necessiry, could be conserved for
generating more power and for sav-
Ing more power for more industrial
purposes ] feel, if the hon Minster
could appoint a few experts to go into
this, I am sure, they can come up
with suggestions 35 to how water and
electricity could be saved both in the
homes and in the gger buildings
that Government 1s putting up every
day

The question of the thermal power
station 1n Rajasthan at a place called
Patara has been engaging the atten-
tion of the people for a long time
Only a short while ago this coal mine
was completely stopped and the peo-
ple are being thrown out of employ-
ment 1 belive that some time ago
the Ministry of Irmgation and Power
had asked the Soviet Government to
give proposals as to how these mines
can be worked on the open cast sys-
tem 1 belive that their Report has
been received and I sincerely hope
that the hon Minister will be sble to
tell us whether on the bams of this
Report the open cast gystem wnll be
started whether these mines will be
made usable and whether the h
dreds of the workmen who have
put out of job will be taken back on
the pay-rolls

1
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each other, I am sure the hon, Mims-
ter of Irmgation and Power 1z cap-
able of delivering the goods
he 15 a technical man, he comes from
the services and he 13 a man with a

E

years, and I hope he will live upto the
aspiration of the people of our coun-
try and see that these mighty river
valley projects, in fact, fructify and
that the States are not allowed to
come in way of these projects push-
ing forward as he himself is keen to
ste them materialise soon.

:
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Ehri ML N. Reddy (Nizamabad):
On a point of order. There is no
quorum in the House.

Mr, Chalrman: The bell is being
rung. . . . Now there is quorum, The

hon, Member may continue,

ot confte Yo : T W ¥ s
weor tw wrr O § fiv og tw oW
arr W aw fie ww aw fear o it
& we ¥ warer wyfiroe ot & o,
o ow Tav sl wat aft fler,

and Power)

% g g fr gema o aw e
EE %3 fiF wqar aafz £33 & aony
sawr aft wame fagr s wifge
T TEt et g7 war wrn gy

# welt ngey ¥ wma AT 9T wgA
g g e ggey wE-fiue W #F
fenf & fau o 400 wqT wwr
&< foar aar a1, ag odier v | FEd
AT T A AT 571 FAT T@T
u¥ frar nar @1, ag W qEr QT
T ag Hed sre-NuT ow ¥ @y
900 ®UY FYYT SART AT AT, A oY
WG G 97 | @A e W ¥
EE wr ot g 2w W aeef i
w fed ositw Wl feer qow
e §—at i H ¥ foet oo i
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[ <o feg)

¥ ag ot amran g fie fafiret s
W w1 & fag wour wd s ey
g o frwrt %1 ST g Wk &,
XfeT ¥ oo # o & fag g
aan agy fare &, forad xo 2w vt Wi
frami %1« 99 8% |

# ag v 9w AT § @i sy
argan § f vt it arge ¥ 12 fafemw
A SAH AT qEar g AT 4, 5 fafemw
s @l guR O wr e ¥
amT § | WWAEr aig W WA
W F at & w feoy o woma w0
W ¢ s ox aF ST HAT W g
s Aft &, aw a6 gw wATe AR
& F wwar § 5 oy o fag
FEIR NI T o &
fog W ag am g @ § |

v farT 9z sgga v € f
e # A o g g
T &, FTRARI F oA &, TeATE
# gvaa ¢ e femm 91 soaa adl
g wh & wd F I Ew
AN F7H T@O 9EW AT A\ N
feam i vl wage =dTg & AT
fram @Y & I IWTAT I |

fwmge Ao & g W
won g § fr fegem § o,
FAFET HY B qE-qE NZL AX § A
Ak fergeam o fawel 1 56 et
frememr sc @) g 3w & o
aF qiw ane wre § o o A &
2, @ § gore wge § I fA 4o, 42
vy faoreht Mrava g @ 1 g
¥ fok v 9 vl & wrowml wiT
qaefutny ¥ 9 FF ¥ 56
dedy franft g Y 7 Ty oF W
awdas ol § 1 7 AT e
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® wow fearr W ) T @
B §, foq & it ot g &, e
T w1 T A € W R
N v qaE gE ¥ | oWk
vk fowm wgm W §owe
Fvare % @7 ¥ z0wd wig ¥ g
Wyt 2, A WA ag 2T AR YGEw N
W qREr FT At § ) gl 2@
¥ fdh O% B &Y TgT INA-TT §
Fora &= &1 v Farlt qx ¥ Tamr
& et w0 fad g O @ T A
T I wwaT B 1 wEg A% vrEEr §
Y T aTE §, GO F g
Wré sareT avaaT § AR A wgY
B gfamn amet # aadw 78w
& | & fafrec ama & wgaT g
fis o aw ag gfaamm M wreecifer
T 7 & §F, a7 7% & faq ag Iaw
forr giramom & ort w7 A= #% 0
TqH 30 w1 fea 2, wifs gfamm 5
R\ | AT ITAA AT AR 8, FRerdra
w3, forr wemaer amege aE
T g 7 | fgam B A TgTaA
S &, W1 o a9 F 90 9T Af—
T aF STET Y g —4T wIX ATy
£, dr e & &1 o1 e & Wt &

fafrex age & Tl Rz W
rr fear & 1 & v S g f
g g% i W ferew §, wet o
g it ferraa & foe wrait oy wreomw
g, 3w adwwr off & 1 wfol
1o § 1 v wrfow warer geft oY
m.m.iﬁ'lllﬁf*wfrw
€ w1 e o T & o
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oA gl wh
woft fforegt wr wr § 1 & et g
fi argt arofy = Forme & Al Qe i
W Y, W o §
st T waTaT g gEEET B & e
qeT i T W g & o
g & wrw AT R A Y |
H frfirerc wmga 1 1% 9T 1 T
et ormg fewrk § 1 R @@
wgr o fe qfe fig o & zvx 02
F aTF § T g AT w1 fgewr
WITET qTETATE §, WEIAY IHHT qwET
womr i | fafex e o
wifc-gea &= § 1 & Ty
aft won wrgen g 1 &few & fadh og
wgn wgan § f& o arer fiwar o,
T o grehie fear omd | ag 20 &
fgr #Y am & 1 gf@A™T g W W
TTATE & wwaT § | AR 9T g
¥ q g owy I 4iev R a4y
fegwm & gt gy ¥ ady frdefr o
& wrw a1 qomw & A€ e Tl
% e §, A% & 7 fosra v
Tz g e s ¥ o Al g
T ¥ wga feoeh & , e g
7 faadly Tt &

cafog ag e # s fafrex
WTgw T € ¥ W W W A
me ¥ wmw )} fafret oy
w ay ofr war g g fe ot ¥
wwr frarit o 9z €6t § 1w W
It A g qEeyr N vy § o
e fafirez?f ¥t wredar Rz & Qe
® ot warfew gene T 4 e o
o ¥ vy wvay § f fvwmr o
T & sewcance g fear Wi,
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A i oy Wy & e, fwwrr
it A T e gqwde gy e
&, 3ui forg S ol Firerr &1 wreTR
fewrr Y e ¥ fag e gaTe W
¥l §, swir ¥ e v &) gt W
& foge & w5 ) wmar &1 o T
0 gwa ), & o Y gy &
wqr w3@ 7 #ﬁ:ﬁmwﬁm
g fF ST WO aeR w0
vvwhma.mimm

AR M ew R yeam @i
# o ara ¥ ards fed fer o @
wwar g fe ow ¥ e medde ¥
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o gur €, 55-56 ¥ 25 faferay
awT 7T gur &, 60-61 ¥ 30 fafer
TF% 9T T @ R et TR ¥ 65-66
% wg 39 ffuer qwe oo gur ¢
ag & W § fs o oY § dfer
FoRT ey A€ & e O § e oy
T W AET A T WATH AT FT Ww
ax § 7 ¥ @ e faw od,
e gty A wwak
oT WTeRT Aifed ¥ W wgar g o

vy grea faaeh %) § f faah
& aray Freft §, & Ay § oow W
w i ogr g¥ 100 ¥ ¥ 4 AT ¥
fradt @ wgr W gy g § e
100 % ¥ 10 wee g § 1 ¥y oy
g <ver § wife ghrar & it & w1
e s wars &t fipger fec
ot wose § frareft & wrwiy % 4 oy
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[= confre Pere]
arae st et qrerae fifeaer $3felt
g T Bew 4 A fggam ¥
Tewe for & atfe  ferzocde ¥
38 qrdz fiwar §, 7o q@oqe ¥ 2277z,
Tl ¥ 5o, W ¥ 27 e Fo ¥
20 TeH= fivar § 1 9g cwfog 4 wgar §
i 3 ol & org ATt ¥ FvaET wEA
e § Afer grt o fadrad § 0
Twiay 787 *r AT WUN TP
wrfgq | ag ara wiag &3 w4

% arx i wg W & ot iy
o waa § WK g vg fx wewra &
faq ame atx & fafres agw, W
Ty w1 s 7 fe g Wiy o frerma
w3 w1y § awo ¥ fr v vk S
qafRfady ¥r¥ goar & wrq shaey ot
W GYE B AT E | A WY (T a0
e AT & wrw W | AqET WG
ATT 7§ A o wog ¥ § i e
¥ qX T} FgAT g 1 Av -
g dgart ity ot o @, el o
Q@ W dardt wrg ar 3T ww W E,
Tawrelt 3T a=x e & W o wr Tvart
B 1 agh wr fpwer o wral @ T
A FT g § ar ek &, wowr
Wty sy e AT T @
wi |
Mr. Chalrman: The hon. Members
may now move the ewt motions to

Demands for Grants relating to the
Ministry of Itrigation and Power,

JULY 6, 1887 (Min. of Irrig. and Power)
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“That the demand under the
head Multipurpose River Schemes
be reduced to Re. 1"

[Failure to protect Bihar and eastern

“That the demand under the
head Multipupose River Schemes
be reduced to Re. 1”.

[Shortcomings in flood control. (24).]

8hri K, M. Madhukar (Kesaria): 1
beg to move:

“That the demand under the
head Multipurpbse River Schemes
be reduced by Rs. 100"

[Need for preventive medsures against
heavy damage by floods in Bagmati
River of North Bihar. (28)].

Shri Bamavatar Shastrl: I beg to
move:

“That the demand under the
head other revenue expenditure
of the Ministry of Irrigation and
Power be reduced to 1"

[Increase in the rates of electricity
day by day. (37).
“That the demand wunder the
head other revenue expenditure

of the Minlstry of Irrigation and
Power be reduced to Re. 1"
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Shri K. M. Madhukar: I beg to

of the Ministry of Irrigation and
Power be reduced by Rs. 100”.

[Need to expedite the
Trishuli Project. (40)].

Shri Ramavatar Shagtrl: I beg to
move:

“That the demand under the
head capatal outlay on maltipur-
pose River scheme. be reduced
to Re. 1"

(Refusal by the Government of India
to take over Gandak Project of
Bthgr (43)]

“That the demand under the
head capital outlay on mulipur-
pose nver schemes be reduced to
R' 1"

(Refusal by the Centre tp gwe Tequar-
ed financial asnstance to complete
Gandhak, Kosi, Sone and other #rri-
gation schemes in Bahar, (44)].

Shri Bequeira: I beg to move.

“That the demand unded the
heai capital outlay om multi-
purpose river gchemes be reduced
to Re. 17

[Ezcessive rehance on large schemes
and surface water for irrigation
(45)].

Shri K. M. Madhokar: I

move:

“That the demand wunder the
head Capital Outlay on Multipur-
pose River Schemes be reduced
by Rs. 100"

{Noed for the wuing over of the Gan-
ﬁ)?ﬂhswmm

84l K, Bamani (Cotmbatore): I beg
to ‘move:

beg to

*That the dempnd undeg the

hoad Gutlay on  Mull~
Fﬁm&ﬂ
cd Rs. z

ABADHA 15, 1880 (SAKA) (Min. of Irrip.
and Power)

10094

[Faslure to include the Upper Bhavan
Irtipution Profect in the Fourth
Plan. (47).]

“That the demand under the
head Capital Outlay on Multi-
purpose River Schemes be redu-
ced by Rs 100"

[Failure to implement a sc¢heme to
supply water to  Avenash Taluk
(Madras State) for irrigation pur-
pose out of the Kundha Hydro-
electric Project. (48)].

8Shri Ramavatar Shastri: I beg to
move:

“That the demand under the
head Capital Outlay on Multi-
purpose River Schemes be redu-
ced by Rs 100"

[Need to give adequate assistance t0
Bthar for the complettion of Gadak
Proect. (30)].

“That the demand under the
head Capital Outlay on Multi-
purpose River Schemes be redu-
ced by Rs 100™,

[Need to pronide adequate funds for
Kosi Project. (51)).

“That the demand wunder the
head Capital Outlay on Multipur-
pose Ruver Schemes be reduced
by Rs. 100™.

[Need to provide adequate funds for
trrigation gchemes of Bihar, (32)]

Shri K. M. Madhukar: 1 beg to
move:

“That the demsnd wunder the
head other Capital Outlay of the

[Need for a comprehensive scheme for
electrification of ull the villages of
Novth Bihar. (00)].

Shri Ramavatar Shastri: I beg to
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[Faslure of rural electrification schem.
es (63)].

*“That they demand ynder the
head other Capital Outlay of the

Ministry of Irrgation and Power
be reduced by Rs 100"

[Need to supply electncity to the con-
sumers at cheap rates (64)].

Shri P. K, Deo: I beg to move

‘That the damang andg- ghe
head Minstry of Irmgation and
Power be reduced by Rs 100"

|Need to take up the upper Indravats
project in Onssa during the Fourth
Fwe Year Plan  (10)].

“That the Demand under the
Head Munistry of Irmgation and
Power be reduced by Rs 100",

[Need to take up the Indra, Udantr
and Utas irngation projects in Kala-
hands dstrict in Orissa. (7T1).]

“That the Demand under the
Head Minustry of Irmgation and
Power be reduced by Rs 100"

[Need for taking up the Ramaal irri-
gation prosect v Dhenkanal district
in Orissa. (T2)]

Da 10090

{Need to construct Anandpur Barrage
on the Baitarymn in Keonghar district,
Oraga (T4)].

“That the Demand under the
Head Munustry of Lrmgation and
Power be reduced by Rs 100"

[Need to have an all Indic grid by
interconnecting all the major Power
projects of the country (75)]

“That the demand under the
head Mirnustry of Irrigation and
Power pe reduced hy Rs 100"

[Need for gromg power at subnduwed
rate to the agnicultumsts to pump
water for cultwation (78))

“That the demand under the
head Ministry of Irngstion and
Power be reduced by Rs 100"

[Need for speeding up of rural elec-
tnfication programme wn the West-
ern distnicts of Onssa  (T7)]

‘That the demand under the
head Minustry of Irmgation and
Power be reduced by Ha. 100"

[Need for tappwng power from the ti-

dal waves (78)]
“That the demand under the
Head Minstry of Irrgation and

Power be reduced by Rs 100"

[Need to armwve at a decwion on the

recommendation of the Gulhati
Commussion on Godavari and Kruhna
water dispute (79)].

“That the demand under the
head Minustry of Irrigation and
Power be reduced by Rs. 100™

[Need to supply o lorge mumber of
rgs to the States %0 top under-
ground twater resources. (B80)].

*That the demand under the
head Ministry of Irrigetion sad
Power be reduced by Re. 10"
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[Netd to reduce exiusting water rates
Jor sft {rrigation. (B1)].
Sihri R. K. Amin: ] beg to move:

“That the demand under the
head Minwstry of Irmgation and
Power be reduced by Rs. 100."

[Need to develop Narbada Navagam
project as ramdly az possible. (82)].

8hri X P. Singh Deo (Dhenkanal):
1 beg to move:

“That the demand under the
head Minustry of Irrigation and
Power pe reduced by Rs 100"

[Need to constmuct Bagnad: Project
m  Phulbams Diwstrnict in Onsso
(88)1

“That the demand under the
head Minustry of Irmgation and
Power be reduced by Rs 100"

{Need to construct Khadangnadi Pro-
ject 1 Baudh Sub-Dinson Phul-
ban: Disirict m Orissa  (80)]

“That the demand under the
head Mirustry of Irmgation and
Power be reduced by Rs 100"

{Need to construct Meheranwnads Pro-
sect 1. Baudh Sub-Ditnson Phulboni
District i Orasa  (91))

“That the demand under the
head Minstry of Imgation and
Power be reduced by Rs 100"

{Need to construct Satighat Dom Pro-
jece i Phulbamy Distnict sn Onassa
(92)]

“That the demand under the
bead Muustry of Irmgation and
Power pe reduced by Rs 100."

{Need to construct Sogodis Project
in District m Orissa.
(93)).

“That the demand under the
1302 (A5 LSD-11

ABADHA 15, 1889 (SAKA)

(Min. of 10098p
I1 ~igation and Power)
head LL: ry of Irrigetion and
Power ,» educed by Rs. 100.”
[Need to take up the Dandadha Pro-
ject on the Ramigla river m Kama-

khyanagar Sub-Division of Dhenka-
nal Distnict, Orisza  (95)]

Shri Charanjit Bal: I beg to move:

“That the demand under the
head Minusiry of Irngation and
Power be reduced to Re, 1"

[Faslure to lay emphasis on the com~
pletion of major and medium wrriga-
tion projects rather than multiply-
mg thewr number, (103)).

“That the demand under the
head Ministry of lrrigation and
Power be reduced to Re 1,

[Failure to deal with the problem of
floods and waterlogging. (104)].
“That the demand under the

head Ministry of Irrigation and
Power be reduced to Re. 1,

(Falure to wcrease rapdly electdw
power to cope with the increased
demand (105)]

Shri N. Breekantan Nair: I beg to
move

“That the demand under the
head Other Revenue Expendi-
ture of the Minustry of Irngation
and Power be reduced by Rs. 100”.

[Urgency for finalinng the Agreement
with Canada regarding the Iddiki
Scheme (108)].

Shri Eswara Reddy (Cuddspah): I
beg to move.

ture of the Ministry of Irmigation
and Power be reduced by Rs. 100.

Need to divert Knshna waters tothe
tdfmhrnﬂmam in Rayala-

seema (111)]
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[Need to settle the
tey over mver waters (112)]

“That the demand under the
head Other Revenug Expendi-
ture of the Manistry of ldngation
and Power be reduced by Rs 100"

[Need to reduced regronal ymbalances
in the development of wrrigation and
power facilities (113)]

ture of the Mmustry of Irrigation
and Power be reduced by Rs 100"

[Need for promding power to agncul-
tunists at reasonable rates (114)]

“That the demand under the
head Other Revenue Expendi-
ture of the Mimsiry of Irrigation
and Power be reduced by Rs 100"

[Need to take over the construction
of stage III of the Kothagudam ther-
mal staton  (115) ]

“That the demand under the
head Other Revenues Expendi-
ture of the Minwstry of Irrigation
and Power be reduced by Rs 100"

[Need to take over all major srriga-
tiwon projects m States costing more
than Rs 50 crores (116)]

“That the demand under the
head Other Revenue Expendi-
ture of the Ministry of Irrigation
and Power be reduced by Rs 100"

[Urgent need for fingncial asmwtonce
to the Andhra Pradesh Government
for the speedy comstruction of the
Nagarjuna Sagar project (117)]

“That the demand under the
head Other Revenus Expendi-
ture of the Ministry of Irrigation
and Power be reduced by Rs 100"

[Nced to take responmbility of pro-
viding wrngation and power facilities
to drought affected areas in all the
States (118)]

“That the demand under the
head Ot‘her Revenue Expendl.
ture of the Ministry of Irrigation
mmhma’mlm»

JULY 8, 1967

(Min. of Irngation 10100
Power)

and
[Need to stert a power project in
Andhre Pradesh (118))

ture of the Mimstry of Irrigation
and Power be reduced by Rs 100"

[Irregularitvee and delay in supply-
wwcwx to the rura] greas.
(120)]

“That the demand under the
head Other Revenug Expendi-
ture of the Minwstry of Irmigation
and Power be reduced by Rs 100"
[Slow progress in the utiluaton of

trrigation potentlal (i211]

Dr EKarnl Smgh I beg to mave.
“That the demand under the
heaqg Other Capital Outlay of the

Minustry of Irrigation and power
be reduced by Rs 100"

[Failure to wclude Lft channel wm the
Rajasthan canal project to serve
Lunkarangar and other brackish
water bejt areas in the Bikaner dus-
trict of Rajasthan (128))

‘That the demand under the
head Other Capita] Outlay of the
Minustry of Irrigation and Power
be reduced by R« 100"

[Failure to take over execution of the
work on Rajasthan canal by Govern-
ment of Indu (129)]

“That the demand under the
head Other Capital Outlay of the
Ministry of Irmigauon and Power
be reduced by Rs 100"

[Need to enwure regular
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“The scheme reporis in respect
of the following projects have beep
forwarded to the Government of
India Hogenskkal Hydro-electric
scheme with an installed capaci-
ty of 800 m.W (an inter-Stats
scheme) , Pandiar Punnapuzhs Hy-
dro-electric scheme 1n Nilgris dis-

100 m W, Kundah fourth stage,
Kadamparai Hydro-electnie sche-
me in Anamalai Hills with an uns-
talled capacity of 35 mW"

So, I would request the hon Mims-
ter to accord his sanctron to all these
projects

Secondly, we are proud of the Ney-
velh project We are also thankful
to the Government of India for the
same Theie 15 np possibility of hy-
del power in our State We have,
therefore, to depend on thermal po-
wer Ag the Minmister 15 well aware,
there are lignite beds available in
Plenty 13 Neyveli The third stage
of the project 12 now in exceution,
and 1t will come to a close by the
year 1368 If the fourth stage starts
functioning 1 think there will be an
increase of power from 600 mw to
1,000 MW So, I request him to sanc-
tion the fourth stage

State  Munisters®
13-5-87, in which
festions for the

Quest tha hon Minister to pay stten-

ABADHA 15, 1088 (SAKA)

(Min of 10102
Irrigation and Power)

tion to the suggestrons made by the
Industries Minuster of Madras

1 will be faling 1n my duty at 1
do not make mention of the Hogenak-

spent a part of hus life mn the south,
and he knows the difficulties experi-
enced by the people of Madras I
request him tp hold a conference of
the Chief Ministers of Madras

Mysore to settle thuis wsue

Chief Minister of Madras Thiru C
Annadurai, 15 very much interested
this affarr If 1t is settled, 1t
be beneficial for both the States

fxz§l

As far as 1rrgation 15 concerned, I
wish to draw the attetntion of the
hon Minister to the minor irrigation
progr.mmes which have been sug-
gested by the Minuster of
n our State, Thiru Karunarnudh; at
the State Minusters’' meet held on
12567, where he has pomnted out the
importance of minor irmgation pro-
grammes There are about 25,000
tanks spread over 25000 villages,
which should be improved. I re-
quest the hon Mimster to see that
adequate funds are provided to Mad-
ras State for this purpose The
Goverment of India is very eager to
encourage the States to produce more
foodgrmns If they provide ade-
quate funds to Madras State for these
minor uTigation schemes their pur-
pose wil]l be achieved

It conclusion, I wish to stress
tree 1mportant points, the early tak-
ing up of the Hogenakkal project, ade-
quate aid to Madras State for arrest-
ing sea eromon and flood relicf, and
funds for munor irrigation program-
mes

ot wm At (wifea)  wwr-
ofe wdiww oW @ feoft & fay
w1 W @ qF JEh § g W 9%
v w2 ot oper A e e
frar &, 30 & O o= o & fay
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[ o 2]

wuwr, s iR foe g & P fody
AT ggent v faady ge@ §
xg —frar 1 from WY dT 7 &
fa foq WS %Y Jo@ § W W
QT M F¥AT qF & g § TE; WK
Ty A9 - | oA g g
T dtc qx arfor & faear @+ Xfew
a1 Ay & e WA 99 AT H—
qF w1 qed aifw i &, F A
w5 @ft @ W @ & qaafaw
fen Y 1Y & G oo & A g
# 2 arfor o TrOsRT 4@ ™
¥ | gN ¥9 G &A1 grrr Faaq
¥R ¥ oy 7 ey |F

fegm oF I oF @, T
A g0 FAE A surEr WA FEEdE

w7t 8, Sfew ImF T W
A S AR A R A A
ag FvAar g 5 oget v g O 0=
oy gt ¥ foaeY sgfmam g
sTEWMT QU qrat sy A w1 AR Arfed
4t & foet =9 o7 97 & Y T
w7fgd oY, 39 THH WA AR W AT T

JULY §, 1967

(Min. of Irrigation 10104
end Power)

w2 | W W ORT w4 At i ol
foe ot s wurET weeT qET %%
w1 Wiy weh o ¥ ¥ A

& sureT ARy ¥ fAn g @

AT FT TR W A T ST
# I F v i T8 T § | wee
Fifr slamnya 3 wEw Gl o
& o forr o A7 o g A aw
T g g, g O @ §)
TR = -t o ¥ e o wer
ww ¥ yEm §ag aaw i
T v Ew @ § 1 fow v ¥ a1 form
THY A § SN aEHIE g AT
guw g Wi fort @ & wic s
w§ # aofe gt oW e v e
e ag § fe Q% Fedy sioww &,
fa 97 w17 ww oy §, 99 & oy wnr
it gfggr W ot aw 7w 9§
SRy yawasfriqta
B wd | o e @ O § o -
7 wr F aeie or ey £ P
f& wmat oFe ¥ wrer @ anht
forar w7 ST gO g O g Y wem
fraer & ot 9x aomlw WA WY
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Wifer—ag ov gy T e g,
firg 7T 100 farer WO W Wy el
o §, W W W 7T 30-35 w0
wy i } fady o ot o oY awie
qr wear § W IW & 23 W OFY
W faerd @ wweht § 1 @ e
gedw T § & qawar § 6
frgerm Wt o T o e 8, w
ardy fiveera fad wPE G0 W AR 0
mﬁmwmlﬁﬂft‘!
W At § o T T TR e
¥ wig 10~10 ¥ WA ¥ I
@« T ¥ AR AR e
@ T WK W T ¥ weu A
WY EETE o e ) o o 3
* gATE T qHAT |

1738 hrs,
[Mr. DEPUTY-SPEAKER in the Chair.)

o fafs § o7 wem f5 W
# g et oX 28 @R W fe,

2
4
E
E
3
L
3

ASADEHA 15, 1880 (SAKA)

(Min. of 10106

and )
7o Tl !Tff_!'““' LU
wlt gwliw B ¥ '.luhﬂku.

-
—
2.

foe R 5w W awe T
14 T (AT T X w7 g, I
fo gl 2z 7@ @ WS TR 6o
wd vt § 1| 9@ g ¥ wmE g
dez § @ ot e wifgy fs o &
g %1 waret o firer e §, wgt
¢ e ¥ warar fefwifrdty 8, wut
¥ rereT ART it At § g
¥ S T §, e 9T W
& g fr wrw wt fow s wamer
mmi‘ml-mm'

R ogt on R
(vl 83) & W 20 W™ o
FATAT AT AT, IW W WCE T Gy
vk amife g
WT | W 2T T A AEl geE
dxray e g Jryt | WEE W@ W
TR FEAe §, 0 ww ¥ fd
wres T AW | o 17 vy
o Y T §, W A @ W A
st § e o wpfe W g, o
frtofcsm e @
fory e AT 8 WX I F a0
@ W FTH CE ST |

o T ¥ P s Ot ¥-
o fadr 38 WX 30 W wg T
war v foed wi§ v wrw gFE W@
X et & 1 R weEw & AT g
Y wah ot e ge et Fag

fiver-wr7 g ATt | ¥E ¥ wog
¥ Fremarare foarerr Y b ST e &
warer w & v avwn foen &, wg
AT QAT | WO g
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=1 AT 8, w2 )

£ wE 82 Ww wR * @ dare ¥
o wgE T T & W g §F ey
wk § 1 WX 9g W & AW ar 20
FATT THT FHA YICIRY AT GHAT |
aW G G WEAT 6ed A
wodt qfaer a9 @ & T q@-
aar e fEvaagawsTawT € o7 fis
JT a¥ MR W Fe F7 ol
oy o wifgd 1 & ag W s ag 9
HARTAT THW VAR, I 9T v foear
AT W T AETE TR, I A=Y
A7 F § 779 PRT &= 7 wfra
¥ ot omr | W ®TW W g X
WEiFfmsrwmNwE
sz ¥ fad §, o sffear soad,
™ ¥ I gew o o e @t
wrady |

W ¥ wre foegze w1 @ wm
wor g §, I & I ¥ W e g
A e
wgrog W gEows § & o orw
w T §, W ¥ W R
fwligwa i i w e

JULY 6, 1967 {Min. of Irrigation

1orol
and Power) *

¥ et g fer 8, afer ow og O
fe agr orow ¥ wob §, ww T
wer defuafadt € wgt ot W
¥ WTT AT ITAT 9T &war §, W
YT 9x g7 9T w1 qufer & 0
dgmwm g fs w7 & gero qew

TRreYe g qr |

w # faw @i B s
Tt qavorg ot WTEaT § o1 oW
2w ¥ &€ tdY afear 8, @ v oW @
w91 g & 1 7 qg et wenr
fe o avg & wrra s forar a,
IH WY B Sq1RT ¥ SRR, 0 @
qrY 1 e ¥4 & w7 F fawgr o
¥

¥ SO §, Wj wET g §, oF
WAL {7 § qg qaveg fewmn
wrgat g e agr araimr o wiq, anR
WTIYE FTTT T AL FTH § 1 gy q¢
Yewtae o gt ag & dkwr §,
T WX Aifka wom gt @ o
aT e & aifcr af¥ ava of
w forr ar oY awit fifor 7T
WX O AP ¥ CNE wT & gk
W aiw | e ot fgargior ¥
maaftwPgiwi ot ¥
o wF fie ahvr ¥ & wvar grar e ifen
muﬁﬂ:mﬂih
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qinft fez s¢ o oy Afer s
TR, q§ § WrEeT B IGET AAST
]

L% a7y qTY ww & ey 7 9}
& T ¥ o WO I ) e
w1 vz AT AR T ¥ ST
favke wxdft & T ¥ e fade vt
% 1 ag i wry oy Y & s it ama
¥ 2w ¥ gfveew< o gt M ifew
siwe W Iawdc aft g wwr o
atfras w0 ¥ 9 ge iy Fer ew ol
et g e ¥
€ N § | AT aos gt v @
S o w1 g o ¥ STy A
& wf @ A& qrem g Fs v F1aw
THET AT | ¥ FTET ST o7 i iy
a% 7w Faw 10 5 fofegr fparare
QAT AT F7 HE FAfE IO AR 40
fuforzs oAz o w79z 577 &
TRfrEY § 1 A AW # s
75 QTAZ ATLEE QT Ofeze IR
3 g ¥ g ey ®y o
& 1 & gw T w2 wfpe fs gy
qiftreaT ®1 gArE g qifr wfgw
ATy &1 fiar ar o W wfgw wea
FrrA g1y % Feg dar fapar o i
U difaw § ##7 rRe & Jf
®T awdy | & gy arw & Arwew
e ¥ fog wmo ¥ oamr woEw
AraTex v ag Wrkee wedy g fea
Lol

e gifigfebes giwest oX
iy TR & fawwe ¥ feg T
t | = gitfgfebmT & fag uit
wfas T shaTge ¥ arh wfen o
qiterror roody ¥ fig vt vo ot
faeareft sghear #Y arft wifige | & g
fix Y o et 3 g wTReeTT ot Qv
a1 § WY whwewer qordy & fug

ASADHA 18, 1880 (SAKA)

(Min. of

and Power)
sz gtmar gy iR ag argafir w2 -1
% e o g xw wow P
fs o % ow v oft o 2 dw wrS
ey T MY wew gz
& farg et foat s xer & 1 & S e
wgr o qEfagfady & TET e 9T
W ¥ #1 O WK 9ET 97w
gRfeg i sTad

JTW WENR . qTAAT qEe W
maEra g W

oft T twdt Qg WU TEwT W
¢ vafig @ firde &7 wv R W Y
o T A I

wraFe § T ¥ farelt aga ey
w1 v b W awfefes gw ¥

feqr qeafars otz ifes o it
# mifie faweeft & e2ewd %) Fa1 oAl
ot a% WY gafeoe ag ot ot ged
& f ey ¥ faareft #Y wfas & wfir
farar wrd afE qrEy & S o ger-
aife wwT FeTC B T I
i ary fafar s gt a1 gfig-
feet wgw qiwew a1+ ot oY Y
TR ¥ wag A st afes xad
aer srrr ag g e wraww gt
wrat & oY Aty § ag wEh F A
wA & TOT GG A A W
e W wdanh w1 w3 o
| g feafer & & oft %o g
T oy & 7 ¥ ff woww N IS
sty frarsm Wit AR qg IRl
waar § fi wg v Y aesry w) vt
wrHT qzeTE WAy oW W & e
ey & wiee g & | qwd v fud
qiteerT WY s g afes wida
vy o § W QT

ot ag A § o ¥ v
wen fs gt qre Y e § O
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i g I T A e eRdE 1 T Mo ¥o Yo T ¥ L0}
#fvar worww ¥ fagra & 3 g mq:qgwﬁ%x
# avgez ¥ grotfe ot SR TN AT wfawwew § | aR W R T agT
frree Y &3y v qi AT AT wifgc & 1 g 9T WY aow IR Wl
o o1 g A A W AT A ¥ 2w T @ W AR W e W
M e kiR aga TN grfacd e ve g o fag g e
xafae w19 T aX & wre # oS ATEE AT QR ST &

wrowg ¥ o v Qafigfobn &
fag vO% 2 w0 T s oft W
srarer 1ok | wrw & Al @R WY
R AN T T audl e wuwTR &
frg Gan Starer @& Y wrw I
arq aTHeT FT QA §

THRAN QAT § wa ¥ g
fo g M g7 118 FAT A G
9T gafadt @ @ & & wwwar g fiv ag
Y QT EH FEae wT® (o g
araT ¥ fag gedare W Y § awwar
g v 3w 1 o) oot g o )
giima w g g aga Janr
AREAQH (R § 1 AR WO
e 7 qfrde fwg Mgy §
wifge 9V #Y €8 () F1 9
WY sqrer e ¥ ga s & fafre
¥ #fedz T v W g ) dan fs
it ity Tedt & w1 & v 1, 000w
T A e g et & fag & fed
Wi IFA qeF W P wrE WA g
g T A v g ffreedy qoad
1 7€ DA Qe o wk WY T
it 8 g wx & WA i Afahdes
afsfirgz & andx afew g age Wt
HEH A1 FT AHY q | W g W
ag wegw won § e gn S ey ¥
T [T TE QIR 9T JAONE
BN yEE Y | wa v W AT A
& T fewr ¥ g vaw Ied WIC
XEH! 1EE 3T WY YRR 76 |

Shn Eswura Reddy (Cuddapah).
Sir toe vilal umportance of irrga-
tion and power needs hardly to be
emphasised Even the existence of a
consniderable portion of our popuiation
and all-round development of our
economy, both industrial and egn-
cultural, depend mainly upon these
two factors But I am gorry to say
that the mmportence of these two
faptors has not been realised by thus
mymstry

Let me first deal with mgauon.
What 1s the object of wrgation? It
1 to eltmingte food scaruty and -
crease food production What 5 your
achievement in this? How far Lave
you been able to fulfll this objective”
Your show a steady progress,
so much 1n the Fist Plan so mah in
the Second Plan, so much i the
Thirq Plan and so on But nowhere
havayaudlmlheoﬂlerddnof
the prture You have not shown the
achuevement of your Minstry in rela-
tion to the targels fixed by you
What 15 your target’ By the end of
the Thurd Five Year Plan your target
was to create additional irmigation
potential to the tune of 283 million
acres 1 am not going nto the details
achievement was
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development foreign exchange diffi-
culty, rise in estimated cost and s0

What are the disastrous results of
this steep short-fall in our achieve-
ment in relation to the targets fixed”
We are compelley to import PL. 480
foodgrains from Amenca It you
compare the steep fall 1n our achieve-
ment and increase 1 1mports you
will find that they both tally As
your achievement goes down and
down our mmports go up and up If
you see the Third Plan period you will
fing that imports were to the tune
of Rs 1010 crores because the ach-
jevement 1n the Third Plan was only
one-third of the target fixed All of
us know what these mmports mean
These imports bring in therr walke
al] sorts of evil, political and econo-
mue, sometmee leadmg to compro-
mise, sometimes to surrender, some-

many thangs
all these thungs Your failure in the
achievement of the target fixed has
caused the greatest harm to the coun-

g

Even now if you are -c-iou;, in
what you say, elimination of food
erartity and ancrease in preduction,
I would request you to take up all
major projects in all States, such as
Gandak and Kos in Bihar, Rajastaan
canal 1n Rajasthan, Nagarjunasagar in
Andhra and Kangsavat: in West Ben-
gal, pump money mnto them and see
that they are completed within two
or three years If these projects are
completed immediately at leasy 100
lakhs acres of land would be under
rigation and food scarcity would be
eluminateq &nd there would be no
need to go beggming to other coun-
trees for food

In this comnection, with sperial re-
ference to rice supply 1n our country,
1 would like to point out the imme-

project to the extent of Rs 15 crores
mmmmmm‘;dm
every year, thus project can be com=

22 lakhs
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The Nagsrjunasagar project would Then, fertilisers are good n irri-

be the prnide of the nation. Though gated aress but they are of no wee

goographically it 15 wn Andhra Pra- Wwhere there 13 no water, specially
please do not think that 1t 13 the dry areas The largest portion

an Anihra State Project It 13 a of our land 1s shl] dry

national project, the pride of the

dam and the longest canal anq the tage 'nu:e:a.;?otnewduﬂ'r‘:::!

biggest reservour i‘;‘* up:mh:‘ you are going to concentrate all your

Andhra, urespective of party " attention to the wrrigated lands be-

tions, have met the Prime Mimster cause your new strategy 1s workable

A few days back in this connection only in irrgated lands. So, al] the

and she has promused to look into dry lands wnll be neglected Dry

the matier 1 would request the 1un4y and drought affecteq areas wiil

Minuster also to go intp the matter be completely neglected Ths 1 the

Here 1 would say that we are unfor-
tunate to have a person from Andhra
Pradesh ng Imgation Minuster in this
cabinet, because, even though every-

:
iy
i
8
2

tegy for increasing food production

Shri Ranga It 13 Shri Chavan
who 1s standing in the way, that is
why he 15 mtting by hiz mde

%
§
£

Though fertilisers are necessary,
they are necessary only in irrigated
It 18 a matter of common-

need not have fertilisers, pro-
duction will be doubled ‘The basic
mnput 1s water and not fertilisers If
dry and drought affected areas are

thing grudgingly grant some amount
when drought comes and take up
some relief works which will disap-
pean ummrediately after the seventy
of the drought is gone Though thus
balf-hearteq treatment of drought

A
%
¢
g
5
i
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the Cenire should come in Lo eradi-
cate famine, As long as you do not
undertake this responsibility, sll your
talk of drought relief 15 deceptive,
hypocritic and famines wiii be the
permanent feature of our economy,

Mr. Deputy-Speaker: Will the
hon Member like to take some more
time?

SBhri Eswara Reddy: Just five
minutes,
Mr. Deputy-Speaker: Then he can

continue tomorrow,
mt—

18 hure.

CALLING ATTENTION TO MATTIER
OF URGENT PUBLIC [MFORT-
ANCE—contd,

STRIKE BY CREW UNDER Bommay Porr
TRUST AUTHORITIES—cOntd

Mr. Depuiy-Speaker: We now
take up the Call Attention Notice
Shr: Hem Barua; he may put a ques-
tion without any preface.

Shri Hem Barua (Mangaldu).
Without any preface This will be as
brief as g woman's love

Sir, apart from ice delence cargo
ships and apart from the dislocation
ag also the congestion that “as lap-
pened as g vesult of tlus stnike n
the Bombay port it 1 1eported that
a food shup 15 mmobilised 1o the
Suez Canal and other {ond .ii.ps have
to come wa the Cape of Good Hope
1 would say that thig is a situation
that has developed only because of
the intransigence on the part of the
Government,

Now, the Port Trust workers utaon
has come out with a very helpfu
suggestion that there shoud b: arbi-
tration of thelr demand- ond they
hove said that they would be satis-
fied if 3 Central Minister or My, Xha-
dlikar, the Deputy-Speaker of the
Lok Sabhe—this is a great honour to
you, Rir—is appointed aslhe ariatra-
tor to go intg this. In that conlext,
m,[mmlhintheudndﬂ
the Government, whether they are

ASADHA 15, 1889 (SAKA) Crew wnder Bombay 10118
(CA)

Port Trusnt

going to accep! this suggestion .n or
to reject it an the plea that nn offi-
caal (ommunique has 3=t resached
them or they would wauk on this
proposal because of the dis!iculun 1n
the movement of food sl ips as zis~
because of the increasing scar *y of
food in ou: country that we are fac-
in, faimne comdutions?

The Minister of Trabdspori and
Shipping (Dr. V, K R. V. Rao):
From the latest informeticn 1 ave,
the proposal that has been made by
the General Se of the Ln.on,
Mr Maitra, coes not men'zon the
name of the Deputy Jpeaker ur
Central Minister. He wwnis eilher
Mr. Hidayatullah or Mr. Gapjendra-
gadkar to be the arbitrator. He has
also outlined what should be arbitrat-
ed upon and he glso wants that the
arbitration resultg should be made
available within seven day: On top
o thet, he has giver six othe:s de-
mands which are the subi~1 of dus-
pute out of which four arc for adjudi-
cation and two are for negotiation
ang cne of those issues 1s very wum-
plicated, that .5, the sxtenven of pal-
vileges under the Mimmum Wages
Act to people who .o not qualfy
under the Minimum Wages Act. Ye
wantg all these disputes to be settled
and an arbitrator to be appointed.

The hon Member 1s speaking from

press reports I have got the latest
information from the telex which we
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[Dr. V. K. R, V. Rao]

eleared 1n about four or five days
because the normal clearance 1s
about 9 or 10 vessels a day.

The difftculty js this. We have
tried our best and, I think the
statement that I have given 15 very
complete and detailed,

ghri Hem Berun: The statement s

::tmmdeh:ledthan:tmuhtw

Dr. V. K R. V. Rac: I am extremely
anxious that the most smpathetic
and reasonable attitude should be
taken towards labour and that one
should not stand on prestige But if,
after one has been most reasonable,
unreasonable demands are made, then
we should also be frm, I think this
is the policy which we should follow
We should not be too firm and then
go on yielding afterwards under
pressure,

Shri Hem Barma: Who decides 1f
the demands are unreasonable?

Dr. V. K E. V. Rao: Let the House
itself judge 1t I am prepared to
discuss it with the hon. Member or
any other Member and give all the
facts.

The posttion is this, There are
djfferent types of workers There are
the shore crew workers and there
are the flotilla workers The shore
crew workers have been working on
what they call a 12-hour shuft I do
not like this 12-hour shift business
at all. I negotiated at the last strike
with Shri Shant: Patel and Shri Kul-
karni. I asked them: Why do you have
this 12-hour shift? I was told then
that this has been there for the last
10 years., The nature of work is such
that you cannot have an 8-hour shift
T am not absolutely certain whether
% is really correct or not. In any
case, it is not possible to shift the
B-hour shift because then the whole
question of what you pay for 8-hour
shift will arise; you eannot reduce
the exiving earnings, efr, etc. So,
they ‘sajd that the 12-hour shift

JULY 6, 1067  Crew under Bombay
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a'l the time; they cannot do anything
else. Then 1 thought that it
proper that they should have four

reached 1n January They went on a
strike and an interim settlement was
reached Then there was a great deal
of {further confusion They were
threatening to go on another strike
and so on: I intervened and said that
12-hour shift means 12 hours' work
without recess and anybody who is
on a 12-hour shift and who does not
claim sny recess and whose hime is
completely avalable to the employer
for a period of 12 hours, in my
opinion, was entitled to 4 hours’
overtime This was the position that
I took up

Then came the question of Flotilla
crew. The Flotil'a crew had been
somewhat better off than these people
a little earhier, The Flotilla crew
are on a 12-hour shift whenever thelr
barges or launches are in commis-
slon which s approximately 9 to 10
months a year Then for a period vary-
ing between one and three months—
there have been odd cases when it
has bean even more, but the average
is ybout two or two and B half
months—the barges or launchey are
re-commissioned, for survey purposes,
for repair purposes and so on, and it
is the condition of the service of the
Flotilla crew that, during that period,
they will be on an 8-hour shift and
not on a 12-hour shift. (Interrup~
tions)

&hrt Hom Barus: Shore peopls.
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Dr. V, K, V. Rao: They have got
‘o be on call for 12 hours a d':y
throughout the year because the
nature of the work on the shores s
such This 13 what T have been told
dunng my discussions with varous
people The nature of the work is
such that they have got to be on call,
they cannot go away In the case
of flotilla workers the 8-hour shift
is miven to them when the boats are
laid off, when they are decommus-
soned In order to reduce the dis-
tress as much as possible, the Port
Trust has been following this prac-
tice Supposing there are several
shipg which are not decommssioned
and they are short of staff or if
there are leave reserves attached to
them, they put these staff on duty
Some of these people can take leave
during that period and they get a
little more money For others they
get an 8-hour shift and they get
® hours* wages If. by any chance
more work 13 avalable after
these B hours then thev are given
regular overtime This was the pom-
tion

The BPT Union, 1e, Mr Matra's
Union has been agpitating for a long
time

shri C. K Bhattacharyya (Raigan))
Why 12 he explainmng so much (In-
terruptions)

Dr V. K R.V Rao: I cannot help
it Willy-nlly, after some time I wnll
adjust myself and become a non-pro-
fessor

Mr_Deputy-Speaker: 1 will request
him to be Yrief

Shri Bangs (Srikakulam) This is a
question on call-attention, The reply
should be brief . {Interruptions).

#ir, Deputy-Speaker: He has been
a teacher throughout his life, Natu-
ra'ly 1t takes time to adjust oncself to
thr

ABADHA 18, 1889 (SAKA) Crew under

iol2a
Port Trust (C.A)

Dr. V. K. K, V. Ras: I have not been
in politics for as long a period as my
esteemed friend, Prof. Rangs, hag been
in pohtics (Interruptions)

May I proceed” The BPT Workers
Union or Mr Maitra's Union, has been
fighting for the last several years
They have been agitating They said
“we want a fixed 4-hours over-time”
This matter was referred twice—once
in 1861 and for the second tin. 11
193—for adjudication or award and
each time it was stated very clearly
that they were not entitled to it be-
cause the principle 13 that if there 1s
no work, they cannot get overtime
(Interruptions)

An hon Member: Both are profes-
sors

Dr. V. K R. V. Rao I thought that

1t would help the House if I explainea
1 detail

Mr. Deputy-Speaker He may give
a brief reply

Dr. V K. R. V Rao: I was not gomg
to make another speech I thought, it

would be helpful, 1f I explained the
whole thing

Shri Hem Barua: I like his attitude

Dr. V. E, K V. Eso: The position 1s
this These people want 4 hours fixed
overtime wrrespective of the fact whe-
ther there 1s work or not It 15 sug-
gested that they may be given work of
chipping and painting and 30 on'
The job of chipping and paun
being done by other workers
registered with the
Board, and theirr union na
strong objection to any
would reduce thewr
said that this could
was also quite firm on
did not think that I could g
emoluments to one class of workers &
the expense of the employment of
another class of worker who were al-
ready 1n employment

ﬁiég g
agié
pifegsfia

-
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[Dr. V. K. R, V. Rao)

Thig 18 the actual position As far
as I am concerned, we are very anx-
ious to see what could be done, I
have also ordered that a thorough scru-
tiny should be made of the process of
decommissioning of these launches,
whether any time 1s being wasted be-
esuye some materials are not available
and 8o on so that the period of lay-off
could be reduced and that would in-
crease the emoluments

Secondly, when we are going to add
to the fleet—] think we shall be adding
five or six more barges and so on—as
more units are added to the fleet, let
us try and see that the leave vacanties
are more or less reserved for the peo-
ple who will be out of the four-hour-
overtime period I said, therefore, that
we were prepared to consider very
sympathetically, and we told them
‘Please resume negotiations, and let us
talk across the table' It i1s a great
paty that Mr Maitra who was conduct-
ing negotiations till 430 on the 28th
June .

Shri Hem Barua: For negoliations
being resumed, 15 he laying down any
fresh conditions?

Dr. V. K. R. V. Rao: No, 1 am only
mentioning what has happened I
would like to add that they should
resume negotialions and call off the
strike, then, let us discuss the whole
thing, and if there 1s any difficulty we
shall discuss it, if discussions fail, and
if they want arbitration, I am cxrtainly
prepared to have arbitration on the
question whether we can gve our
hours’ overtime when there is no work
and whether work can be given to
them otherwise,

Sir, I have done

shri George Formundes (Bombay
Bouth): On a point of order. ¥¥T -
weqr ¥t WY B, 197 9 | @Y
wm war ¥ ey ¥ fear § wfer
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s Mfey 7T 39 6w AT wywewr
w1 gvr § 1 R U wary o7 wew
TR, kAN Y g & fgevr § ) qw oy
¥ vy 0 Y 51 wweiY
wgvey ¥ ey 3 arar g€ v Faafadr
¥ W g
Mr, Deputy-Speaker: 1 know that
Tyle. Those who have tabled the call-

Ing.attention-notice will get an oppor-

tunity to put questions, He cannot

fuse a point of order on the merits of

':;e statement That is not permissi-
2,

ot wre weAe™  AfY, ITeTw
wgYen, T wg gg # s sl s
1 W amta § FaR A & e & fpew
§ o 2F fre & o I A X
drar aam grAT wrfew a1 gEvea &
T &g A wrar

Mr, Depuiy-Speaker: That 18 hus
Complaint or that 15 his reading of 1,

Shri George Fernandes: It 15 not my
teading ¥ TFER @ ATTHATHA

Mr, Drputy-Speaker; At this time,
thie type of point of order vannot be
entertained

ot wk SRR E & W ¥ oA
A 4w F7 WE

Mr. Deputy-Speaker: 1 have under-
Stood his point, At this hour, I would
Ngt entertain any point of order on
the merits of his statement

.

of; ok gAY fre &t
g8
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Shri 8hoo Narain (Bastl): Sir, there adjourned to meet again at 11 AM
is no quorum in the House. tomorrow,

Mr, Deputy-Speaker: Shrl Sheo
Narelin has challenged the quorum, 1817 hours.
S0, let the bell be rung—

The Lok Sabha then adjourned till
The bell has stopped ringing. Still  Eleven of the clock on Friday, July 7,
there Is no quorum. The House stands  1967/A4sadha 16, 1889 (Saka).



